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MR. DEPUTY CHAIRMAN. It is
not like that, Hop Finance Minister
please,

MOTON REGARDING INDIA’S

EXTENDED ARRANGEMENT WITH

THy INTERNATIONAL, MONETARY
FUND .

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN). Sir,
I beg to move:

“That India’s extended arrange-
ment with the International Mone-
tary Fund be taken into consldera-
tion”

Sir, I shall briefly introduce this
subject so that I may clear a lot of
misapprehensions on thig subject. At
the outset, I wish to clarify that ell
documents connected with the loan
application have been made available
to the Members in the Library. I
may explain that the presentation
consists of a letter of intent from the
Finance Minister, accompanied by
a memorandum on the policieg and
programmmes  which the Government
of India intends to pursue in further-
ance of their adjustment programmes,
Then, there iy an assessment, made
by the staff of the Infernational
Monetary Fund which is a confiden-
tial document circulated to the mem-
bers of the International Monetary
Fund and then there is o letter of
agreement not a letter of agreement,
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but a letter of ganction—there is no -
agreement at all in this case, nobody
signs an ‘agreement—;these are the
four documents connected with the
matter. Out of this, I have placed
three and also enother clarification. -
Out of propriety, I could not place
the internal assessment of the slaff -
of the Internationa] Monetary Fund.
I have no objection to anybody using
this document at all, I have no ob-
jection to anybody placing it on the
Table of the House, It is only that
sinca it Ivas been marked as a confi-
dential document circulateq to the
members of the Fund, as Government,
propriety demands that we should not

place it on the Table of the House™

and that is why, 1 have not placed it
on the Table of the House.

Then, Sir, the second point which
I would like to mention is, in the
letter which our Executive Director
on the Board of the Fund had sent,
certaip clarifications had been given.
Considerable noise had been made
about these clarifications, In para-
graph 5 of the letter of intent which
the Finance Minister has sent to the
International Monetary Fund, he stated
that in accordance with the usual
practice of the International Monetary
Fund and in accordance with article
4 of the articles of agreement bet-
ween the member and the Interna-
tional Monetary Fund, India will con-
sult with the International Monetary
Fund jn respect of all matters re-
lating to the programmes which the
Government intend to Zfollow. But
India wil] adopt only such of the
measures and policles and program-
mes as are consistent with its own
policies approved by Parliament, This
particular sentence appears to have
given some doubt to the legal depart-
ment in the International Monetary
Fung which though that this sentence
confined our consultations only 1o
those policieg and programmes which
have been approved by Parliament
and excludeq consultation with the
Fund in respect of other matters.
We issueqd a clarification saying that
in accordance with the practice of the
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International Monetary Fund and im
accordance with the article governing

#it, cosultation in respect of policies
and programmes wil] be open on all
matterg relating to the programme
of adjustment which we have put
forward, but we emphasized that
adoption of any of the programmes
and policies will only be of those
which have been accepted by Parlia-
ment of our country, Therefore, there
is nothing which stands on this clari-
fication. I would like the hon. Mem-~
bers to be assureq on this account.

SHR; NARASINGHA PRASAD
NANDA (Orissa): Just an interrup-
tion. It is regarding consultation,

MR, DEPUTY CHAIRMAN; Please,
afterwards. .

SHRI NARASINGHA PRASAD
NANDA: Quii+ right, I would only
like the hon, Finince Minister to tell

MR. DEPUTY CHAIRMAN: You
wil] have sufficient opportunity. Do
not disturb him,

SHRI NARASINGHA PRASAD
NANDA:...whether thig consultation
will be effedtive consultation in the
... (Interruptions) Or it will be just
‘gonsultation’.

MR. DEPUTY CHAIRMAN: Do
get be impatient. We have sufficient
epportunity throughout the day. (In-
terruptions)

SHRI R. VENKATARAMAN: Sir, it
is my duty to convince the Houses of
Parliament of the need for a massive
loan of this kind, I will now explain
the need for the loan.

Sir, in the year 1978-79 our oil
Will wag Rs. 1,677 crores, Owing to
a price Hike in oil, our oil bill went
up in 1879-8¢ to Rs. 3146 crores. Then
in 1980-81, on account of the Assam
disturbances ~certain refinery pro-
ducts were not available and it cost
to the tune of Rs. 1,000 crores, The
rasult was, we had to import oil to
meet the shcrtfall as as well as in-
creased consundption within the coun-
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try and our oi] bill in 1980-81 went ug
to Rs. 5,588 crores, Sir, our reserves,'
which were fairly flattering in 1978-79
started dropping with the result that
on the 6th of November, 1981, it
stands at Rs. 3,570 crores, Our balance
of payments deficit, taking the over-
all, that is not only the balance of
trade but balance of payments in-
cluding invisibles and also our bor-
rowings and net outgoings ig of the
order of Rs. 1,683 in 1981-82. 1t is
projected to be Rs. 2,024 crores in
1982-83 and Rs. 2,653 crores in 1983-
84. From the Ist of April, 1981 to the
17th November of this year, in a pe-
riod of about 74 months, our foreign
exchanges reserves fell by Rs. 1,400

crores, Therefore, an acute foreign
exchange situation has arisen and
unless we took wsteps betimes, we

would be faceq with prospect of hav-
ing a very very low foreign exchange
reserve by the end of two years.
In fact, at the rate of Rs. 1,500 crores
every year, we would be left hardly
with Rs. 500 or 570 crores at the end
of two years. Government had, there-
fore, no alternative but to go in for
some steps to replenish our foreign
exchange reserves. And that is why
we had to apply for this massive
loan, Sir, now we go, with Rs. 3,400
crores as our reserves, with a high
credit in the international market,
in the Euro-dollar market and, there~-
fore, we have been able fo negotiate
very reasonable terms of loan. If we
had gone two years later with a re-
serve of Rs. 500 crores of foreign
exqhange, with a low credit worthi-
ness in the international market, in.
the Euro-~dollar market, we would not
then be going as borrowers, as we do
now, we would then be going as beg-
gars before the international cemmu-~

nity,

This, Sir, explaing the need for
replenishing the foreign exchange re-
serves of our country. Certain wise
people have suggested alternative
methods of meeting this foreign ex-
change crisis and have suggested that

¥ any of these had been followed, we
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need not have gone to the Inter-
mational Monetary Fund. The first
suggestion ig that we cut down im-
ports, Sir, if we have to cut down
our imports, it must be on a substan-
tial item, and the only substantial
jtem of import is the import of crude
ang oil products. Forty-six per cent
of our importg today, amounting to
nearly Rs, 5500 crores, are spent on
import of oil. If we cut down im-
port of oil by 50 per cent—i.e crude
and oil products—it would have a
disastrous effect on the economy of
the country, Firstly, 50 per cent of
our crude is used for publie trang-
port, or buses, all running on diesel
ang we will have to cut drastically
on that, Fourteen per cent of our
ctude is being used for agricultural
pump-sets. T did not think any Mém-
ber of this House, to whichever side
be belongs, would ever support such
a move, Sir, if we cut other imports,
such as scarce raw materials, non-
ferroug metals and so on, which are
required for our industries, there will
be closure of establishments, unem-
ployment, a fall in the GNP and per
capita income ang the country would
have gone down and down, Therefore,
this Government cannot, in all cos-
science, think of cutting down importg
for the purpose of meeting this fore-
ign exchange crisis,

The second alternative suggested is
that we would have borrowed in the
Euro-dollar market. The Furo-dollar
market charges 18 per cent rate of
Interest. Woulg =nybody compliment
a Finance Minister who goeg and
borrows in the market at 18 per cent
when he cap get it at 10 per cent
elsewhere? .

In fact, such a massive amount of
Rs. 5,000 crores is not available even
in the Euro-dollar market. And again
the Furo-dollar market will not give
medium-term loans as we are getting,
for 10 years with z moratorium of
four yearg to start with. I do not
know where they got this wonderful
idea. It is totally not feasible. Then
I may also mention here in this
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connection that the International
Monetary Fund is a multilateral orga- -
nisation consisting of members, It °
may be that the voting rights of peo-
ple vary with the quota which they’
have. And it is in the nature of a co-
operative society where people take
sharegs for the purpose of borrow-

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Questioned, Have you
the freedom to increase your voting
right?

SHRI R. VENKATARAMAN: No.

SHRI M KALYANASUNDARAM:
Then?

SHRI R, VENKATARAMAN: Then
what? What is your question? In e
co-operative society cap yoy increase
your vote? What is all this? Let us
know the facts clearly before we try
to criticise. Sir, in the case of this
multilateral organisation, we have a
quota of SDR 1717.5 million. And as
a member of this organisation, we
are entitled to borrow up to 450 per
cent of the quota, and this is only
subject to our satisfying the terms
which are applicable to all members,
not only to India or to anybody, It I
am a member of a co-operative
society entitled to borrow at 10 per
cent, would it be right for me to go
and borrow from anusurious money-
lender at 18 per cent ang 20 per cent
in the market? Is that what you call
prudent management of the national
finances? Then, Sir, take even this
argumet. One of the countries which
objected to the loan being givep to
ug said the very same thing that
India should have gone to the inter-
national money market ang should
have borrowed at n higher rate but
it was coming and taking this money
at a lower rate. 1 wonder whether the
ebjectors in our country are support-
ing that stand which has taken by
that country. In fact the Wall Street
and the Europeans bankers gre greatly
annoyed that a country like India
with such a high credit worthiness



208’ Re, arrangement

which is availabla for their exploita-
tion—if I did no! get this money and
I go to them, thuy will be getting 19
per cent from me—has deprived them
of an opportunity for making money
at my cost. Ang it is this which they
have put forward ag the objection to
the loan. And my hon. friendg here
seem to be in very strange company.

Sir, the third alternative which has
been suggesteq by some people is that
we should sell gold, I do not want to
comment on the earlier experience
of selling gold. At any rate, 1 was
one of those who calleq my esteemed
friend, Mr. H. M, Patel, the Prodigal
Son of India for selling gold. I do not
propose to be the Prodiga] Son of
India. Two hundred and sixty-seven
tonnes is all that we have in the
monetary gold. 'Suppose you sell it at
the price of Rs. 1,185 per ten grammes
in the international market, because
unless you sell it in the international
market, you won't get foreign ex-
change. Somebody may try to be-
come very clever and say, “Why not
sell it in the Tndian market? The
price here is higher!”” But rupees
have no value bhecause we ‘want
foreign exchange. In the interna-
tional market the rate is Rs. 1,185/~
for 10 grammes. The total gold, if
it is gold will fetch Rs. 3,157 crores
which would 0t be equal even to
one half year’s deficit. In this process
we will be killing the goose that lays
the golden egg It ig this goose that
goes on saying that ‘I have 270 tonnes
o gold and my economy is sound’.
Phis is really the basis of my bar-
gaining strength, 1f people suggest
thi¢ wonderful alternative that I
should sell this gold, T am afraid they
do not know what they are talking.
Therefore, all the alternatives sug-
gested have been either thoughtless
or reckless.

Some writerg have suggested that
in the IMF itself we could have bor-
rowed from two other windows and
they are the 'leserve Branch and the
First Credit Branch. The Reserve
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Branch is based on your difference
between your rupee holding and your
quota, And at the present level we
could borrow only around Rs. 329
crores from the Reserve tranche.
From the First Credit tranche we can
borrow only aroundg Rs. 429 crores. In
all from these two we coulg get about
Rs. 760 crores or so, as against the
massive deficit in our foreign ex-

_ change which we have to fill up.

Therefore, my submission is that none’
of the alternatives suggested by any
one has any validity whatsoever.

This extended facility which we
have taken advantage of was one of
the things for which the developing
countries, including India, strenuously
fought in the meetings of the IMF
and achieved. In 1974 my esteemed
predecessor, Mr. Y. B, Chavan, gpoke
in the IMF and said that the develop-
ing countrieg will not be gatisfied un-
less this extended facility ig given to
them in order to overcome their
balance of payment difficulties caused
by the rise in the price of oil. Having
ourselves fought for such facility and
having achieved this (Interrup-
tions). You will have nothing to say
when your turn comes and that is
why you are murmuring when I am
speaking. Why don’t you wait? We
have a seven hours’ debate on this.

Sir, this facility which we have
taken advantage of will be available
to ug in two parts. The first part is
for Rs. 2,400 crores at the rate of
6.25 per cent. The other part will
be at the commercial rate of interest
which will be around 14 per cent, so
that when the average is worked out,
it wil] be between 9 and 10 per cent.

I have already in my stalement on
the 23rd of this month explained the
process by which we will draw this
money. I have also given what are
called the conditionalities. There are
two conditionalities. One is what is
called the performance criteria and
the other is related to the economic
policies and programmes for the
achievement of the balance of pay:



807~ Re. arrangement

[Shri R, Venkataraman.]

ment position, So far as the per-
formance criteria are concerned, by
March 28, 1982, India should not in-
crease the net Government credit
from Rs. 26,806 crores to something
beyond Rs. 30,981 crores and the total
domestic credit from 62,126 crores to
Rs, 74,181 crores. I can straightway
inform the House with pardonable
pride, Sir, that with the buoyancy of
our revenues now and the success of
the Bearer Bonds, we will be very
well below the limits set by the IMF
so that what you call as the perform-
ance criteria is no longer a condition
at all. The second performance cri-
terion is that India should not borrow
more than Rs. 1,400 crores in the
external market on term loans rang-
ing between 1 to 12 years. India is
not prevented from borrowing in the
external market on loang which are
over 12 years. India is not prevented
from taking the IDA loans mnor is

India prevented from having bilateral’

arrangements with  the  socialist
countries, Sir, some very wise peo-
ple, very erudite people, have gaid
that this agreement will bar bilateral
payments agreements between India
and the Soviet Union and so on. I do
not want to go through all the litera-
ture. But I can merely mengion that
under article VIII of the Articles of
Agreement between -India and the
IMF...

AN HON., MEMBER: It is an agree-
ment?

SHRI R. VENKATARAMAN: It s
called the Articles of Agreement, that
iz, under the Constitution of the IMF,
it ig called #he Articles of Agreement,
Under that, Sir, bilateral arrange-
ments are binding only between mem-
bers and any bilateral arrangement
between a member and a non-member
is not governed by this.

it sresit g fowr (wsx wga)
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SHRI R. VENKATARAMAN: I do
not know Hindi. (Interruptions),
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MR. DEPUTY CHAIRMAN: Order,
order, please. Have the patience to
hear. You will have an opportunity
to speak.

SHRI R. VENKATARAMAN: In
fact, T won't have wasted my time
on this. But I am saying all this
because it is being said by very high,
seemingly erudite, authorities that
this agreement will bar our agree-
ments, bilateral agreements, with the
socialist countries, We have not also
been a party to article 8 and we have
not accepted' that article VIII, We
have certain Dbilateral agreements
even with a member, that is, Romania.
Romania iz a member of the IMF
and yet we have bilateral arrange-
ments with them. And, Sir, in the
Annual Report of the IMF for the
year 1981, you will find, at page 130,
the list of members ‘“‘that have ac-
cepted the obligations under article
VIII on the 30th April 198{ and they
are listed in the alphabetical order
and you will find, after “Honduras”,
not “Indonesia” or any of those things
or “Iran” or “Iraq”, bul “Ircland”
Therefore, anybody who wants to
preach to the world must also be
posted with correct information.

Sir, under Article IV, as I men-
tioned earlier, there is consultation
between the members of the Fund on
all economic matters. Whether it is
a developing country or not a deve-
loping country, whether it is a bor-
rowing country or a non-borrowing
country, such consuliations are the
norm. In one of the consultations,
that ig, the latest consultation report
relating to India, dated June 24th,
1980, this is what are IMF says:

“The only bilateral agreement
still in force with a Fund member
i the arrangement with Romania.
Bilateral agreements are also main-
tained with the following nom-
member countries:

The USSR, the German Democra-
tic Republic, Poland and Czechosle-
vakia.” -
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Sir, 1 fail to understand the objection
of the Communist Party affer China
has become a member, after Poland
has applied for membership and after
Hungary is on the road to member-
ship. You do not become g member
of the International Monetary Fund
in order to deposit your reserves
there, You become a member of the
International Mor.etary Fund for the
purpose of borrowings, None of
these countries ig a capital surplus
country. And when they have now
realised the need for an organization
of this kind and for borrowing from
them, they have approached and have
bezome members. I do not under-
stand why this great hullabaloo about

borrowing from the International
Monetary Fund.

Sir, I will now deal with
the other so-called conditionalities

relating to the nolicies and progrem-
mes. The International Monetary
Fund has extendeq this arrangement
to 21 countrieg o far. These include
Kenya, the Philippines, Mexico,
Egypt, Haiti, etc. Sir, there is gn im-
pressicn that if you enter into an
arrangemend you must go through
the whole amount you must borrow
the whole amo int. Kenya did draw
the fund in th: third year because
its balance of )jayments position im-
proved. Mexico also did not draw
because its balance of payments po-
gition improved. Sir, it i my earnest
hope and my faith in Goq that India
will be able t¢ achieve a break-thr-
ough in oil production and oil dev-
elopment, (Interruptions). And that
within the next three years, we may
not be obliged to draw the last instal-
ment of the IMF. We have the con-
fidence when we enter into this arran-
gement that our balance of payments
position will improve to that extent,
that at no time will anybody be able
to dictate to us. I can only give this
assurance: If at any time the IMF
or anybody :sks us to do anything
which iy epnirary to the policies and
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programmes laid down by this Par-
liament, India will not do it and will
not approach them. (Interruptions)
This has been made sbundantly clear
by the intervention of the Prime Mi.
inster yesterday in the Lok Sabha
when ghe categorically saig that she
will not accept any terms which are
not accepted by Parliament. You
cannot have a higher authority to
make thig statement. Theretore, Sir,
all these statements that we have
surrendered economic sovereignty or
about humiliating conditions’ are to-
tally irrelevant in the context of the
way in which we are approaching
this problem. ‘

" Sir, I must have something to reply.

Therefore, I will reserve thoge mat-
ters relating to the economic policy
for my reply. But I would like to
mention here that it will become ir-
relevant in the context because you
can pick up one sentence ang say,
‘impo~ts will be liberalised’. Yes,
imports will be liberalised in the
sense, in order to improve your eco-
nomy, in order 1o boost your exports,
in order to build up your infrastruc-
ture. Certainly that wiil pe allowed.
But if you say, imports will be liber-
alised for the import of lipsticks and
cosmetics, no, it is not our policy.
Therefore, each one of these things
which you are going to raige are con-
ditioned by the policy statement
which we have made ip the Sixth
Five Year Plan, which I am glad to
say in many matterg is in consonance
with what the Draft Fifth Plan says.
I will read chapter and verse when
it comeg to that, what the Draft of
the Janata Government said in res-~
pect of imports what they said in
respect of exporf, what they gaid in
respect of private gector, everyone of
these and what we have also said in
respect of these things.

SHRI YOGENDRA SHARMA (Bi-
har): Do you mean to say that your
economic policy is the same as of
Janata?
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MR. DEPUTY CHAIRMAN: Not at
this stage. You ask later on.

SHRI R. VENKATARAMAN: ~ Sir,
this is very simple. We are all
Indians. Whether Janata or Congress
or Communists, there are some basic
things which are common to Indians.
And on this, merely because it is
Janata or even Communists, I will not
differ. These are the policieg in res-
pect of the private gector, about our
imports, about our exports and about
our national self-reliance, On all
these matters there can be no (differ-
ence of opinion on the party basis. It
there is any difference of opinion on
this, it is only the negation of patri-
otism.  Therefore, Sir, you cannot
catch me on this.

MR. DEPUTY CHAIRMAN: There
are five amendments on the Motion.

SHRI M. KALYANASUNDARAM:
6ir, 1 beg to move:

1, “That at the end of the Motion,

the following be added, namely:

‘and having considered the same,

this House is of opinion that the
said arrangement would,—

(a) only worsen the economy
of the country;

(b) cast heavy burden on the
people for yearg to come by in-
creasing unemployment  prices
and poverty;

(¢) cause humiliation to, and
lower the dignity ang sovereig-
nty of, India;

{d) lead to external interfere-
nce intp the financial, industrial
and budgetary policies of the
country.

(e) restrict the freedom of
Government to borrow from
other more favourable sources
and undermine the independent
and self-reliant industrial deve-
lopment; and .
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(f) aggravate balance of pay-
ment situation when the repay-
ment gchedule commences from
1885-86 due to addeq burden of
servicing thig debt.”

DR. BHAI MAHAVIR (Madhya
Pradesh): Sir, I beg to move:

2. “That at the end of the Motion,
the following be added, namely:—

‘and having considered the
same, this House expresses its
disapproval of the conditiong at-
tached to the agreement which
would geriously jeopardise the
national objective of economic
self-reliance accepteq by all our
plang till now.””

3. “That at the end of the Motion,
the following be added, namely:—

‘and having  considereg the
same, this House ig of ghe view
that acceptance of the conditions
sought to be imposed by the In-
ternational Monetary ¥Fund on
India would amount to a surren-
der of our sovereignty in the
sphere of economic policy and
virtual abrogation of the national
idea of gelf-reliance.'”

[The amendment No. 3 also stooq in
the names of Shri Ram Lakhan Pra-
sad Gupte and Shri Pyare Lal Khan-
delwall]

SHRI SHIVA CHANDRA JHA
‘(Bihar): Sir, I beg to move;

“That at the end of the Motion,
the following be added namely:

‘and having considered the
same, this House is of opinion
that the said arrangement would—

(a) jeopardise India’s efforts
for the establishment of gocialism
in the country through the Five
Year Plans;

(b) open the Indian economy
to the investment of foreign pri-
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vate capital specially the
private capital;

(c) affect whatever social wel-
fare works agre being done at pre-
sent in food for work programme,

¥

ete.; !

1

(d) eventually force the Indian
economy to deviate from the
ideals of Maliatma Gandhi, Jawa_
harlal Nehru and Loknayak Jai
Prakash.””

SHRI LADLI MOHAN NIGAM:
Sir, I beg to move:

“That at the end of the Motion,
the following be added, namely:-

“and having considered the
same, thig llouse is of gpinion
that the ext:nded arrangement
with the In ernational Monetary
Fund be carcelled.’”

The questions were proposed.

MR. DEPUTY CHAIRMAN: Now
the Motion and the Amendments gre
open for discussion.

Mr. Kulkarni, will you please start
and then we will adjourn for lunch?

SHRI ARVINT) GANESH KUL-
KARNI (Mahrashtra): Sir, at
the outset, I wauld like to say that
I have heard ve-y correctly what the
Finance Minister has said but again,
on a very technical point I want to
draw hig attention to which I had al-
ready drawn his attention earlier
when the IMF discussion took place
in the last session. Afd the Finance
Minister agreed at that time that this
is a lacuna and that efforty will be
made by the Government to remove
it. This is ag regards article 292 of
the Constitution wherein it is said
that whatever borrowings have been
made from time to time they are as
may be fixed by Parliament by law.
T think, Sir, it ig high time that when
we are porrow'ng from the Interna-
tional Monetar:: Fund such a large
sum of money, the Finance Minister

USs.
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should have taken note and mentio~
ned what the Government’s intention
is and whether they are going to ad-
here to article 292 of the Constitu-
tion. Sir, my view and my case is
not that the Government should not
borrow. I do not take it that it is
a sin to borrow. Borrowing ig al-
ways there, A country needs money
for development. And, I am not at
a2ll worried whether they are borrow-
ing from the IMF or any other ‘éxter-
nal source, because borrowing means
borrowing at the cheapest rate possi-
ble and which ig beneficial to the
country’s interest, and that should
be done.

Sir, the Finance Minister hag par-
ticularly referred on many occasions
to the criticism of crudite economists
or foreign policy experts etc. and he
has tried to reply in hiy ¢wn way. I
think Mr. Venkataraman will also
agree that whatever he has said
and whatever the policy of the
Government which he has ex-
plained, there might be an honest
difference of opinion and I may
say that whatever the Mem-
bers in the opposition may criticise
it is only in the national interest
that our criticism should be taken.
It is not that only Mr. Venkataraman
knows economics and others are noti-
ces.

AN HON, MEMBER: Who gays?

SHRI ARVIND GANESH KUL-
KARNI: In his gpeech the entire at-

_ titude was that. He gtarted with
that assumption.
SHRI NARASINGHA  PRASAD

NANDA: Unfortunately, the Finance
Minister talked with that assumption.
You should have understood the tone
of his speech. (Interruptions).

SHRI ARVIND GANESH XUL-
KARNTI: I do not want to go into that
discussion. T will Jose my time.

At the outset, Mr. Venkataraman
said about conditionality etc. and ab-
out the letter addresseq by the Finan-
ce Minister to the Managing Director
of the IMF. He has tried to explain

\

\
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the explanation given and convince
us that the conditionality and the re-
ferences to Parliament, whatever he
has said, is not as crificised by many
people and many newspapers. I par-
ticularly draw hig attention to an
article in the National Herald, leaving
aside newspapers like the Indian Ex-
press and other newspapers, where
Mr. T. N. Kaul has criticised, who wag
our Foreign Secretary. I want to
specifically know from the Finance
Minister whether, after the Union Fin-
ance Minister’s letter of intent had
reached the Managing Director of the
IMF, India’s Executive Director on
the Board of the Fund had to say
that this expression wag not in the
least intendeq to exclude from the
consultation process any policies
which the Fund considered are and
would be consistent with achieving
the objectives of the programme. I
wang to know from the Finance Mi-
nister that when the Government and
India’s Executive Director on the
Boarg clarified in writing to the IMF
these things, how does the Iinance
Minister suggest that the condition-
ality and promises and everything
brought to the notice of Parliament
stand. That is really one of the di-
fiiculties which T am not prepared to
appreclate and that is why I graw his
attention to this explanation given
by India’s Executive Director on the
Board.

Then, Sir, 1 come to another con-
ditionality where he says about...

SHRI G. C. BHATTACHARYA
(Uttar Pradesh): Sir, how is it
that the Finance Minister ig not here?
He has gone away. Let him listen
here. We all listen to him ang why
should he not listen to us?

(Interruptions)

MR. DEPUTY CHAIRMAN: This
ig not proper.

SHRI G. C. BHATTACHARYA: It
is proper for us to listen to him: It
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is not preper for him to listen to men
like Mr. Kulkarni.

1.00 p.M.

MR, DEPUTY CHAIRMAN: His
colleagues are there, He hag gone
out for a while.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, I can
assure the hon. Members that all
their speeches will be fairly reported
to the hon, Finance Minister; due
consideration will be given to their
speeches.

SHR; ARVIND GANESH KUL-
KARNI: Sir, may 1 suggest to you
one thing? If the Finance Minister
has gone for lunch, we can also go far
lunch; we can adjourn now and
meet again at 2 PM, I do not
mind. But courtesy demands that
the hon. Finanece Minister ghoulg be
here, He says, he want to be heard.
We have theard him  patiently.
Therefore, what is wrong if we also
expect the same thing? That is why,
I would like to suggest to you that
we may adjourn now and  meet
again at 2 PM.

Nt Iqmwmfd ;. T@q @ W -
argy N as v ¥ g eafim Ay
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The Heuse then adjourn-

ed for lunch at one Mminute
past one of the clock.

2.00 .M,

The House reassembled afjer
lunch at three minutes past two of
the clock, Mr. Deputy Chairman in
the Chalir,

SHRI ARVIND GANESH KUL-
KARNI: Sir, I #hank the Finance
Minister. .. ’ -

SHRI R. VENKATARAMAN: Are
you happy now? N
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SHRI ARVIND GANESH KUL-
KARNI: W ar. happy. At least I
“am happy.

Sir, T was not able to follow
the Finance Minister's assertion
particularly when he says, I quote:

“On the adoption of any appro-
priate measures consistent with
the national policy accepted by
our Parliament in accordance with
the policies of the fund on such
consultation.”

That is what the Finance Minister
says and when this wag objected to
. and a clarification was sought for,
¢ this is what the India’s Executive
Director on the Board of the Fund,
Mr. Narasimha . saygs that this ex.
pression wag nat in the least intend-
ed to exclude from the consultation
process any pclicies which the Fund
considerg are and would be consist-
ent with achieving the objectives
of the programme. So, this to me
as a layman seems contradictory to

his reply. [ would request the
Finance Minisler to elaborate on
this,

Then, apari from going intg the
conditionality—T will deal with this
point at a later stage—what I am
worried of i basically some other
thing. In r.gard to conditionality,
of course, 0. may have disputes,
Perhaps Mr  Venkataraman may
have one visw and we may have
another view.

But, by and large, what is the
thrust of this conditionality? The
thrust of this conditionality is that
import liberalisation should take
place. Nobody doubts that Necessity
of imports, or import liberlisation
was always there during Pt. Nehru’s
time also. Then the other type of
policy—development of industry—
wag there also, But thrust of Pt
Nehru’s policy wag development
and attainment of commanding
heights for the public sector. Mr.
Venkataram n, when I am projecting
my views, ‘lease don‘t take offence.
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SHRI R. VENKATARAMAN. [
won’t take offence at anything that
you people say. I certainly take
offence when people misrepresent
things outside.

SHRI ARVIND GANESH KUL-
KARNI: That is all right. Then
what I feel i; that the conditionality
and the entire, what you call, guide-
lineg which are to be issueq and the
consultation process erodes Pt
Nehru’s policy of the socialistic
pattern of society and development
of the public sector and the economy
as such. That is why I am opposing
this conditionmliby clause; whether
you agree with me or not, that is my
feeling. What is placed before
Parliament is the Budget a Plan
document which is not voted upon
at 2ll and the Industriel Policy Re-
solution comes, sometimes in two
years or three years. The other is
what vou call the executive policies
which are carried on by the Gov-
vernment,

At the outset, I am of the firm
view that by accepting this loan—
whether it was necsssary or not, I
am not going into that—Pt. Nehru's
policy of socialism and the gocislis-
tic pattern of society is, for the first
time Jisturbed by the present Gov-
vernment and you will have to cex-
plain to wus how that socialistie
pattern of society and the policies
of the IMF, which have been laid
down in this conditionality clause
or consultations, are compatible. I
woulg like to knoy that.

In this connection, let ug see the
assessment by the IMF. He has now
really asked us to place jt here.

“For the first time in thig unfold
ing controversy, the Government ¢
India will face the task of debatin
its arrangements...ete?”

Thanks to the courtesy of a
Eg~cutiye Director who has give
this background to the correspor
dent of the Hindu, it esme to o



219 Re. arrangement

[Shri Arvind Ganesh Kulkarni]
notice. Here on page 16, it is stated:

“Assessment by the Asian and
Exchange wand Trade Relations
departments of the IMF under-
lines the message that the ‘econo-
mic strategy and policies’ negotia-
ted with the Indian Government
through several discussions have
built on the existing orientation,
But they also mean a shift, in some

instance a sharp shift, in the
pragmatic’, conservative, direc-
tion and in ‘boosting the private

sector, Indian anq foreign; in the
economy, at large.”

Opn what basis is this assessment
made? Here the Finance Minister
has asserted that this is not so. It is
our policy. And here is the assess-
ment made by the assessors of the
IMF which says like this.

Then about devaluation—I am not
concerned with it—this is what is
stated.

“a  ‘considerable liheralisation
of procedures relating to foreign
collaboration and royalty pay-
ments and export orientation that
reverses ‘the previous direction of
economic development and policies

which made the domestic market
more attractive than exports’ a
‘liberalised’ import regime %that is
in need of wider doors, ‘reform’

(mainly an upward revision) of the
price structure...”

My feeling is that we are changing
from Nehru’s policy of socialism,
though I am ane with Mr, Venkatara-
man when he says that he hag to
market in capitalist organisations
which really do pot like that we
should grow. I am one with him on
that subject. But why should we
succumb to such conditions which
are tilting the balance anq the eco-
nomic realities which have been fol-
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lowed during the last 30 years to 3
different stance of private sector,
orientation? I draw the Minister’sC
attention to this. He has to explain.

Then, Sir, I again quote: “Never-
thelesg; the IMF departmentia] repord
to the Executive Board notes that the
Indian authorities recognise that the
profitability and competitiveness of
exports is an important objective and
that exchange rate policy has an im-
port bearing on this.” What is meant
by this? We might not be economists
and ag erudite as some of %e eco-
nomists in the country you have men.
tioned, but we as Mem®erg of Par-
liament really fail to follow as to
what is meant by this. Then I
quote: “The conditionality applying
to the operation of the arrangement
bars muitiple currency practic:s aad
bilateral payment agreements of a
certain king frowned upon by the
IMF.” Here 1 am catisAed that the
Minister has stated that the bilateral
arrangements are not conditioned, But
the assessment of the IMF ascessors
seems to be totally irrelevant if Mr.
Venkataraman is to be believed to
be correct or he might not have been
really telling us the real facts. So I
want to know what the real fact is.

Then the main thrust of the docu-
ment is: “The documentation re-
veals that since questions are raised
by this involved formulation on
conditionality the Government of
India has seen it fit to transmit
through its Executive Director a
clarification with regarq to under-
standing and consultation and par-
liamentary concurrence.” So this is
the basic point. Again I quote:
“This is to the effect that the phrase

consitent  with national policies
accepted by our Parliament’ and
another reference to ‘Government

measureg which are in line with the
declared policies’ are meant to sug-
gest ‘actual adontion of measures’ and
and not in the least intended to
exclude from the consultation pro-
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cess any policies that the Fund con-
siders are or would be inconsis
’tent..." This i; what the asse ors
.of the IMF hav; stated, So I think
this is the first time that a tilt has
been made ang the policy has been
changed, which Mr, Nehruy followed
in this country with success though
the success jg so very slow. 1 am
aware of the public sector failures,
But though the success ig slow, we
are definitely going towards a
society which in the longer run will
be in the interests of this country.

Then, Sir Mr, Venkataraman states
that the interest rate workg out to
an average of 10 per cent. Might be
so; 1 have not worked it out. But I
have read samewhere that the total
interest paymen: will be Rs. 3,283
crores, and the tofal payment will be
Rs. 5,400 crores plug Rs.3,283 crores,
that is, somewhere hetween
Rs. 8000 ang Rs. 9,000 crores.
And the net inflow in thig case will
be only 4,314 million SDRs or what-
ever it is. Thr question is whether
the interest burden will be sustan-
ed by the Indian economy. Mr.
Venkataraman think that  perhaps

_the Bombiy High may relieve the
pressure on the Government. But I
am doubtful a: to whether within
this period of two or three years our
economy can have such a boost as
to be able to puy for the interest and
servicing of the debt. As we gee, it
goes up to Rs. 6,000 crores.

Then, Sir, atiout the other policies
which he ha: mentioned, import
liberalisation, subsidies, etc, I am
not going to fight with him, But
subsidies, ete. are required for mak-
ing available to the people in this
poor country fooq at a reasonable
price. Subsidics are requireq by
agricultural sector for fertilizer. Will
the Minister a sure ug that these are
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not going to be affected whatever the
IMF or any other organisation may
say?

I want to draw the Finance Minis-
ter’s attention {o another point, He
said that we are drawing this loan
from the IMF just like a member of
the cooperative society takes a loan
from the society. I am one with him.
I take it only in that light. But there
is no Antulay to redeem all the debts,
There is nobody here who will redeem
the debts. You will have to work
hard to pay back the loan. Will he
be able 1o do it? Thig is what 1 want
to know from him,

Many people have written so many
things about thig IMF loan. Some
people have called it a sell-out. Yes-
terday the Prime Minister assured
that it is consistent with our policies
and it is done with Parliament’s
consent. T do not believe in that. This
is a slogan to be given to the people
so that they should not be panicky.
I do not want our people to be pani-
cky. I said it in the very beginning.
I know the Government requires
money and they have to take loans.
We are only trying to high light the

weaknesses of this agreement
and its conditionalities. I want
to know  whether this loan

will be used for development of infra-
structure and for expansion of irrl-
gation and agriculture or whether it
will be used for the benefit of the pri-
vate sector. If you do whatever the
private sector wants you to do, then
what will happen to the general eco-~
nomy and particularly to the develaop-
ment of infrastructure in the field of
agriculture where this loan can be
vastly used. (Time bell rings) You
are ringing the bell...

MR. DEPUTY CHAIRMAN: Bs-
eause many hon. Members want to
speak.
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SHRI ARVIND GANESH KUL-
KARNI: I will come t{o your rescue
and git there for two hours, Every-
body wants to speak and participate
in this debate.

MR. DEPUTY CHAIRMAN: That
is exactly the reason. '

SHRI HAR] SHANKAR BHABHRA
(Rajasthan). He has given you some
inducement.

SHRI ARVIND GANESH XUL-
KARNI: This is not inducement. I
know his difficulty, After all I am
on the panel of Vice-Chairman,
whether he likes it or not.

MR. DEPUTY CHAIRMAN: Why
do you say so? I like you.

SHRI ARVIND GANESH XUL-
KARNI. 1 know you like me very

well. So also many people from that
side also like me.

Sir, ag I was saying many people
have saig so many things about this
and therefore this creates doubts. The
assurance ig_there. But it is only,
cosmetics. All the thumping on the
desky i3 not going to help us. I think
the Finance Minister will appreciate
one thing He is here now and I want
him to be our Finance Minigter for
full five years. I earnestly desire
that. But do not forget we are
binding the entire progeny, the future
generationg to a colossal load, a
colossal strain of paying back these
Rs. 8,300 crores.

SHRI N. K. P. SALVE (Maharash-
tra): In our life time we would have
paid it.

SHRI ARVIND GANESH KUL-
KARNI: You had one heart attack. I
had two, Shri Venkataraman iz 2
diabetics patient. Mr, Bhandare and
Mr, Jain are young. But we cannot
take that joad. Our childrey should
be saved. That is Why I request this
Government not to adopt is cosmetic
approach by saying that we are peo-
ple with self-respect. Self-respect s
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there andg we. have not doubted it,
But we think that because of yours
economic policy and because of th
tilt towards the private sector, be-
cause of the orientation towards the
private sector and because of your
supply-side economics and =all that, a
sea-change ig going {0 be made in the
whole economy or the economy policy
of this country and ] think that this
is an erosion of Pandit Jawaharlal
Nehru'g policy by the policies of his
daughter who is now presiding over
this Government. Thank you, Sir,

SHRI N. K. P. SALVE. Mr. Deputy
Chairman, Sir, the Finance Minister,
has very ably explained the various
circumstances under which this loan
under the extended facility arrange-
ment of the International Monetary
Fund hag been negotiated. Sir, with
facts, figures, compulsiong and imperav
tives, he has explained the total .
rationale behind negotiating this loan’
from the IMF and, therefore, fo avoid -
repetition, I would not go into that
aspect of the matter, But, Sir, I will
examine the entire criticism ang all
aspects of it, to and fro, from a broa-
der and from a macro—, socio-econo-
mic ang political perapective.

Sir, at the outset, I wish to submit
tlaat 1 feel very strongly about the
criticismg which have been levelled
against this loan, which has been
negotiated, particularly by the CPI
and CPM friends, and more particu-
larly, Sir, the manner in which the
entire criticism  hag been levelled
impelg me to feel very strongly about
it. I say this because they do know
the imperatives and the circumstances
under which this loan has been nego-
tiated and yet they have made this
sort of criticism. So, Sir, the whole
approach, as it has emerged out of the
criticisms, impels me to consider that
it is a sheer exetcise in political pro-
fligacy and, therefore, while I am
going 1o deal with the criticisms.
about which T fee] very strongly, I
am not going to mince my words in
thig debate today.
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In fact, Sir, I consider the whole
criticism—the reasons I am going to
enumerate and dal with now-—not
only as irrational and anti-national,
but also dangeroug and deleterious to
the well-being of the people of this
couniry and the eronomy of thig coun-
try and the variety of criticisms which
have been levellec against thig in some
sections, | consider, are entirely an
abuse if the freedom of speech and an
outrage on free and fair debate, But
it ig very unfortunate that it should
have gone to that extent. Any person
Wwith a littie of rationa] faculties and
@ modicum of or minimal knowledge
; ©f foreign trade and foreign exchange
"Will never have any doubts about the
sheer calamitous disaster which awaits
our economy in the next two to three
yearg if foreign s=xchange is not made
available by ou Minister, It wili be
a sheer collapse of the economy of
this country uniess foreign exchange,
not only in limited quantities, but also
in adequate quantities ig made avail-
able to ug to pay our export bills. In
fact, Sir, I find that nobody seems to
be disputing or doubting the fact that
in view of our massive trade deficits
and the consequent extremely adverse
balance of payments position it is
necessary to earn foreign exchange, at
least for the riext two to three years
before we hav. substantially augmen-

tedq our oil res'rves. Now that the Oil
Minister has, jortunately, been promi-
sing a production of about 30 million
tonnes of crude and petroleum pro-
ducts within the country, hopefully,
we would have retrieved the situation
substantially in the future. But, in
the meantime I do not want to repeat
all those things. He hag given the
fisures reating to the deficit. From
Rg, 2,350 crores in 1979-80, it has gone
up to Rs. 5,380 crores in 1980-81 and
the projection for 1982-83 is Rs. 7,000
erores. Now, Sir, how do the people
expect the Finance Minister, Mr. Ven-
kataraman, to sit with  his hands
crossed, and not to work out, with
his wisdom and farsightedness, some
arrangemeni as a result of which we
do not impede the entire Plan which
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we have given to ourselves, the entire
growth programme which we have
given to ourselves? This ig a very
important aspect of the matter. From
that angle if one were to see that if
We dg not do this if Mr. Venkatara-
man and hig very able men in the
Ministry do not act intelligently, then
there ares one or two alternatives
only. Let ug look at it objectively.
The first alternative is that we drasti-
cally cut our imports, mainly import
of crude and petroleum productg and
manage the economy with all its pro-
blems, constraints, impediments, and
se on. The second alternative ag has
been suggested by some people was
that we raised loans, petro-dollarg and
Euro-dollar loans, Some people have
thought and they have gone so insane,
that we should sell the golq atocks that
we have. Others said that we should
have explored avenues for other com-
mercial loans. 1 shall dea]l with the
twpo alternatives. :

What would happen it you drastl.
cally cut our imports because there is
no other alternative. Now if you cut
your imports what ig going to be the
immediate casualty? The immediate
casualty is going to be your programs=
me of economic growth, and once you
are going to impede your economic
growth you are going to accentuate
the inflation in this country, inflation
which hag already dangerously eroded
and corrodeg the entire economie
structure of the country. Those living
below the soverty line are the people
who are paying a very heavy price on
account of this rising inflation which is
a global phenornencn. So when you
are going to  drastically cut your
imports, it is going to directly imped¢
your growth activities, your p.lans
your programmes investment serious
ly. The Inflation goes up. Therefore
we Just cannot leave it at that.

The second aspect of the matte"
which is a very important aspect, Si
is the defence aspect. Supposing th
loan was not there. What about tt

'."_.n_i,..—n» L R T T
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obligations we have? What would be
the position? “Would we be able to
meet our defence requirements, I
really hope that in the days to come
Pakistan sees the wisdom behing not
playing into the hands of Reagan ad-
ministration in arming itself danger-
‘ously to a point where it will become
a danger to itself. Undoubtedly, it
will mean a very grievous situation
for India. If there is another war,
it ig going to be very aggrievous situ-
ation for India. There is no getting
away from the fact that it i going to
be disastrous. We do not want any
harm 1o that country; we want
that country to prosper and to
live in, amity. After all they
are our brothers. Nonetheless, if
they are going to arm them-
selves at the pehest of somebody else—
unfortunately, the President of the
United States has such an irrational,
hostile attitude towards this coun-
try—if they are going to act at his
hehest, then it ig absolutely imperative
and we also feel ourselves compelled
"and driven to augment our defence
preparations. And that is going to
cost us some money. And if that
money is not available to us. imagine
for a moment how seriously our def-
ence preparedness would be affected.
In fact, I have no doubt in my mind
that if Mr. Regan had opposed this
_ loan—fortunately, he wag isolated
there—what woulg be the position? I
shall be dealing with the allegation
that Mr. Venkataraman, in accepting
this loan, has given a go-bye to the
principles of Socialism of Jawaharlal
" Nehru, There is no bidding good-bye
but we are adhering to the <chapter
and verse of everything which we
have given ourselves, sb fgr as the
performance criteria is concerned.

Now, look g} the matter. Mr, Rea-
gan ‘‘opposed’ this loan and the only
and the one reason why Mr. Reagan
opposed this is that he never wanted
this country to be ever stable ever
independent ang ever have a strong
economy. I can understand it. But

- it is most unfortunate that -the two
Communist Parties are playing stooge
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to Mr, Reagan. The most unifortuiiate
aspect of the matter ig and it ig stran«
ge irony of fate that it is only these
two political parties, the CPI and the
CPM, who, along with President Rea-
gan, do not want this loan in some.
In. the comit of nations, and Sir in
the Boarq of Directors of thig Fund,
there is a weightage of 80 per cent
in fayour. of the, United States; I
have already ‘said thls

It they had one more country vot~
ing against this, this Toan would pot
hove come to us. Buf, Mr. Rtagan
was isolated alone because the rest
of them saw ‘the rationale behind ity
giving thig loan. It is to tide over

. itg temporary difficulties for a period

of two or three years py which time
Mr. Sethi will be able to manage
better all indigenous supplies of pet-
roleum and petroleum products and
crude. But, Mr, Reagan is supported
very ably right left anq centre ‘by
these political parties by misleading
our people. And that is why T called
that it is an exercise of sheer political ‘
profligacy.

Sir, look at the othey alterna-
tive, that is, if we did not take loan,
what happens? Now let us see, If
we did not teke the loan and still

,we expected our Finance Mlmstar to

make the arrangement for the foréign
exchange what wag-the alternative?
Sir, there ig considerable -joke, hum-
our in the situation to suggest to us
that gold should be gold. The figures
of the meagre reserves have been
given, It is some 267 tonnes of gold .
available in this country. Sir, have
they not learnt a lesson. did they
not find that an indignant country
kicked out a political party which
sold gold? No country will ever to-
lerate gold being sold unless it is
under cond1t10ns of dire emergency,

unless you were compelled to save

your honour and the sovereigniy ot
this country. No couniry wili ever
tolerate and surely they may wish that
we may commit the same error which
they have committed. But, Sir, our
Jeadership is far.too shrewd and far
too dedicated and far toa, pafriolic, to
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get rid of the zold given in trust by
the people of tie country to the Gova
ernment. Hov dare they suggest
that we sell t.e gold? It is an im-
possible, a ridiculous proposition; it is
a dangeroug proposition. Then, why
did we not raite loans from the Euro-
dollars? _Sir,. the variation in the
rates of interest has been so ably
explained by the Finance Minister,
and the demand appearg to be why are
You going in for a loan which has a
weighted averuge rate of interest of
10 per cent, and you should go in for
18 per cent and 20 per cent and at least
the performance criteria must not
have -been there. Sir, I do not know
whether any criteria would have been
stipulated hac we borrowed from
Euro-doHars. [ am not aware of it.
But gurely, there is a difference bet-
ween g lender which is an institution
giving loan i;, the hope that the bor-
rower himsel’-is in a-good condition
and repays the loan and the
interest, and another lender who is
only interested in the usurious rate of
interest, a large rate of intefest. In
fact, the Pathan they say is never
interested in the principal . when he
gives a loan. He is not interested in
the principal being repaid. He sti-
pulates no condilion whatscever an
the borrower. If he gives the interest,
he is contert. He is happy as long

as you go -in paying the -.interest
itself, Is thit the type of porrowing
that we wanted?  -We. #anted
borrowing from an  instilution
of which we are ‘ourselves *a
member, the policies of which we

have helped to be framed, galutary
and salubrious provisions for the eco-
nomy of our country. And 1 shali
come to it iater on as to what we
mean when we adhered to these
progranmes, the performance cri-
teria. But Sir, this sort of loan being
suggested, I cannot understand any-
thing more irrational "'more absured
than this and that comes by way of
criticisin, And why? It ig gaid that
we have burgained our sovereignty.
Sir, T will come to the sovereignty
point 4 lit'le later. But all other
nations are no fools. They may be
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our friends. They are no fools, nor
is Mr. Reagan a fol. What he menat
is not giving this loan to us was that
he wanted to weaken us economically.
This is going to be such.a tremendous
],ean it is going to be such a.tremen-
l0hs factor in building our economies
in" the days to come, And that is
going to be so salutary for the eco-
nomy of this nation. Politically it is
going to*beta tremendous factor in the
favour of our party. That ig the rea-
son why certain _parties are jittery
about it. But we are nof worried, Sir,.
so far -if: &Il these aspects of the
matter are looked into, if they have not
distorted one good point, Sir, nothing
bettér: coulq have been done. It is
Said "that we have “bartered awsy .t
sovereignly. Who i ialk: rg cbo
the-sovereignty of the country t9" u
Is ther® hrfyone in this ¢tuntry mn.
concerned about the sovereignty of
the country than Mrs. Indira Gandhi,
and whatever else you may accuse her
of or whatever else you may blame
her; 8, she does not suffer {iom one
quality, Sir, that is5, even in the worst
of “her perils and in the worst ot her
trials and humiliations she can never
¥ fithid, she ¢an neveér be a ‘weakling
She ig the one person who "is’ mosf
allergic to pressure factics of ‘&ny
nature whatsoever, gnd, therefore; ghe
refused to bow down any time to any
international pressures which sht
thought would mean bartering awa’
her_right.. Even in (he matter of en
richeq uranium, Morarjibhai went ol
his kneeg bent and ‘hands’  folder
before Mr. Carter of the United State
of America and said, we will'abando
all our programme of nuclear tech
nology, we will not even go for a
exploswn but for God’s sake give t
enrichied “urafiuin ‘and these are tt
set of people talking to us about sove
reignty. . Soverelgnty, if at all it
safe ‘in the hands of any one Perso
it is the Prime Mlmster of this eout

try today in whose hands it s sa
and “let us not-talk what amounts,
shbmit in all himility 'ang  Tespex
what.amounts to sheer nongense. (I'
tesrigiions). - - PPN
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o wrd vyt ;A I ¥ N
W & g ar o Aad ast @
%‘ ) z- 1
I do not speak. ..

SHRIMATI USHA MALHOTRA
‘(Himachal Pradesh): Please do not
interrupt. (Interruptions)

MR. DEPUTY CHAIRMAN: Order
please, Please do not disturb. Let
him complete.

o W AP ¢ AT Wi
LA T FT 47 q I Q1T 9T 44)
&) AV qAy 7

SHRI N. K. P. SALVE: Sir, one thing
4 want to clarify ip this House for the
benefit of Dr. Bhai Mahavir who felt
disturbeq that fhey are not clapping
when I am speaking is that Mrs.
Gandhi ig the one person who ig not
weak-kneed. Let them assuage their
conscience at having supporteq Morar-
jibhai who goes on bended knees to
the World Bank... (Interruptions)

DR. BHAI MAHAVIR: What about
devaluation? That was the first thing
she did when she became the Prime
Minister. That was the first step she
took.

SHRI N. K. P. SALVE: If he is to
talk something irrelevant, 1 have
nothing to say., It was Mr. Morarji
Desai who went before Mr, Carter
and said. we will not go ahead with
our nuclear technology programme,
that we will not go in for our exple-
sions, Historical record is there to
show all that. Why are they feeling
touchy about it? Cowe to the per-
formance criteria if you want to. Test
any one of the performance criteria.
They are trying to monitor some sort
of a demand management with some
stringency and bring some discipline.
But what is important, utterly impor-
tant, i5 this criteria which they have
1oid down. Ig it in any manner even
by a comma or by a full stop outside
the mandate of yaur Plan or outside
the Plan which you have given? This
Plan has been written by the Board
of Directors of the International
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Monetary Fund and Abbasahebh said
getting this loan has taken ug away
from the socialist concept of Pandit
Jawaharlal Nehru, that we are bidding
a good by to the concept of socialism
as evd®ed by Pandit Jawaharlal
Nehru because Abbasaheb has seen in
this loan, Government bartering its
interest in favour of the private sec-
tor and against the public sector. So
far as the concept of sacialism is con-
cerned, firstly, I do not see how does
he find such a conflict of interest
between the private and the public
sector and if I have read anything
about Nehru's socialism, the thrust of
Nehru’s socialism was not to create
a conflict between the private ang the
public sector, but that the two must
co-exist together to ensure that dis-
parities of wealth, opportunity and
power are eradicated; that ought {o
be the thrust of the matter, And have
you not in your own Plan, and I am
quoting from the Policy Statement of
the Plan Jtsell, Abbasaheb has un-
fortunately gone away, this is how
people are misled, have we not our-
selves given in the Plan policy rela-
ting 1o private sector industry, aim
at encouraging production, jnvest-
ment and economic efficiency. This
you have given to yourself in the Plan
itself. How ig it Mr. Venkataraman is
guilty of committing one single act
which bidg good bye to Nehru's soci-
alism when we have done go in the
Plan? The Plan has taken ug away
from Nehru’s economy. This is how
the whole thing is built upon com-
plete misunderstanding of the matter.
if it is not mala fides what else it it?
You gre talking of the Sixth Plan per-
formance. Take it to any one in the
opposition, it is my challenge, who is
capable of understanding what is con-
templated in the Plan, what is the
programme, what is the emphasis,
what is the thrust of the Plan and
point out a single performance cri-
teriz which goes against what we
have given to ourselves in the Plan
itself. What they have given by way
of performance criteria is greater
discipline to our ecanomy, restriction
on external and internal borrcwings;
what is wrong with it? It !s nol that
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they have completely clamped a ceil=-
ing and they huve said that this is the
and of the matter which is dangerous
tg our economy. In fact, the limits
which have beesn given are the most
reasonable, I would only sub-
mit that a Government which
cannot function within that limit
js not keeping discipline and
it is not good economy and eofficient
management of affairs. There ig res-
triction on deficit financing. When-
ever deficit finuncing had gone Teyond
a point the opposition had been jum-
ping on us or on the Finance Minister,
But if the IMF says the same thing,
it it says ‘No; this should be kept
within certain limits’ and we accept
it, they criticise wus. It is a very
desirable criticism, it is a very con-
structive criticism because deficit
financing has its own  pernicious
ramifications, We cannot afford defi-
cit financing beyond the limit fo
which we have already gone in the
last several years. When thd TMF
says this, they are our enemies and
they are not our friends.

Then, there ig restriction on expan-
sion of money supply. We have been
criticising about it. I have been cri~
tical of the growth, of fhe spurt, in
money supply. We do feel -that un-
restricted or nirammelled growth in
money supply would lead to danger-
ous consequeiices including inflation.
(Time bell ri gs) If we say this, it is
desirable, it 1; patriotic, it means we
are working ‘or the good of the eco-
nomy. But iy the same thing is said
by the IMF, .t means, we are barter-
ing away our rights, we are parfering
away our govereignty and so on. If
the same thirg is said by the IMF, it
will mean, we have falleh “into the
hands of the imperialist powers.
What reason, what logic ig tMs?

Then, there is a restriction, a galu-
tory restriction, that one hmg to be
careful on non-development expens-
es. Have we not been saylhg that
Government hag been spend™¥ Yoo
much, that tiey should not gpend too
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much on non-development account?
Then, there is the question of liberal-
isation of imparts. What is it? Does
Abbasaheb think that liberalisation of
imports meansg from Scotland, we are
going to import Scotch whisky and
from France, we are going to iMport
some perfumes? It is not so.

SHRI ARVIND GANE¥fl KUL-
KARNI: That would have been bet-
ter. It would benefit elitist people.

SHRI N. K. P. SALVE: One can
haye one’s own views on this matter.
But we are not going to do that.
Liberalisation of imports is only for
the purpose of augmenting the indi-
genous capability of our industry and
for ensuring more modern and
sophisticated technology. Can any-
one possessed of hig rational faculties
and knowing a minimal of macro~
economics say that the I1fberalisation
of imports for these two purposes,
which I have mentioned. is not for
the welfare of the people ang it is
not for improving and gtabilising the
economy? I do not understand “how
some people have been saying that
thig will slacken our efforts which we
are going to make for import substi-
tution. There is the apprehension of
some people who say that this money
coming into our hands would lead to
some sort of complacency in this
country. Undoubtedly, it is the
imperative duty of every borrower to
ensure that the loan ig properly utili-
sed, to work hard so that you gene-
rate adequate resourceg on your owr
and ycu are able to pay back the
loan. A loan aof this magnitude ha:
not been given to any country so far
India has secured thisx loan becauss
of itg high credit worthiness., India’
record of repayment of past loans, o
international commitments, has beer
unparalleled . -

SHRI ARVIND GANESA ¥XUL
KARNI: Mr. Salve, how dé yoi
assess this? Does liberalisation o
imports mean, when there is no edi
ble ofl, you will import edible oil
when there is no sugar, you wil

import gugar and sg om?, o
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AN HON. MEMBER: When there
is no Scotch whisky, you will import
Scotch whisky.

SHRI ARVIND GANESH KUL-
KARNI: T think, you can have a pri-
vate meeting with Mr, Salve on™This.
Mr. Salve, what I mean is, for indus-
try, yes. B.! not for mulli-nationals
and not for complacency in regard to
production of oilseeds, pulses apd so
on, which we are importing indiseri-
minately because money is there. This
is my objection.

SHRI N. K. P. SALVE: Abbasalieb
if T have time, I will explain to you
the rationale of importing essential
<ommodities, restriction of which has
caused tremendous inflation in the
country. But today, because of shorf-
age of time, let me confine myself to
relevant matters, ;

SHR] ARVIND GANESH KUL-
KARNI: There are no two opinions
about the necessity for import.

SHRI N. K. P. SALVE: There are
no two opinions about the necessity
for import. And it the performance
criteria are, ag I mentioned, augment-
ing the indigenous capability of our
industry and 1o have more modern
and sophisticated technology, 1 thirfk,
Abbasaheb should have no objection.
1 have not taken the criticism of
Abbasaheb very seriously because he
is only on the periphery. He says, in
regard to the conditions, we should
have done better. There can be opi-
nions and opinions on this. If the
loan had been secured at 8 per cent,
instead of at 10 per cent, I would
have welcomed it. If the loan "had
been secured at 8 per cent, people
would ask, why dig you not get it at
6 per cent and so on.

SHRI ARVIND GANESH KUL-
KARNI: You are putling the entire
economy in the reverse gear and
demolishing socialism, This ig what
I am gsaying.

SHRI N. K. P. SALVE: On “the
socialism aspect of the matter,—
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Abbasaheb was not here—I read out
something from the Plan document,
and told Abbasaheb that there ig no
conflict,

st wefar ot geaopt : wR &
ar zuo fagar & )

;U THo o o e : AT
et F e g § &9 9 w4 ag AEY
q a amzd fx gryag FF a FT
EAWT W ARIAATT FT 987 §, AFER
g gaF yuol & Ay fadige & @
flagFq T FA A ., (FT4AA)

o WLl auiw gerwalt ¢ fara
FE M7, TIT1 4T AT ¢ TATH
a8 T «%9 g 7 (Interruptions)

MR, DEPUTY CHAIRMAN: Mr,
Salve, please conclude,

SHRI N. K. P. SALVE: Now please
allow me to be relevant. (Interrup-
tions)

SHRI ARVIND GANESH KUL-
KARNI: I am allowing you to be
relevant, but I am requesting the
hon. lady Member to give you time.

SHRI N. K. P. SALVE: Sir, I am ¢n
a vita] peint, I am on a very crucial
question about criticism of the com-
placency. People who have sufficient
money get complacent and mis-
manage their affairs. The rese™ is,
when the time for payment c&iies,
the borrower gets into the difficulty.
Severa]l third world countries have
borrowed and have found themselves
in very serious difficulties because
they were wunable to pay back; put
do the critics seriously consider” that
In two or three years’ time with all
the points which we have, the off-shore
and on-shore oil, that our oil position
is not going to improve? If we
manage our economy stfictly—and
we cannot have a Finance Minister
stricter than the one thay we phave
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today and we are conscious of his
Jjob—while I do ;hare that complacen-
cy must not be allowed to- conte in,
I do not share tiie other apprehension
that we will buist up or we wifl be-
come reckless: in our expenditure,
that we would not be able to augment
or generate sufficient resources to pe
able to pay back the loan. So, there
will be no diffic ulty. Coming to the
debt servicing charges as a Tesult of
these loans, Mr. Morarka was s&ylng
that we are en1it1ed to nearly Rs.
7,000 croreg at !
Wwe got only Rs. 5000 m11110ns and that
too part of it has come from IMF and
a part of it has
Arabia and as a  result of this the
weightage deduction is 10 per cent?
The crucial question is, what iz the
alternative? 1. the alternative to go
in for 18 per ce it or 20 per cent? 1T is

easy to say that thie terms could be .

better. That is why I was saying, if
w have got at 10 per cent, somebody
would.say that we could have got at
8 per cent, And if Had got
at 8 per cent, you would have said
that we should have got it at & per
cent. That is going to happen and
that is a matter of details only. This
is the best manner in which this has
been done.

1 submit in the end that this suc-
cessfully negot:ated loan is a tribute
to the respect which the nation en-
joys, it is a ribute to the respect
which the gtreng leadership of India
in the hands of our Prime Minister
enjoys, it is a tribute to the wisdom
and farsightedness of our Finance
Minister. Sir, I will not only felici~
tate the Finance Minister and the able
men of hig Ministry who have nego-
tiated this loan, but on behalf of the
great nation I will salute them,

MR. DEPUTY CHAIRMAN: Mr.
¥ry Sezhiyan. Your party “flas 15
minutes. o

? “

[

SHRI FRA SEZHIYAN (Tamil

Nadu): T wil. require some more
time, I will try to be relevant.
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MR. DEPUTY CHAIRMAN: You
are always relevant, but the txme-
limit is there. (

SHRI ERA SEZHIYAN: Sir, at the
outsef, 1 must concede that I am no#
a scholar, not {q speak of an erudite
scholar. I am not an auditoy who
can post-audit and whitewash all the
mishappenings or glority all that s
going tq happen. I am just a Member
of this House and 1 want to express
my views as a layman on this Motion.
Some of the previous speakers have
tried to apply a yardstick of Reagan-
ism, Whether it is Communist Party
or any other party, just if one says
that this loan K should not have been
taken, be should not he blacklisted-
along with Reagan and I dg not want
to be accused of being unpatriotic and
a Reaganite. (Interruptions). Yes,
Mr. Kalpnath Rai, have you got any~
thing to say?

SHRI KALPNATH RAI (Uttar Pra-
desh): 1 am listening to you.

SHRI. ERA SEZHIYAN: I Just
heard your murmuring.

We have got the policy statement,
we have the conditionalities, we have
the performance criteria—all that has
been spelt out is just an iceberg.
We dq not know what is behind
this thing. In the future when these
things are got implemented, we will
come to know the exact implications
of many of these things which now,
to my mind, are not very clear. 1
plead ignorance on many of these.
matters, just as other citizens of this,
country are saying that they are ignom
rant of what is golng on behind this
loan of Rs. 5,000 crores.

As rightly pointed out by myp
friend, Mr, Kulkarni it is very easy
to borrow money and gloat over
the fact that you have got Rs. 5,000
crores’ loan, But you are going to
repay it. You have already got a
foreign debt of Rs. 15,000 crores. Ta
this add another 5000 crores and think
of the service charges, Even for this
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Rs, 5000 crores, as per the calcula-
tions made in the Economic Times,
it may come, in the end, to Rs. 8283
crores, which will, after a few years,
mean a grain of over a thousand crores
every year, It will be from 1987-88
anwards Rs. 1058 crores, 1225 crores
and 1140 crores. So after the fourth
year of starting repayment, the out-
flow will be heavy. At best, it is going
to be a temporary reprieve which
does not offer any permanent solution
af the problem,

This loan hinges on certain assump-
tions, certain undertakings and cer-
tain expectations. Bombay High is
one such expectation. [ wish Bombay
High should succeed and if this
country is able not to avail the fu-
ture instalments, well and good. But
I know the limitations of the economy
of this country, the past experience
about the plans, the past experience
apbout the utilisation of created capa-
cities. If per chance, after the third
year we de not get enough oil from
the Bombay High, or our demand out-
stripg supply from Bombay High, what
is the alternative? After three or
four years, if you are going to have
tq think of alternatives, why not
think of them now ang try to avoid
such a massive loan from the IMI'?

We have got only the blueprint
before us, The instalment is yet to
come; the rcviews are yet to he made
in the fufuie at periods given in
the policy statement. But we have
before us the experience of ofher
third world countries which have
taken loan and gone through the drill
and suffered the misery. At least let
us draw some lesson from  their
experience. I may not be able fo
crystal-gaze into the future how India
is going to fare. But our apprehen-
sions are very gincere and honest.
Our apprehensions may be wrong;
but these are very sincere because of
the experience of other countries
which do not come under the category
of Ted' countries. Often times, it
has been trotted out that China hag
already become a member, Poland is
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applying, Romania is there, Hungary
is on the way. But I would like ta
impress upon the Minister one diffe-
rence. These countries have got con-
trolled economy, They do not have
a private sector. Probably they may
be able to succeed in fulfilling the
targets they fix. :

SHR] MAGANBHAI BAROT: Then
why do they take at all?

SHRI ERA SEZHIYAN: That is
carrect; it is thelr look out. But
the targetg that they fix, the under-
takings that they give, are capable
of being achieved, they Ybeing in
complete command of the economy.
This is noy the position in Indla, We
do not have that complete control
over the economy which China, or
Hungary, or Romania or Poland can
exercise. They have 3 completely
controlled economy, dominated by the
Government. The Goveruraent can
give the undertaking. Here we are
involving others, Export boost by the
private sector, for instance. If the
private sector failg who is going to
pay for it? It is the ordinary man in
the gtreet, the poor man in the coun-
try side, who is going to pay for the
deficiencies of incompleteness, non-
fulfilment of the targets that we
honestly and sincerely put now. Who
is going to pay for this? There it is
the Government that takes every-
thing; it is the Government who is
going to pay for it. Here you are
going to depend may be, on the pri-
vate sector, on the multi-nationals
also. That is why I want you to draw
a lesson and I want to invite the
attention of this House to the stories
of others who have had some experi-
ence of the dealings with the Inter-
nationa] Monetary Fund. For example,
I would quote from the Brandt re-
port because nobody can accuse
Brand and his company of being
subservient to the communist coun-
tries, The Brandt report has argued
that the IMF analysis of gtructural
problems of the poorer nations is
superficial and shows little concern or

eéven awareness of their soclo-econo-
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mic rigidities ard the. “lumpenness” “There was a time when a number
of their poverty. The poverty of the of people were urging that all aid
poorer nations is something unique to the Third World  countries
& which has never been taken note of should be cthannelled through in-
by the IMF or by the European coun- ternational institutions. They hconest-
tries. The Brandt Commission has ly believed that such institutions
said that, T would be politically and ideologi-
! cally neutral, I do not know whe-
I would like to point out the plight ther there are now people who
of some of the :ountries Which took honestly believe that the IMF ia
IMF loan. In 1977 Sri Lanka after politically or ideologically natural.
taking a loan from IMF, introduced It has an ideology of economic and
many economic reforms towards social development which it is
liberalisation of imports, price con- trying to impose on poor countries
trols; multiple exchange rates were irrpspective of thein own clearly
abolished; subsidies on fooq and stated policies.”
other essential commoditieg were also
taken away; and export processing This was his experience.

. zones were established. Of course, all

“ these things were done in “consulia- The same kind of experience was

tion” with, and on the advice of, fe}t by the Prime Minister of Jamaica,
the IMF. The success story of Sri Michael Manley; and he says:
-- Lanka was loudly  proclaimed
throughout the vrorld by the IMF, but “IMF prescriptiong are designed
when they went for the instalment by anq for developed captalist
due in July, 1980, they were told economies and are inappropriate for
that the performance had not come developing economieg of any kind;”
up to the expectationg of IMF angd it
was withheld. 1 want to know Such bad stories have been repeated
whether there is not the dangep for in Bangladesh and other countries.
India going the miserable Wway in But these apprehensions are not im-
which Sri Lanka went. Sir, during aginary or illusory; they are the ex~
those years when the import liberali- periences of other countries. That is
sation was allowed, the price controls why I want to know what alternatives
were allowed, multiple exchange rates you have got. You have applied and
were abolished, subsidies were taken got this loan, Suppose after three
away and the rxport-processing zone yearg if the economy does riot improve
was put into -peration in Ceylon, if the exports do not rise rapidly as
the prices wen. up by 90 per cent. per your expectations, what are the
Who were the sufferers? They were alternatives you have at that time?
the poor peopl: in Sri Lanka. The The creditworthiness of which so-°
trade deficit, initead of being reduced much is being talked about now will
in Sri Lanka_ went up manifold, The 1 not be available.after three  years.;
frade defilcit which wag 187 million What are you going to do at that”
dollars in 1978, went up to 957 mil- | stage? If you have some strategy
lion dollars in 1980; it went up be- at that stage, why not do: it even
yond five times Therefore, the prices now? )
could not be controlled, the trade . i
deficit could not be curbed. This is 3 PM. The hon,' Minister says that
the situation in Sri Lanka, our forejgn exchange re--
i serveg are coming down. Eyen Ef:_ne
report he said that the Indian econo-
The gsame tning can be said of my made considerable progress. dur-
Jamaica and very many Third World ing the second half of ‘seventies’ dur-
countries, Julius Nyerere has said at ing the four yearg 1975-76 to 1978-79,

the beginning “f this year: ) 1 and all thse things. For once-
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the Janata Government has nof been
and could not be Dblamed ag far
. ag the foreign exchange reserves are
concerned. In 1976-77 it stood at
Rs. 2,863 crores. After two years, in
March 1979 it went up to Rs, 5,219
crores. Therefore, Sir, we can discuss
these things, but to denigrate the
then Prime Minister is not proper. I
may have differences wih Mrs. Gandhi,
but I do not denigrate  Mrs. Gandhi.
But when Mr, Salve was speaking—
I did not want to interrupt him—he
denigrated Mr. Morarji Desai saying
that he was going on bended knees

to Washington and so on.

SHRI KALPNATH RAI: 1Itis a
fact. . o
SHRI ERA SEZHIYAN: Another

hon. Member, a Genera] Secretary of
the Congress, is doing it. I know how
much bonded you are and that'is why
you are saying all this, But it is ot
in good taste. I can also fling so many
othty words against gall those who
are sitting on the other side. It was
not Mr. Morarji Desai who went to
the IMF for a loan. Probably when
Mr. Morarji Desai went there, the

world press said that for the first
time an Indian Prime Minister was
coming without asking for a

loan. (Interruptions) Yes; it was said
He may not be aware of it
Mr. Kalpnath Rai is not aware of so
many things and this is one of the
things., Now, if a Communist member
says anything, they say, “What is your
Communist country doing?” If some-
body else says something, they say
Mr. Morarji Desai did it. Now, I will
read from an article published in the
National Herald founded by the great
Jawaharlal Nehru and printed and
published by an eminent personality
of our times, Mr. Yashpal Kapur.
Therefore, anything that comes there
should not be unpalatable and cannot
be brushed aside as irrelevant or anti-
national, All these epithets can be
given to me but not to the paper
which has published this article, that
is, the National Herald of the 18th
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November. Its title is: “IMF: aid or
appendage”. In that article, it has
been said: ' F

“The crediting policy of these
ingtitutions”—that is, the IMF and
others—"whose activities are geared
to serve US interests, has already
WQeprived many small nations of the
power to control their economies.

“Brazil, which was once called the
.model of economiec progress, was
one of the first victims of the IMF.
The same lot fell to other Latin
American countries. Some of these
countries have been pressured. by
the IMF to give up cultivation of,
grain crops in favour of manufac-
turing drugs! Quite recently the
economy of Sri Lanka was put into
jeopardy by the activities of the
IMF. The Bangladesh press has
openly accused the IMF of ‘arm-
twisting’. The IMF is reported to
have ‘advised’ Bangladesh to de-
value its currency, to increase taxes,
raise prices of consumer items and
cut down government subsidies and
credits. It was also reported to
have warned that if Bangladesh did
not heed the ‘advice’ the credit of
217 million dollars which was offer-
ed would be frozen.”

[The Vice-Chairman, (Shri Arvind
Ganesh Kulkarni) jn the Chair.]

“The IMF and IBRD are reported
to have pressured Bangladesh to
open up its economy to foreign pri-
vate investors and to encourage the
private sector, while ‘reducing the
activity of the public sector. India’s
expérience of devaluafion of the
currency earlier and the recent
stout denial by the government
that the IMF loan did not envisage
any devaluation go to show how
these invisible demands are made.”

Therefore, an accusation of the pre-
vious devaluation has been made by
an article in the National Herald it~
self. The more crucial part is: {
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“These instances can be multi-
plied many times, What do all
these show? Thevr show that these
' international instiiutions are laying
down policies for the recipient
nations, depriving them of their
sovereignty.”

R

Therefore, nobody clse has said this.
This is an apprehensiomn of the National
Herald itself which is as I said earlier,
a paper founded by the great Jawahar-
1a] Nehru and ably continued by the
great Yashpal Karur, To that level
eur national readership has come.
What is going to be your answer to
this apprehension?

P Sometime ago a Petroleum Conser-
vation Committee was appointed to
go into our petral consumption and
find out how bert that fuel can be
conserved. They have said in their

report that we coi.ld save up to 33 per .

cent of our fuel consumption and thus
Rs. 1,000 crores could be saved. 1
am not an expert, I am not an astute
scholar. But some astute scholars
were asked by tte Government to go
info this aspect as to how to conserve
tuel. They have said that 33 per cent
of our present consumption could be
saved, I want to know from the
Tinance Minister whether any attempt
"hés been made to conserve fuel on
these lines and save Rs, 1,000 crores
for the countfy,

. Then there was the Tandon Com-
mittee report. A note has been given
by two economists who were on that
Committee to indicate the possibility
of saving another Rs. 1,000 crores by
cyjting down our current mainten-
ance, import of cement, steel and paper
and by utilising our domestic capa-
cities to the maximum.

These two Committees have suggest-
ed how Rs. 2,000 crores could be saved.
T would like to know from the Finance
Minister whether these things have
been taken into account while decid-
ing to approach the IMF for such a
massive loan.

ve - P >
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Two more things. One is regarding
devaluation. It has been categori-
cally stated by the Finance Minister
that no devaluation is going to take
blace. And I would accept his state-
ment. It may not take place openly.
It can take place coverfly. You are
going to control the prices of the
export commodities, even though
their domestic prices may be going
yp. Export prices will be controlled
and maintained. Is this not going to
be an indirect devaluation? The
domestic consumer is going to pay
ore to the same commodity

Angother factor is this. Even when
we were holding discussions with the
IMP is it not a fact that the Govern-
Tnent has allowed the rupee to de-
Preclate in value by 15 per cent
against dollar? Is this not a selective
devaluation attempted by the Govern-
ment? I would like to know from the
Pinance Minister whether these two
do not amount to covert devaluation.

The most agonising factor is that
these Rs. 5,000 crores are going to have
a terrific impact on the poorer sec-
tions of the country. You are going
1o stop all the credit facilities of the
Government. You are not going to
increase the tax burden through direct
taxes. You are going to resort only
to indirect taxation. Even there, ex-
Port will not be affected because you
are going to control and maintain the
export prices. The entire tax burden
Which could have been distributed
through other channels of direct taxa-
tion is now going to be put fully on
the indirect taxes which in turn will
be transferred to the common people
in this country, Therefore, my ap-
Prehension is that the conditionalities
and performance criteria of the IMF
are going fo affect only the common
man in this country; because 55 per.
cant of the indirect taxes are paid by~
Tamilies with less than an income of.
Rs, 100 per month, That means, the
People belonging to the poorer strata.
of our seciety and the medium in..
Come groups are going to bear the
entire burden. This loan of Rs, 5,000
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grores with debt service charges and
interest will be a huge burden. In
the end we also open the flood-gates
to multinationals and impor{ liberali-
sation. But, Sir, there Is one thing
which I am not able to understand
and 1 will be happy if the honaurable
Minister, if he has the time, explains
it. I am not able to understand what
this liberalisation of imports means,
If it is already there, why is it being
reiterated and emphasised now If it
i3 already there for essential ones,
then, is this liberalisation for some-
thing else? I would like to know what
exactly is the nebulous and illusory
purpose for which this liberalisation
is sough to be emphasised now.

Therefore, Sir, my contention is—
the time is short and I will conclude
now—that it is only a temporary re-
prieve and it is8 not a permanent or
lasting solution. No permanent or
lasting solution is going to be found
by this agreement. At best, the de-
ficits might appear to have been
reduced. Once a rapid momentum is
given to the economy in a particular
direction, you will find It difficult,
after three or four years, to reverse
this trend. Therefore, Sir, I would
only say that the IMF loan should
not end in India's Massive Failure in
attending to its own economy or in
the erosion of its sovereignty. Thank
you, Sir.

SHRI MURLIDHAR <CHANDRA-
KANT BHANDARE (Maharashtra):
Mr, Vice.Chairman, Sir, I have listen-
ed very carefully to the speeches of
the honourable Members, particularly
of those honourable Members on the
other side of the House. I think this
debate is of considerable importance.
This debate will reiterate the national
policies, the national principles, the
national programmes and the national
achievements of our Government,
Therefore, Sir, I listened to the Oppo-
sition with considerable attention.
But, to my surprise, I found that they
have not so far been so much on the
defensive as they are in this debate.
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Sir, the first Member to speak fror
that side frankly confessed, “Well, i
is necessary to borrow and there i
nothing wrong if we borrow”. Bu
he says that the terms are such tha
they will destroy the socialist princi
ples which the late Pandit Jawahar-
lal Nehru had brought to our country.
Now, I must tell the honourable
Member through you, Sir, that our
policy is one  which is at all times
pledged to socialism and I am proud
of thig fact that it is the 42nd
Amendment of the Constitution
introduced much to the distresgs of
many Members on the other side, the
word “socialist” in the Preamble to-

our Constitution. -

DR. BHAI MABAVIR: What anr
achievement!

SHR1 MURLIDHAR CHANDRA-
KANT BHANDARE: I know what
yvour views are, I know Yyou were
opposed to that even at that time. Y-
also know how you are trying to put
on the wolf’s clothing so that you can
attack the sheep. But we know, you '
very well. You change your stances
very very conveniently and you adopt
Gandhism whencver it suitg you. But
the fact remains. .. (Interruptions)...
that you change your stance and we
know who the murderers of Gandhiji
are. We know you had faith in the
free enterprise theory and the Swatan.
tra principles, but now you are pro~
fessing, along with us, in socialism.
Nobody is going to be misled by your
pretensions and you will be exposed
and you will be exposed at the appro-
priate time.

SHRIMATI USHA MALHOTERA:
They have been exposed already.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, the other
Member, for whom I have great res-
pect, Mr. Sezhiyan, said something.
Well, he was also on the defensive.
Sir, we consider him to be an expert
in economic affairs.

5

SHRI ERA SEZHIYAN: No. I am
not,
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SHRI MURLIDI AR CHANDRA-
> KANT BHANDAR!}: But he started
saying—Mr, Sezhiy in, I am not tak-
ing you as an orlinary Member—
something about the other countries.
Now, what did he say? He said, “Look
at the experience of the other people.
Look at what happened to Jamaica;
look at what happe¢ ned to Sri Lanka”,
and so on. I wish Sir, he had given
some illustrations which were either
relevant or apt. Now, it is like say-
ing that because some debtor has gone
tp bank and borrowed some money,
could not repay it, as a result of which
his house was sold and he was ruined,
that because one debfor has failed,
= nobody should borrow from the bank
and that the bank should be closed.
Now, I have never understood the
logic of it at all. et me through this
House tell the ration that you are
dealing with our tfovernment and our
Government knows what to do and
what not to do, and when we take it
ypon ourselves we are confident of dis-
charging our functions with the dis-
cipline that is required, with the dedi-
cation that we have inherited. And
1 must tell you that whether you look
at the Constitution, the Preamble of
it, the Directive Principles of it, it is
the Congress philosophy, the Resolu-
ions which have been passed by the
Indian National Congress at Lahore,
-at Karachi and at its several other
:sessions, which "ave filfered into the
Constitution, ind, therefore we
know what sov-reignty means. We
know what equa ity means. We know
what Socialism means, And let me
assure my friends on the other side
-that we are not going to compromise
these basic principles which are an
article of faith v:ith us. We will give
-up ‘everything hut we will not com-
promise even this bit of it for the
sake of IMF loan or any other loan.
And, therefore, the reference to
Jamaica and Sri Lanka are totally out
of place.

Then, there has been a reference to
-some other things, like reference to
an article which has appeared in the
National Her dd. 1 wish that the
Members will keep on reading the

—
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National Herald and keep on quofing
the National Herald, whether it suits
them or does not suit them. But he
has a viewpoint. The writer who has
written has a viewpoint. I want to
really bring it to the attention of the
House that we are very much con-
scious of that viewpoint, and it is in
this context that I wish to place be-
fore the House what the Prime Minig-
ter has been doing in the last three
months. She went and attended a
Conference in Melbourne; then she
went to Mexico annd attended anoiher
Conference at Cancun. And she has
been waging this war against the
developed, industrialised countries, Im
the international farum... (Interrup-
tions) I shall come to you, don't
worry. I will give you a very, very
special treatment—to my friends from
West Bengal. Let them hold them-
selves in peace for a while. (Interrup-
tions) 1 am coming to your booklet.

In International forums, Sir, our
Prime Minister has projected force.
fully the point of view of the develop-~
ing countries regarding international
financial institutions like the IMF and
the World Bank, and has called for
their re-structuring. She has also
pleaded for freeing these institutions
from narrow pressures of national
inlerests and of particular ideological
stances, India has protested against
the conception of conditionality that
resulted in socio-economic disruption
in developing countries. And this
stand which she has taken is reflected
in the way, in the manner in which
we have conducted ourselves in the
matter of this loan. I am going to
come to that a little later. But I must
tell you that before this loan was
granted, everybody on the other side
went on saying that this loan will
never be granted. (Interruptions)

AN HON MEMBER: You were alse
saying, the same thing. (Interrup-
tions).

SHRI MURLIDHAR CHANDRA-."
KANT BHANDARE: They said that
if this loans is at all to be sanctioned,
it will be sanctioned only after our
Government has agreed to devalua-
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tion. So much so, at the end of the
last session, I remember that when I
learnt that the hon. Finance Minis-
ter  was going for negotiations,
1 went to him with a long-
drawn face as if he was going
to undergo a major operation, and I
wished him really well. But with his
usual cheer, he said that everything
will go through, I said, Sir, do what-
ever you may, but see that there is
no devaluation. ‘And'I must say that
the manner in which we have con-
ducted, the manner in which we have
obtained this loan is really not what
you all said at that time. And I am
.sorry that by our achievements, we
disappointed you. I really feel pity
for you. And that is why I started
by saying thiat all this debate has
started with profuse apologies, and I
have never seen you so much on the
defensive.

Chandrakant

Now, I come to some important as-
pects of the matter. The first question
is: Why did we take the loan from
the IMF? Why did we become the
member of the IMF? Sir, I have been
listening to what has been said here
now and reading what was said be-
fore I was a Member of this august
House, Nobody has ever said that
India should pull out of the IMF,
Well, everybody is agreed that India
should be a member of IMF. Every-
body has agreed that India should also
make its contribution or g share or a
quota to the funds of the IMF. And
what is that contribution? I don't have
the exact figure but it exceeds Rs. 1700
crores, if I am right. And our entitle.
ment ig 450 per cent of that FEvery
Yody says, “Well done, you are a mem-
ber of the Intérnational Monetary
Fund. You subscribe your quota, the
capital subscription, as I may call it
in a co-operative society, of Rs. 1700
crores in the hope that some day you
will be entitled to recover 450 per
cent”, And after having done all this
they say, what you should do is that
you should not borrow from the IMF.
Now, I have not understood the logic
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of this at all. It is like saying, all
‘right, by all means, please go, buy
your land, go and build a hice build-
ing, but for God’s sake, do not stay
in it. Therefore, we have really not
uniderstood this objection as to why
we have taken this loan from the
IMF and not from anyone else. It is
for the simple reason that we are the
members of that body, for the simple
reason that we have coniributed a
substantial capital of Rs. 1700 crores,
for the simple reason that we are
entitled to 450 per cent as a loan from
that, and that is why we have dona:
this. '

Sir. at this stage, I want to invite
the attention of the House to an impor-
tant factor which is often missed in
a debate on a loan by the IMF. The-
purpose of the loan is not for your
developmental activities or develop--
mental projects. The purpose of the
loan is succintly put, and if I may read
from the book of Miago Hori, a- very
eminent Japanese writer and Presi-
dent of the Bank of Tokyo on the
International Monetary Fund. He
says, and I quote:

“The IMF is designed to assist in
the adjustment of temporary dis.
equilibrium in a member country so
that it is clearly desirable that there
should not be a prolonged resort to
this facility. Moreover, it the IMF
was set up as a joint exchange fund
with the subscription of members,
its resources extend only fo these
subscriptions which are based upom .
their quotas.” .

Sir, T emphasise the word ‘quotag’.
The funds in the possession of the
IMF were, therefore, from the very"
beginning in the nature of a revolving
fund unless those supplied returned 2
to the IMF there ig the danger that
it might cease to funcion. So, it i3
within the framework of this, when
there is a temporary disequili-
brium. and it is in this connec-
tion that I want tg place before
the House some figures which have
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been put by the hon. Finance Minis-
ter but in my own way I want to put
them. I think my figures are a little
more accurate because I work on the
Consultative Committee of the Min-
istry of Petroleum wand Chemicals
and 1 want to give ‘a very special
treatment again to the question of
energy which I will do a little late,
In 1977-78, the 1ota] imports were of
the order of Rs 1552 crores ang the
total exports were Rs, 5404 crores
and, therefore the percentage was
28.7 per cent to the total exports,
Now I am only dealing with crude
and petroleum products, I do not
want to give the other figures. But
in 1980-81 (Time bell rings) Sir, I
must get more time,

THE VICE- HAIRMAN (SHRI
ARVIND GANES3H KULKARNIy, We
have got five spaakers from the Con-
gresg (I) and tne time is allotted by
the Chiet Whip

SHRI MURIIDHAR CHANDRA-
KANT BHANDARE: There are three
other speakers and 'we have got two
hours,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNID:
May I again r.quest you to please
conclude? The ¥hip has given me an
allotment of 20 minutes.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, in 1980-81,
the import bill rose to Rs. 5255 crores
censtituting 74 per cent of the total
exports. This is all due to the price
hike of petroleum products by the
OPEC. 1t i= an external factors,
which has intervened. Now, many
things have bLeen suggested to say
that this should be reduced and I
really wonder what they are saying.
I must tell my friend, Mr. Sezhiyan,
that our country hag the best record
in conservation of ¢il and fuel, In
fact, when I was in China, they were
sending a team here to find out how
we conserve ot r fuel, so that let it not
be sald by any»ody that we are wast-
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ing fuel, and yet importing I think
we are importing what is the mini-
mum. And, I am glad because the
whole of this IMF loan-is based on
the consideration of conservation and
production of greater energy within
our country and promotion of exports.

1981 ]

In this connection it may sound odd’
but when I spoke here on the Maruti .
Acquisition Bill, this ig what I said
and that is why I feel that there is.
fio loss of self-respect, that there is no
humiliating condition, but this is
something for which we at all times.
were plédged, at all times were deter--
mined to work harg and this is what
1 said. “One thing more I want to say
which is of great importance for this
reason and that I have reason to be-
lieve and I am of the firm conviction
that the next decade in this country
and in the whole world wil] be deter-
mined by two capital Es, namely,
Energy ang Export. I have been a
socialist and I have thought of all
these things, including the cottage
industry ang 1 have echoed for some
time what the Minister for Industry
now says that small js beautiful. But
a time has come for us if we have to
survive, the time has come for us if
we have to progress, the time has
come for us if we have to take our
legitimate place in the comity of na-
tiong in the international market, that
we expand our exports and that we
conserve and expand our energy and
it is here that we must congratulate
and compliment him.” Therefore, I’
glad for what I said when the loan
discussion for the loan was not there,
whep even the idea was not there.
When you read the leiter of request,
vou will see that the whole Plan isy
based upon this ang Rs. 27,000 crores-
are earmarked for energy. You-
forget that this is our emphasis,
People have said that there can be
other options. I do not want to go-
into the details, because, the hon.
Finance Minister will have enough
time to reply to this. Sir, you have
been ringing the bell continuously. X
do not feel like yielding the floor, be~
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-cause, 1 feel, I must deal with one
particular aspect of this matter be-
fore I sit down. I found that for about
ten days, people were surreptitiously
carrying some book I got a copy of
it. This is a publication by the West

- Bengal Government. In this, I am
eshamed to say that the memoran-
dum which has been made available
by the Executive Director of the Fund

. and which is supposed to be confi-
dential, has been quoted. Any person

- who hag ordinary sense would know

“that it would have led to much harm
and it would have discrediteq us and

“the effect of it may well have been

= the rejection of this loan by the IMF.

" But anyway, let it be aus it is. As I
said, I pity them because they know
not what they are doing. They know
not, very often, what they are say-
ing. 1 would urge upon the Marxist

- friends from West Bengal. Why don't
you ask China? Why did China
became a Member of the IMF? Why
are they asking for 5 loan from the

“IMF?

Chandrakant

AN. HON. MEMBER: Six billion
- dollars.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: If they do it,
well, they will be benefited. If we do
it,. .. (Interruptions) We know - your
loyalties. We fully appreciate, Sir,
what I say is, if they do it, it is a
good thing, If we do it, it is a better
thing. (Interruptions).

PROF. SOURENDRA BHATTA-
* CHARJEE (West Bengal): Sir, on a
point of order He told me ‘I know
your loyaliies’ Whey I become ga
Member of this House, my position
to that extent is clear., My party,
namely, the Revolutionary Socialist
Party, hag a long tradition of parti-
cipation in the national] movement.
When he talks of my loyalties let
him first know his own loyalty, let
him frace his own loyalty. in the
struggle for national independence.
Only after that, he can talk about
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my loyalties, Mere flattery does not-#
express loyalties,

SHR; MURLIDHAR CHANDRA-
KANT BHANDARE: I do not think,
the objection of my hon. friend would
convince me,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Bhandare, how do you expect me
to decide on loyalties? It ig for you te
decide where it lics,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, I also find
in this book... (Interruptions)

PROF, SOURENDRA BHATTA-
CHARJEE: Sir, how can anybody
question the loyalty of any Member
of this House? Can any Member of
this House question the loyalty of
any other Member? Every Member
of this House jg loyal to the country.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, in this
book, one alternative has been sug-
gested. I am here to condemn this,
namely, change in the political sys-
tem of our country, Sir, our country
is a free and open society. We will
not compromise on this issue, (Inter-
ruptions)

THE VICE-CHATRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Bhandare, you have to conclude
now,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. Sir, I have done.
There is one thing which I would
like to mention in the end 1 really
wonder, On the one side, youy have
the Uniteq States, 5 giant nation
which goes on supporting military
dictatorships at the cost of largest
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democracies like India and, on the
other, you have cur friends from West
Bengal, Thig is really an odd combi-~
nation and this i; an odd couple. The
reasons why they are opposing this
grang performarce of securing this
loan, which nobody in the past had
ever dreamt of are not far to seek.
With these worcs, 1 congratulate the
Finance Minister for securing this
loan with his usual humility and per-

suation. - §

DR. BHAI MAHAVIR: Mr, Vice-
Chairman, Sir, | have been listening
to my friends from the Treasury
Bencheg with ai} the attention that I
was capable of but I must say, I am
rather disappoirted at the arguments
put forward in defence of the IMF
deal. My frienc, Mr, Salve, ig back,
I am very happ . He used all the ad-
jectives that h. could gather, from
irrational to aati-national, He must
have discovered a ney criterion for
deciding who is nationa] and who is
anti-national, Whoever supports the
IMF loan is a nationalist in his view
and whoever has apprehensions or
any objections to it, he is straightaway
either absurd, or nonsense, or irra-
fional or anti-national. Now if that
is the level of the talk of debating
skill which is being fielded by the
ruling party, cne cannot but be dis-
appointed,

SHRI N, K P. SALVE: 1 only
said that certrin criticism had been
very irrational anti-national and thag
it was deleterious. So, it is referred
to ‘criticism’ and not to an indivi-
dual Lw . - ‘

SHRI HAREKRUSHNA MALLICK
(Orissa): Is it the attitude of the
Treasury Benches? (Interruptions).
Only yesterdiy they were in the
opposition anc¢ tomorrow again they
will be in th: opposition. How can
they say all these things? (Inferrup-
tions). You canot stop me, The Chair
is there to dir2cr me,

1430 RS—4.

[ 3 DEC.

1981 ] with the I.LM.F. 258
DR. BHA] MAHAVIR: Sir, the two
necessary elements of the speeches
from that side have always to be.
some rebuke of the opposition and
some praise for the Prime Minister.
Mr, Salve has done both in g very
exemplary manner I am sure he has
scored some madrxzs which will be
added to his diary and he will be re-
warded suitably at the appropriate
time. But Sir, I could not understand
when he said: He could not think of
anybody selling gold unless it was
dire emergency. Hag he consulteq the
Finance Minister to find out if there
is emergency or not? I am wafraid the -
whole case that has been built up is
that we are in for a very bad time on
the foreign exchange front and, there-
fore, something very big had to be
done, For that, credit is being taken
or is sought to be taken that that big
thing has been achieved by the hon.
Finance Minister. So, please, do not
say in one breath that there is no
emergency, no dire emergency and in
the other breath keep on arguing
that the situation ig so bad that if
this loan had not beep taken the
whole economy would have collapsed,
there would have been chaos, If this
is not dire emergency, I do not know
how he defines dire emergency. There
have been no arguments put forward
and it hag been said that nothing
derogatory to self-respect has been
included in the agreement. There was
no demand for devaluation, Whatever
policies have beepn accepted, they are’
firstly there only for the purpose of
tiding over our huge foreign exchange
deficit and secondly they are the
policies which we shal} examine and
we shall accept if they are consis-
tent with the decisions taken or the
policies adopted by the Parliament
or the Government of India, If that
Wwas so, why was it necessary to give
any clarification, when it was sought
for, in the words that this does
not exclude any policies which the
IMF considers necessary for the
purpose of restructuring our
If there was no difference

between the two, they should have

economy?
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been satisfied by our first statement.
Here, Sir, I have got that important
statement of the Chief of the IMF,
Mr. Larosiere, himself, He made this
speech at Beijing on November 17.
I do not wish to read the whole of
it; I will read just two or three sen-
tences which explain what is done
when a country approaches for an
IMF credit or extended facility., I
quote:

“for this purpose, the fund
. arrive...” i

Here we can use the term “arrived”.

“at an agreement with a couniry
which sought to make use of its
resources, as 10 the thrust of the
country’s economic policy.”

So economic policy’s thrust has to be
understood and an agreement has 1o
be arrived at.

The second para, I shall read the
whole of jt:

“The essence of our approach
when we go to a country that is
seeking to use Fund resources to

» bridge part of its payment deficits,
is to try to establish with the autho-
rities how much of a current
account deficit they can afford 1o
run over the medium term. We
then examine with them what are
the options and what policy meas-
ures will be allowed to them...”

I emphasise—“what policy measures
will be allowed to them?”,

“...to reduce their deficit to this
sustainable position within a few
years”,

So they decide what policy measures
can be allowed to us. This is what
is being objected to—whether we
shall have to take clearance from them
before we take any decisions, or whe-
ther our autonomy, our independence
remains totally unaffected.
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Sir, the Finance Minister is a very
astute man, g very fine man, but when
he also starts talking of getting this
loan as something which nobody’s
grand-father could have done, I am
really amazed at the level of the ar-
gument which we are going to have
to face here. The question i3 not
whether anybody’s grand-father could
have brought this loan or not, or it
anybody’s grand-son will have to pay
for thig loan or not. The question is
what you have got here and what the
consequences of this loan will be.

Sir, it has been said that this will.
be a reprieve for a short time. I have
the figures here from 1985-86 on-
wards. Thig arrangement is going to
mean a net outflow. Under this ar-
rangement, we are going to have to
pay by way of amortisation and by
way of interest for what we are tak-
ing and this amount goes up to
Rs. 1058 crores in one year, Rs. 1225
croreg (these are million SDR which
can be taken as crores of rupees in
a rough way). Rs. 1140 croreg in 1979~
80 and Rs. 1056 in the next year. It
goes on like that for another three
or four years. This is what we are
going to have to pay back in addi-
tion to the deficit which we are cur-
rently running. Will we be able to
make this payment conviently? Are
our projections correct? These are the
basic questions which the Govern-
ment has to be very much concerned
with, It has been projected that the
imports will grow at the rate of 12
to 15 per cent during the years 1981-
82 to 1985-86. This, in my humble
view, is unrealistic. Last year, the
imports grew at the rate of 41.2 per
cent and the experience hitherto has
been that imports have, by and large,
increased faster than exports.

Secondly, there has {0 be a consis-
tent increase in exports projected at
more than 16 per cent throughout this
period upto 1985-86. This, again, is
rather wishful, particularly beganse
we cannot control the protectionist
policy of the developed countries.
Then the assumption is that the gver-
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all adverse balance from 1981-82 to
1983-84 would “e of the order of
6.4 billion SDR., of which 5§ billion
would come from the IMF, and 1.4
billion from the commercial sector.
If we are forced to exceed this, what
happens? We are closing our op-
tions because of this arrangement.
Sir, the private transfers do not go
beyond Rs. 1500 crores. There is a
greater potential in this source. Would
this be tapped? If we offer better
rates of interest to Indians settled
abroad, we would be able to get
something much larger than projected
here. Then, Sir, the rate of interest
that we have to pay is 6.25 per cent
for the Fund 1esources and about 15
per cent for tle bhorrowed resources.
They are more or less equal, the
second categorr a little more. The
arrangement h «d been that we start
with the Func resources, and when
we exhaust them we have to rely on
the borrowed resources which are
mainly going 1o come from the
Saudi Arabia. Perhaps it would be
a saving feature, Right from the
start half is 10 come from the first
and the other half from the other
sources. This is going to mean a
Zreat burden on us.

#

Regarding the provision that we
shall have to 10]ld discussion with the
IMF pefore tl e 25th March, ig it not
an understanc ing or an admission that
we shall have to get clearance from
them before we present our Budget
to Parliament'? Is this something
which is consistent with our self-
respect?

SHRI R. VENKATARAMAN: The

Budget is presented on the 28th of

February. ;

DR. BHAI MAHAVIR: Well, Sir,
I am sorry 1 mixed up the date. But
still I would like to k now whether the
25th of Miurch is something that
will. .. (Time bell rings)

‘What is this Sir?
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You were allowed 14 minutes.

DR, BHAI MAHAVIR: Well, I am
sorry, Kindly give me 3 or 4 minutes
extra i? vou can.

There are certain provisions like
fiscal and monetary policies. There
is the tight money policy which may
harm our developmental effort. in
1978-79 our broad money increased by
29 per cent, the GNP by 7.2 per cent
whereas the whole sale price increas-
ed by only 3.3 per cent. As against
thig in 1983-84 broad money expan-
sion will pe at least 14 per cent when
the GDP increase will be more than
13 per cent. Are we not necessarily
in for tight money? Will it not
work as a constraint on the economie
growth? The national output would
be increasing roughly at double the
rate. But the money supply will in-
crease one-third below the rate of
1978-79. The subsidies are to go, and
if the Fund insists on us that the
fair-price shops should not be sup-
plied with foodgrains, then the Gov-
ernment is committed to do so. Wilt
this be something which will be con-
sistent with our policieg and in the
interest of the poor people? . o

There are other serious matters, I
do not have the time to go into them.
A backdoor is being opened through
all these policies. Here I have @
quotation and I quote:

“Policies aimed at maximising
production will include the improv-
ed accesg of domestic industry t«
imported inputs and the easing o
regulatory  restraints on capacit!
utilisation and expansion.”

It only means a greater elbow-roon
or greater scope for large houses a
the cost of the smal]l houses,

“It is recognised that exports nee
to be encouraged actively, both 1
develop demestic industry on
competitive basis and to exploit of
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portunities for specialization and
economies of sale.”

Where would our small industries go?
Where do the protected smalll entre-
preneurs go? How do we create jobs?
How do we create more employment?

“Identifiable constraints on exports
will be reduced and those arising
from the application of existing an-
timonopoly laws eliminated:”

This i3 most conspicuous:

“This approach aims to reverse the
psevious direction of economic de-
velopment and policies which made
the domestic market more attractive
than exports. It is also recognised
that policies favouring the small-
scale sector e.g., regulationg rela-
ting to the reservation of wcertain
items for exclusive production by
this sector, need to be implemented
in a manner which pays due regard
to the efficiency of resources use
and production.”

It means that reservations will have
g0 tO.

“Policies relating to the moderni-
zation of indusiry and the import
, of technology are expected to ac-
celerate technical innovation. Pro-
cedureg relating to foreign collabo-
ration and royalty payments are
being considerably liberalized for
all industries.”

And so on, it goes.

This is what we have agreed to do,
One question, I will try to answer and
finish with it, The question is: What

else could we have done? For the
first time the hon. Finance Minister
hasz had to accept that during the
Janata period also the economy  was

doing well. Although he mever meant
to pay compliments, he had to do so
because he had to approach the IMF.
For the first time nobody has said that
this is a creation of the Janata itself.
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Nobody has had the tomfoolery to talk
like that. Sir, the question that is re~
levant is, if this entire situation has
arisen, whose creation is this? You
said: Where shall we go now? What
shall we do now? But the dependence
that you have created on foreign funds
is a result of our lopsided economic
policies all the time, We should have
had appropriate technology, a technalo_
gy which tries to use the resources of
the Country—human resources—and
employ more people and we should not
have depended more on imports. Even.
this arrangement calls for a bias for
importing more and more, more capi-
tal, more téchnolgy, more large enter-
prises and to do away with whatever
little enterprise we have developed.
It is very good for the Finance Minis-
ter to say that he does not want to im-
port lipsticks or whisky. He may not
import lipsticks, But when we see that
for attending a marriage we spend so
much money or we arrange for a spe-
cial plane for attending a meeting or
for going to this country or that coun.-
iry, are we saving money? Are we
net squandering the countyy’s pre-
cious resources? Sir, here I have got a
newspaper cutting about an offer from
private individuals of four billion
dollars for investment in this country
if the Government were to follow
suitable economic policies.

THE VICE-CHAIRMAN (SHRL
ARVIND GANESH KULKARNI):
Dr Mahavir, you have to conclude
now,

DR. BHAI MAHAVIR: I am finish~
ing, Sir. I wish only to refer to the
Economic Times cutting of November
8th: Non-residents gesture: 4 billion
dollar offer for investment. These
things «zan be done if you can offer
better incentives, At least we can start
with climinating unnecessary imports
which are these because we are not
ulilising our full capacity in steel, in
cement, in other things. And what
have we done? We are only ready to
go to the other countries with an arms
race and expressing our helplessmen
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He was talking of gsomebody else
having gone on bended knees. I do
‘not want to us.» that phrase, But I
would like only to say that the
country’s economy demand that we
first make every effort to develop our
own resources wnd adapt our techno-
logy according to our requirements.
For that even Gandhiji would have
desired that we generate new employ-
ment and give work to every indivi-
dual here before we go there and ask
for this loan or that loan or this tech-
nology or that technology.

I wish this House takes an indepen-
-dent line and not merely accept what
the Government has already done.
The Government has agreed 1o
demands behird the back of parlia-
ment, which they should not have
aone, Even ncw, however, as the
other countriee have done, we can
say, “No, thanis; we do not want this
arrangement. Therefore, take it back.”

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mrs.
Pratibha Singl.

SHRI N, £ P. SALVE: Sir, I
should seek your permission and at-
tend a meeting of the MPs cricket
team because the Opposition’s entire
case, their clarge and attrack has
turned out, I respectfully submit, to
be a damp sciibh, (Interruptions)

SHRIMATI PRATIBHA SINGH
{Bihar): Mr. Vice-Chairman, Sir, I
‘hope you will not cut out this time
from my time. )

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XKULKARNI):
Now I am giving you fresh time,

SHRIMATI PRATIBHA SINGH:
“Thank you, Sir.

SHRI DINESH GOSWAMI
{Assam): I am also walking out, I
thought that liberalisation of import
would mean liberalisation of import
of Scotch wlisky. Mr. Salve has said
it is not so. So I am walking out.

<
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SHRIMATI PRATIBHA SINGH:
Sir, I rise to support the motion of the
Finance Minister about Indias extend-
ed arrangement with the IMF equi-
valent to 5.7 Dbillion SDRs, (Inter-
ruptions) I have never disturbed any-
body. Therefore, I would request hon.
Members to be a little kind to me.

The loan as it will be disburs-
ed over a period of three years from
November 1981 to October 1984. The
rate of interest wil] be on the over-
age 9 to 10 per cent; 6.25 per cent in
the beginning and later on 14 per cent,
But as the Finance Minister has luci-
dly stated, India may not need the
lagt portion. So actually it is on a
very low rate that we have got this
loan.

The criticism that has been mounted
on the Government is why they have
taken this loan because there is humi-
liation, there ig this and that. It is also
being asked: why you did not sell
the gold? As a housewife, I would like
to place one simple fact before the
House. Even in the household only
when the situation becomes so critical
that we take a loan. But we do not
go and sell ocur ornamentg in the
beginning. That is done as a last re-
sort when the position becomes 50
critical and when we cannot get any
loan from any source and when  we
do not have any security to offer o1
anything to pledge. Then only we g¢
and sell the gold. So, this argumen
is just nonsensical argument. I do no!
know whether this is Parliamentar;
or not, I may be excused for usin
this word...
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SHRI BIPINPAL. DAS (Assam):
It is parliamentary.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI). I
did not object to it. Why do you
worry?

SHRIMATI PRATIBHA SINGH:
The other argument advanced is this:
Why should we not cut down our oil
purchase? We cannot do it because
if we cut down that, our tiransport
which is a living force of the coun-
try will be disturbed. If transport is
disturbed, the whole economy, the
whole foodgraing movement and
everything else will be disturbed. Be-
sides, what will happen to the tube-
wells?

Objection has also been raised be-
cause after taking the loan we will
have to have consultations at inter-
valg with thig organisation. Now, Sir,
1 am not an eccnomis{, Anybody who
gives a loan would like to have that.
In this case the loan is for such a col-
ossa] amount, That does not mean
that we will sell our indepen-
dence. That doeg not mean that we
will sell our policies or programmes
oy surrender the progress that we
have made in this country. So, I very
humbly disagree with all these argu-
ments.

Then it is being argued, why we
have taken this loan and why not from
cther countries? We have had bitter
experience in the past. India had also
taken a loan in 1966. That was for a
smaller amount. There were some
problems at that time. Then Tan-
zania and Jamaica had bitter experi-
enceg of IMF loans. Their Presidents
have spoken bitterly against these
Joans. Here I would like to say that
past error iz no excuse for itg own
perpetuation. Tragedy is a tool for the
living to gain wisdom, not a guide by
Wwhich to live. The circumstances in
1968 and thoge today in India are very
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different. We have grown in every
sphere, whether it is in science, tech-
nology, knowhow, indusiry or trade
and even ip sophisticated marketing
and planning. That is the main thing
which today we have to gee, if we
really want that we may not have tfo
take the third instalment of the loan.
Some of the developing countries
used the loans in their countries for
turnkey projects which was ong out of
many factorg for failure in the results,
This turnkey project idea was the
cause of failure in their case. This
has happened in some of the coun-
tries. (Interruptions).

THE VICE-CHAIRMAN - (SHRI -
ARVIND GANESH ULKARNI):
Mr, Mallick, please do not go on
commenting like a cricket commenta-
tor. The speech is going on here and
vou have to be g little serious.

4 p.M.

SHRIMATI PRATIBHA SINGH:
Countries like Kenya took advantage
of this loan and they had no problem.
There were some other countries also
which took advantage of this loan
ang they also had no problems. Sir,
it ig a gratifying thing that 148 mem-
ber-countries sat down and decided
this issue and it is a gratifying thing
that they decided that India is in a -
position to repay the debt. Nobody
would like to give such a big and
colossal loan if he feels that this
country is not in a position to repay
the debt,

Sir, everything hag two sides and
everything can be used to our advan-
tage or it can bury one under the
deep sea also. Now, Sir it ig a
question of how much the people are
prepared to sacrifice and how much
hard labour they are prepared to put
in. At the moment, Sir, the Govern-
ment headed by Shrimati Indira
Gandhi has no reason to feel pessi-
mistic and the people have faith in
her and, therefore, 1 have 5 feeling
that we would be able to repay this
loan and we won’t need to take the
thirq instalment.
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Now, Sir, ho~ has the neeq for
thig loan arisen' The trade imbalance
has created a uituation in which we
have had to tike this loan. Now,
there are fwo 1easons as the honour-
able Finance Minister and other
honourable colleagueg have men-
tioned. One js the increage in the
price of imported o¢il and the cost
of import of ‘ertilizers. These are
the two important items besideg the
other items which are there like gteel,

Re, rrangement

ccking coal, cemenf, etc. And the
other reason is that the export
earnings have gone down. So, the

balance of paymentg position has be-
come very disturbing. Now, Sir, the
honourable Finance Minister has ex~
plained in great detail the necessity
for this 10oan nd, so, I will not go
into all those 1details But I will go
into some of the fears which are
there and T woald like to make one or
two suggestiors based on our expe-
rience, The fearg are in respect of
the relaxation in our import policy.
The relaxation in our jmport policy
will push up our import billy and
will harm the efforts towards import
substitution which, in turn, will harm
the policy of self-reliance proclaimed
by the Government. Now, in order
to boost production of quality goods,
better technological know-how and
better techniques to catch the world
market of nut only the developing
countries, bit alsg the developed
countries, ar¢ necessary. T would
like to submi* to the Government for
its consideration tha;y with this
relaxation In imports, 5 little change
or, one may say a little diversifica-
tion in the import policy may be
made. At the moment, we have not
much of a slant towards buying
goods from the trading houses though
they can get things at a cheaper
price. This T say on the basls of
experience gained by the STC in
the case of the import of
bulk drugs. They were getting at
higher prices from the manufacturers
because they were treating it as one
off transacticn, whereag the trader
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) ’purchased the entiwre amount for five

years and disposed them of &t &
lower rate as they could spread the
costs in five years (Time bell rings),
Sir, please give me a few minutes
more because this may be my last
speech during this session.

UF AT aweR
(zmaaT)

swmar  wfowr fwg 0 o g,
i & W @@ 1 sfEw
agni ug wrgEw fawd 0 5@

fag & siew o7 a<wry & At
EERE Ui

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):

You don’t worry about, Go
Madam.

SHRIMAT] PRATIBHA SINGH: In
the case of import of cement, coking
coal etc., thig can be tried because
they are special items. The latest
trend in the world today is that un-
less the gituation the economic situa-
tion in the developing ang under-
developed countrieg improves, the
developed countries are going to have
difficult times and thig was, you see,
as my colleagues have mentioned, dis-
cussed on 3 large scale at the Cancun
meeting also. We are witnessing g
new trend now. Unless the economy
of the developing and underdevelopec
countrieg is strengtheneq and the
economieg of these countries are made
strong, the developed countries wil
have to face a lot of problems and
lot of troubles. Our Sixth Five.Yea
Plan shows our slant towardg deve
lopment and progress. The IMF ha
not formulated that programme. The:
have not taken any interest, Tt |
our Chief Ministers, our nationa
leaders, who have formulated thes
programmes. (Time bell rings).

THE VICE-CHATRMAN (SHE
ARVIND CANESH /KULKARNI
You have to conclude now. .t

SHRIMATI PRATIBHA SING?
Second fear ig that export promotic

ahead,
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will not be able to bring any really
appreciable increase in export earn-
ings because of protectionism adopted
by Western countries and the inabi-
lity of our monopolistg as they do
not try to become efficient and reduce
costs ang compete in the world
market. Thus the balance of trade
position deteriorates. The burdens of
debt services mount ang outflow of
foreign exchange in the name of
royalty, dividends, fees, etc. through
a device of under-invoicing by foreign
investors wil] go up aggravating the
balance of payments problems, On
this also 1 would like to suggest that
it is time that Government also does
re-thinking on the itmeg of trade and
see what are the real bottlenecks.

Two thingg are operating at the
moment: Market-pricing-quality, and
most important timing has become
an important factor, if we want to
boost the exports. For example, we
were supplying coffee to different
countries, Now Brazil ete are sup-
plying. We have to see the price and
everything ang we have to make
certain changes in our procedures.
There are a hundred items I can
quote. (Time bell rings). Sir, just
five minutes. (Interruptions). Our
exporterg have to face certain pro-
blems. It takes the files monthg and
months to be disposed of by the
bureaucrats. Decisions take months
and months  The exporters run
from pillar to post as the time is
short. I will not go into details. But
these problems have to be sorteg out
if the balance of payment position
hag to be brought up to a proper
level, Even the Finance Minister
feels that radical changes are needed
it we have to reduce the time of
severe strain on us.

This loan, which is medium-term
finance, has two clear objects: (1)
Manage halance of payments; and (2)
no faultering in the country’s deve-
lopment efforts,
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Madam, woulq you ming rconcluding
now? There is no time left now.

SHRIMATI PRATIBHA SINGH:
Sir, net credit standing at Rs. 25,806
crores should not exceed Rs. 30,981
crores by March, 1981 and domestic
credit of Rs. 62,126 crores should not
go beyond Rs. 74,18) crores. Please
(2) Borrowing from outside market
should not be more than Rs. 14,000
croreg one to 12 years term loan. The
first condition will be met by bearer
bonds sale; the second will not affect
IDA loans or loang negotiated beyond
12 years. It will not affect bilateral
arrangements with socialist countries
as the Finance Minister eaid. The
loan, no doubt, carries with it auste-
rity programme to avoid more one-
rous requirements by the Fund, To
control inflation the Government
has already cut subsidies on basic
goods as wheat, sugar, rice and
limiteq the growth of money supply.
It has banneq strikeg in essential
services, (Time bell rings).

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI):
Now my patience is exhausted.

SHRIMATI PRATIBHA SINGH: It
is the last point.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XULKARND:
Last sentence or last page?

SHRIMATI PRATIBHA SINGH:
These are some of the basic pro-
blems. Dr. Ashok Mitra, Finance
Minister of West Bengal, has brought
out publications that the loan will
give only respite to the Government
but not solve the basic problems.
According to him the burden op the
common man will increase ag subsi-
dies go and indirect taxation will
increase. Mr. A. K. Bagchi ang Mr.
Deepak Nayyar feel that a regime
of inflation and perpetual balance of
payments difficulties wil] continue.



273 Re, ar angement

But, Sir, as against {his, I want to say
that we are prepired (1) to improve
efficiency, (2) for gquick disposals of
files, (3) for execution of orders, and
(4) for competitiveness. I am sure,
Sir, that with Shrimati Indira Gandhi,
as Prime Minister, and you, Sir, as
the Finance Minister, we will not
need to take the third instalment of
the loan. This loan will not result in
devaluation as the rupee is linked
with basket of currencies. Itg value
fluctuated in relation to these curren-
cies. The rupee has depreciated much
less in relation to the dollar than
the currencies of other advanced
_countries. The bogey of devaluation is
40 malign the Government.

Reduction in ¢1il import is impossi-
ble., Transport i part of life. Tube-
wellg are imper itive for agriculture.

Sir, 1 will only say in the eng that
Indira Gandhi wil] not suctumb to
any big power. We still remember
the day when the Seventh Fleet was
in the Indian Ocean If she kept up
the National pride that day, she will
noty bow down for thig pouch of
money,

b
Thank you, Sir. T

SHRI DIPENI RABHUSAN GHOSH
{West Bengal): Mr. Vice-Chairman,
Sir, 1 rise to oppose the Motion
moved by the non. Finance Minister
regarding the IMF loan and to sup-
port the amendments broughy by
the Memberg of the Opposition. It is
because, I think, by this the econo-
mic sovereignty of the country has
been sought to be Dbartered away.
(Interruptions) Please do not disturb
me. Sir, I have listened to what Mr.
Salve and Mr. Bhandare had spoken.
It what Mr. Salve ang Mr. Bhandare
had spoken ig tru®, it means that had
our hon. Finance Minister not struck
this IMF deal, the economy of our
country would have collapsed. The
literal meanin;: of what Mr. Salve
ang Mr. Bhanlare said is this. But
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Sir, what ig the actual position? There
is much talk about socialism by Mr.
Bhandare and Mr. Salve also. The
total externed debt burden of our
country standg at Rs. 15,000 crores.
And after having such a large foreign
debt burden ands if we are iacing
this type of a crisis which our
Finance Minister has stated then I
doubt whether another dose of a loan
of Rs. 5,000 crores would help our
country to come out of this morass.
But »nother point, to which | object
very firmly is the way the Parlia-
ment wag taken into confidence ...

AN HON MEMBER: By passed and
taken for granted.

SHRI DIPENDRABHUSAN
GHOSH.: ...in making this deal. I
am in full agreement with you, Sir,
when you spoke on this Motion that
when our hon. Finance Minister in
hig letter of intent written that “The
Government wil] consult the Fund on
the adoption of any appropriate
measure consistent with the national
policieg accepted by our Parliament,”
the IMF frowned upon this and
sought a clarification. Ang immediate-
ly after that, a clarification was sent
to the IMF through the Executive
Director, represanting our country
stating that the phrase ‘consistent
with the national policies accepted -
by cur Parliament’ was not in the
leagt “intended {o exclude from the
consultation process in policies which
the Fund considers are and would
by consistent with achieving the ob-
jectives of the programme.” What
does it mean? It means that to be
consistent with achieving the objec-
tireg of the programme, if there is
anv conflicy between the IMF  poli-
cies and programmes and the national
policies accepted by our Parliament,
it will be the IMF wil] that shall
prevail  And, the IMF is not to be
denied its right to shape our economic
policies, and the Parliament will be
tak:n as a mere rubber stamp. Sir,

1 would be happy if the hon. Minister
remains in his seat...
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Sir, the other point ig about the
corditionality. I know that there are
corditiong and there must be some
conditions while borrowing money
from others, ag our Finance Minister
hgp stated. But what is the attitude
betrayed by our Government in ac-
cepting thig conditionality? It is not
for the first time but for the last
three years the government has been
preparing the ground. Our learned
Membe''s on the other side have stated
that is wag in conformity with the
Sixth Flan and in conformity with
our ecomomic policies. But what hap-
pened? Sir, before the finalisation of
the Sixth Plan, the World Bank and
the IMF teams visiteq our country
and talked to our planners and sug-
gested the prescriptions ang accor-
dingly the Sixth Plan was framed.
For the last three years this Gov-
ernment has beep initiating redirec-
tiong and reorientationg of the policies
to suit the purpose of the IMF and
the Worlg Bank for drawing the loan
and if you, Sir, go through, and
which, I know, you have gone
through, the Memorandum the state-
ment of policies which was submilted
by the Government of India along
with the letter of intent, submitted
by our Finance Minister, you will see
that every paragraph has been con-
cluded with what has already been
done and what is going to be done. I
am not taking much time but if you
allow me the time then T can quofe
every paragraph to show that every-
where it has been stateq what they
have already done and what they are
going to do and that js why “The
Economists” of London, which is noi
a Marxist paper, has aptly stated ...

AN HON MEMBER: Expose them.

SHRI DIPENDRABHUSAN
GHOSH: ...in itg recept issue that
“some Governmentg are so reluctant
to be portraved as stooges that they
prefer to take their own medicine,
the prescription being silently ap-
plauded in the IMF  itself. More
recently, India also took many of the
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measures it knew the Fund would.
require before applying for a loan
thereby dampening the political im-
pact of the IMF conditions.” This is
the position about the conditionality.
However, these people can say that
their Government ...

SHRI BIPINPAL DAS: Since when
have you started relying ' upon the
London Economist? (Interruptions). It
is very strange to hear this argument
from your side? (Interruptions)

SHRI R. RAMAKRISHNA (Tamil
Nadu): Mr. Bipinpal Das, even the
devil can quote scriptures.

SHRI G C. BHATTACHARYA: 94
Why is it pinching you? (Interrup-
tions).

=t wrewt Wga fw o S fag
AT AT WMGT A FA &, WOE A
qOT g4 FAF E, IHH FF W
... ()

SHRI DISPENDRABHUSAN
GHOSH: My basic question is was
this loan necessary at all? The hon.
Finance Minister has said that it was
necessary to tide over the balance of
payments crisis and that this. balance
of payments gituation has aggravated
because of the price hike of oil but
Mr. Bhandare hag talked about conser-
vation of energy and particularly
fuel, T am quoting not from a Marxist
organisation, towards which they have
their  aversion. The  Petroleum
Conservation Action Group has esti-
mated the scope for industrial fuel
savings up to 33 per cent and gmaller
savings possible down the line in a
variety of application. The Group
estimateg that ag much as one-fifth of
the oil imports can be filled by pro-
per substitution of petroleum by
alternative sources of energy, such as
coal and by reducing consumption
elsewhere so that the country could
save on foreign exchange gpending by
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something like Rs. 1,000 crores or
more per year. And, you know, Sir,
what Mr. Amit Bt.aduri and Mr D, K.
Rangnekar hag s:id in their note of
dissent to the fandon Committee
proceedings. These two  Economists
have told the Government of India in
January 1981 that there i a possibi-
lity of saving ancther Rs, 1,000 crores
of foreign exchange by cutting down
current maintenance imports like
steel, cement, paper and many other
items, if the utilisation of the domes-
tic capacities 1n these industries
could be stepped up. Now, Sir, there
are two types of imports. One is the
regular importg and the other is the
contingent imports, What is the posi-

Jtion in regard to contingent im-
ports? This yvar, in spite of the
claim made by the Government that
last year, we had a record production
of 133 million *“onnes of foodgrains,
we’ importeq 1.'2 million tonnes of
foodgrains fror: the U.S.A, the
landed cost of vhich wag Rs. 190 per
quintal, How '3 it that when the
country had a recorqd harvest of 133
million tonnes, she imported 1.52 mil-
lion tonnes? Cculd it not have heen
stopped? But 0 attempi wag made
to stop it. You also importeq edible
oils. You also imported sugar, which
could conveniently have been avoid-
ed. ) i

SHR] HAREXRUSHNA MALLICK:
This wag for -ats.

SHR1 DIPENDRABHUSAN
GHOSH: Wh:t I say is thaf, the im-
port bil] coulc be reduced.

Another point is, if you go through
the import statistics for the year
1978-7% ang 979-8G, you will find
that the overall import bill in 1979-80
wag more due to the increase in the
impory bil] on account of fertilisers
chemicals and metals, than due direct-
ly to the increase in the import bill
on account of oil. These materials,
these commo-lities, were being im-
ported for wose advankage? For {he
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multi-nationals, for the big capita-
lists and for the big farmers. Was
there no alterpative?

AN HON. MEMBER:; What about
the kick-back money?

SHR] DIPENDRABHUSAN
GHOSH: Wag there no alternative?
Wag there no alternative in the
technological choice? Could we not
depend upon import substitution?
Could we not go in for mobilising
local resources? What about our pro-
gramme of gelf-reliance? These com-
moditieg like fertilisers, chemicals and
metals are being imported only to
help the multi-nationals, the big capi-
talists and the big farmers,

SHRI HAREKRUSHNA MALLICK:
Thig is a sell-out to the multi-nation-
als,

SHRI DIPENDRABHUSAN
GHOSH: There were and there are
ways and means by which we can
overcomeé the present impasge with-
out going in for any loan with such

conditions. That is why, I oppose
this because as we see from the
memorandum itself, the measures

which have already been taken and
which they propose to take, would
inevitably lead to imposition of more
burdens on the common people.
Naturally, we cannot accept such a
situation, which would bring about
more burdens on the common people
in the shape of high prices, high
indirect taxes, cut in the wages of
the workers, cut in their dearness
allowance and so on, That is’ why, I
oppose this and I hope, the Govern-
ment would consider the points made
by hon. Members.

In the end, I would say, there are
economists in our country, econo-
mists like Dr. Bhabotosh Dutta who
is not in the Marxist Party. On the
contrary, he was the Head of Lhe
South East Asia Division in the IMF
itself and Dr. Dutta hag himgelf
suggested alternatives in a paper like
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[Shri Dipendrabhusan Ghosh]

‘Statesmar’, Hence, 1 woulq appeal to
the Government of India to convene
a conference of the Economists, to
take the Economists into confidence,
to take the Opposition parties into
confidence and to consider the sug-
.gestions made by them, so that Wwe
can over-come this impasse.

Thank you, Sir.

A adfag qwAa qe¥a (39
way) ¢ ITQATET S, W1 SR
#rafa faa 7 it 7 va &, Sar
qof gada Fear g g ¥ qar
qraar § B oSt ogard wifye afe
feafe & v wifas  ofvfeafs &
afz aa1 Wo THo WHo @ &M
¥ & oo geener &1 M7 FAEw
wig uifaas ¥ 1 fraeey wga sav
AT F FAISFET 9 I AT BN
wfas wT frar =itv fogk dfwe w7
HTEo THo qFs Fo Q_?fiﬁ?{f\a e cay
J, W A NT FA & FE AW
& wErrd frar A 97 F o T
g fqasr ow wgr fgeqe § SE9
a5 fadg fegr sie § aF Wz
F1 wF | T¥ qivfeafs #1 gaaw ¥
qr =g, 7Y feqiw Fag war g
AR faqdt ff F AW Al wAR
AT A AT TR € q8 WATAEF ®Y
3§ uF udy ofefeafa 3o & =mae
R KW AT § AR AYA v
§ 7 wewie ¥ @ A ardwia g,
A A wEge=aT, W T wifgw
zadgar mfe 1 wEAw &7 faur 2
#FqmowRar g A1 fF 4 3o
qifer s W f& @diads A 2
#t mias syqear & wer Hifes
qdiqd4 A @AT FAR2q, A faRy
HET TIY AT F  WedfRss w1,
TR F v AH AT gF wdf
TEAT X WY, T E {A R B
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T gz ga # O A ¥ N
q WA T G2 AT AH FT DR
BMX Wy A, WY WEEmR A,
g Afadt 1, gwmd @ sfaw
Afaar & w1 docw gad I
F3 ¥ foar &, IRET AT FI
AT € )

sy, Fgr 97 WW AN L
#1 mias w@dgar o ey var 2
mMEs o TH> TF FAAEIM
2, €45t § FOT 145-146 T A
Y Sg% ¥ § 9 987 AW AR
uF wi4r fgemr § " 9e fgeR
¥ gk 7 AR & fag woemd w9
g A WA XY § WAt wrEwaar
# @I FC 1 M7 A, wfe o
THo QFo & FHeEIAA H1, FSEA(AL
it fgar ==f N ast §  IeT
faig F+d gT w9A AW F Ggd
# afz mide wWo nF> &F FW W
9 &, 96T AT FE § AR
uF T2 ww & fadg & a1 Awq
WA @t we v A Afwat w1
FOFIT 7 faedt @ fur ¥ 0 AW
Ho®® @ A Faqr wgal g H
WY v @v g afy war
fagaar # a1 3w ¥ wd meEF
T OAIEA AT AW AT {TRT WIGRT
ga Wifa ®1 T W qrEd F1 A
& & werr wegfred gam =il
wifow favwar & 2w #1 g7 T4 F
fag, 99 9v W wWiTHr E AG
FW | & WA Fgqo wzdr £ fE
oF ANF afid 3 oF qraq T
IS F AW R oHfw, § oAb
STAAT wifgy 58 e AT FESTiAadr
g fag sfwinfady w1 fqasdy
BT A% T 4 AT A F oEA

-

v@he wdr § fF wwa & W oareg
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F faq war 7 o7 wivw ¥ oadeAlE
QEIFTT H Sr Higo GHo TH> o
wEge g, sydr fiedr @m0 g
qEy Al «iHA d W § "o shwa

-

qer awag fagen 3 fx owls @

2

FAT TTANAE G R FE0 sAT
AqIT ZHFT TFAICE Gy gHIT &
Fi Freafadvar 0 a6 AG0 F T
§FAT | 17 M FUT FT HiEw fa=
5000 FUT 4T Fal Wy AT gHIT
nifes g we T «F AW fomew
HEE T OWIR F WOAAR F
gw 77 AE F owd A nfs gw
o davidm e & faex @®
EL-E SR G T2

forr & A ged L. ww o fGER
 qufas f1 ww ogw w9
W W YR g W W WIMHY

WA 4T FH A GE &1 AT OF W@
Fs Fr wifww &7 ose & oy
A & GRIW TEC & FA R OAR
5 7 Gq Fa siar @ sarer e
q1, WIR HGT ZHIT wignl A7 ol
R AT JOWIST A7 1 HEA,
sRi 4% g 46 TR gwie Sify gfe
B AW F TH SEE GRT FeT
Tigx & uw feevw fag gu § &
gaET TR YT §EeE 8 Sl
fols & =T 92 Ww g@NT S
TR i FT AR HIETF §
gr Iasr wa watesar 8% § fGiawt
fF gr wishees J7oq § @ wFQ
€ o s gy 48 & fader fEee
{1 4t £ goR 2 R TR ®WIN
@€ fawd B ogw wodr Sew
FN G R, A AU TG
WY AR AT OWIETEFTR F T
FT FF W7 oGA qw A mA-afa
F AT AN o
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affa agt T A F w7
sal § 5 fady widlt & wig &
ERETA N M e I O Coc i e
Fgr & IF euT WSo THo TR |
odr wd wv.An fea § Fogwd
ghat & wimm www &1 fied
@ faur §)

§ w98 g fvasH T STgar
g & ws waR wig zest uwdfaw
WM AT FET &, T g AW A
TH O]W AT KA wal wg oF fF
T AW A g welv sfmdr T
st & S PR omey dwd Rl &

faar ofr gfme & B W@

TSTHYE WS4l 5] CEELR

A R W% ofa B e f %Q'r,
feg uv gH fagaig wvar =ifgo
s g8 e W ade g, B oo
TEINIA HOAT W BY SN AT A
ST gWT ESEG AT HIFE AT FT,
fedl Fiewi & wiew wr gNT
A, wed A% Fwwew W oo,
qi% Y Wi UHo Tho ZFI, AT acs
FF N, THF INT o SEN I

& zer egmEtw’ oA g

Tifgn f &g o #ody gear mifsleds
qea‘%s\' WSS &F | FAT Gy THT AT
adt § w1 gFix fow wivw 47 ara g
T IS HIT 6g Heqo F4 GF7 § 4
ey widt w1 wg Far, § ww@ar
g & ;i T® e & w6
f& g ar wam@ AT w7 §5 gf=er
widr 85 & W W A1 WEAN
FTORFN E 7 A A NgE N wiEaw
frar, & shaer Wil &30, &1 AE
qfREiT T FAT FIE FTIT T G,
& &3 WA Ad FT Hwar ?
FAF &g WH 5§ anArmbE a7
¥, wagat F1 @SS § Igw fgear
faar & st agh & d&7 ¥ @wm,
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[=fi 77fag Areraor qrorsy)
AW FAM A1 § W v gatfaEi
F WATT 97 4 | I E | AT
Fo W F FEA U, F@ Fedw
ez’ F FW 9T IW W A
FANW TAT T, AAF FAT H,
IS AT AET AT HFAT |

AT § FGAT A@ E, § 44T,
fv =oF TOr WWA § FATH WO )
9 Al WS MW |EI A WAW
g4 ¥ T3 ga 37A g3 fyawr fr
gy UF weF 7, 98 qAew 8 ag
g J3 § fyadr  weatzaw
97 F qAd & W q¢ qeF @
Ao THo Tho * FHA HEIT FWT
TFAT §, I AW K A@ AT F
f& wrsr age @ waisEE Fod IqHT
- JEIT g0 g & fwga sas wd
qTE F AP WX waq fagiqg & Fraf
H IGFT JAT FT TH

a9, g7 WK F [T F 34
Fedid F FARIT FAGT FG
fadedt za & wAdm Fasn A
ANT FIRT AZAT § WY FAAT
Tgar § 7 3@ W F mee oAT
feafa @q =t &fro fF faqer
UFAIF T I FU | FqArEy
TOFT T Al A ug GHAT OF AIUH
Y HE AW NG FET W A
g T4 § fRAT I FT FAFR FA
& |

SHRI G. ¢. BHATTACHARYA:
Mr. Vice-Chairman, Sir, the DIrime
Minister, Mrs. Gandhi and the Fin-
ance Minister, Mr. Venkataraman,
defended the IMF loan yesterday in
the Lok Sabha, ang Mr. Venkatara-
man today in thig House by denying
that the loan dig not amount to sur-
render of economic independence and
change in the accepted policies, But
these brave words cannot stand a
moment’s scrutiny,
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Bhattacharya, you have got geven
minutes.

SHRI G, C. BHATTACHARYA:
Mr. Goswami has given his time to
me_ Sir.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XULKARNI):
Seven minuteg only.

SHRI G, C. BHATTACHARYA:
I am at your disposal entirely.

THE VICE-CHAIRMAN. (SHRI
ARVIND GANESH KULKARNI):Y
You are reading, That is why .I
brought it to your notice.

SHRI G, C. BHATTACHARYA:
The Finance Ministey in  hig letter
dated 28-9-1981 addressed to the
Managing Directo, of the IMF re-
questing for the loan said: “The Gov-
ernment will consult with the Fund.
on the adoption of any appropriate
measures, consistent with the national
policies accepted by our Parlia-
ment...” But in subsequent expla-
nation, the Government of India said
that the statement “are meant to re-
fer to actual adoption of measures and |
is not intendeq to exclude from the
consultation provided for in that para-
graph any policies that the Fund con-
siders are and would be  consistent
with achieving the objective of the

programme.”’

Sir, Mr. Venkataraman tried {o
clarify in this House that only those
which would be acceptable by Parlia-
ment would be adopted, but that con-
sultation opn all the peintg would be
there, If this is the meaning, then
that meaning was clear from his letter
dated 28-9-1981. What wag the neces-
sity of giving this explanation? This
explanation was not needed to reas-
sure your bona fides You have given
the explanation because you have
succumbed to the pressure. The pres-
sure is this. Firstly, Sir, except for
the industrial policy, Parliament iz
needed to be taken into confidence 1n
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[Shri G, C., Bnattacharya]

‘respect of econorr ic policy. Therefore,
whom are you huodwinking? There-
fore, the explanatiop you have given
is not consistent with your previous
statement in your own letter.

Sir, this is nothing but surrender of
both political and economic sovereign-
ty of India. The reasons given for ex-
clusion of Parliamentary debate before
loan was contracteqd are not at all con-
vineing. What zve the reasons? They
were saying that Italy and Britaip de-
bated this resolution in their own
Parliaments, there was no opposition,
and therefore Parliament should be
ignored or side-'racked because there
is some oppositin by some forces to
the loan. After all, you do not have
the monopoly c¢f patriotism; the op-
position is equa'ly entitled to patrio-
tism. On the gquestion of opposition,
some of our friends like Mr, Salve,
have castigated, “McCarthy was
coming in this country, in this House,”
are doing virulent anti-communist
propaganda, attacking virulently the
Communists. 'They are saying that
Reagan hag also opposed and that
others are also npposing it. My learn-
ed friend shouli know that Mr. Rea-
gan did not o:pose it. Mr, Reagan
has the power. America is the only
good country in the IMF, and no other,
If Mr. Reagan 1ad opposed, he would
have vetoed i:. You are showing
wonderful ignorance. In your speeches
you are doing nothing but exaggera-
tion- and glving no facts, Mr. Venka-
taraman has also attacked him omn
that account. Therefore, what Mr.
Venkataraman is saying, that they
were isolated, i wrong. Why were
they isolated when they had the veto
power? I want to know. They could
have vetoed it if they did not ap-
prove of it. Therefore, this is the
propaganda ‘echnique of a Fascist
rule—go on talking false things, again
and again repeating it so that some-
time or somev'here it will stick. That
is the technigiue now adopted by this
Government, which is going to be
authoritarian,
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So far ag the changes in accepted
economic policies are concerned, it
may be stated that the policies of com-
manding height of the public sector,
which includes restraining of private
capital, both 1ndigenous and foreign,
self-reliance and gradual eliminatjon
of concentration of economic power
both in industry and agriculture, have
been given up.

The IMF and World Bank which
were created to preserve the interna-
tional capitalist system, act as agents
of American and Westerny imperialism
and play the role of destabilising
progressive governments in the third
world. You know what happened to
Allende. Mrs. Gandhi will never go
because of the opposition from the
people. She will go because of her poli-
cies, the policies pursued py her. She
went because of her family plannnig
policy. Now she will go because of
the IMF loan,

Sir, the policy of commanding
height of the public sector has been
reversed whepn the Finance Minister
in his statement of economic policies
attached to his aforesaid letter said
that “about 40 per cent of private
sector investment is expecteq to be
in the industrial gector, compared
with about one-thirgq in the past.”
What is it, Mr, Venkataraman_ if it is
not absolutely policy change? On the
one hand, you have accepteq the
policy of commanding height of the
public sector. On the other, you are
saying that 40 per cent of private
sector investment is expected to bhe
made compared to one-third in the
past. You had no mandate for this.
You could not give thig boost to the
private gector. You never went to the
people on this question whether you
would give up the policy of command-~
ing height of the public sector, And
still you say you have done nothing.

The concentration of economic
power both in industry ang agricul-
ture will increase due o the following
assurance given by Mr, Venkatara-
man in his aforesaid statement:
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“Reduction of subsidies, even

though this might entail price adjusi-
ment for jmportant commodities.”
This in the case of fertilizers and ir-
rigation will help big landlords; in the
case of foodgrains, both landlordg and
traders; and in the case of other
commodities, the capitalists, parti-
cularly  monopolists and  multi-
nationals. He further said that “the
revenue loss from taxeg will
be more than compensated for by an
increase in indirect taxes.” The resul-
tant price rise will make the poor
poorer.

The policies relating to the private
sector industry, both indigenous and
foreign, will leaq to further growth of
monopolies and multinationals. Mr.
Venkataraman sayg in the aforesaid
statement that “the Government's In-
dustrial Policy statement of Juiy 1920
reflects a pragmatic policy approach .
The new industrial policies are being
implemented through a flexible ad-
ministration of existing regulations.
Further adaptation of policieg to achie-
ve the objectives stated earlier will
Under the said Industrial Policy

Under the said Industrial Policy
Statement, additional capacities creat-
ed since 1975 are being regularised;
automatic expansion of capacity has
been extended to 19 additional indus-
tries; export capacity has been ex-

empted from anti-monopoly regula-
tions and domestic licensing provi-
sions. ..

THE VICE-CHAIRMAN (SHR

ARVIND GANESH XULKARNI):
Please conclude

SHRI G. C, BHATTACHARYA:
Policieg favouring small-scale jndust-
ries are being implemented in_g way
which places a much increased emph-
asig on economic efficiency. Thig is
what they are doing for small-scale
industries: policies favouring small-
scale industries are being implement-
ed in a way which places a much
increased emphasiy on economic effi-
ciency. And import of foreign tech-
nology is being permitted liberally.
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THE VICE-CHAIRMAN (SHRL
ARVIND GANESH KULKARNID):
Please conclude.

SHRI G. C. BHATTACHARYA: [
will finish—only two paragraphs.

The policy of self-reliance will be
seriously affected by the open-doot
policy towards multinationals, which
the Finance Minister proudly describes
as more purchase from Western coun-
tries than Communist countries. He
has said that the criticism is motivated
because the Communists fear that we
will not purchase more from the So-
cialist countries than from Western
countries. Then it will be favouring
whom? The multinationals. Then
the Finance Minister has saig in his
statement: “It is our intention that
the import policies for 1982-83 and
1983-84 will contain significant steps
aimed at liberalising imports, Specific

measures contemplated include in-
creasing. ..
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI). I
am now calling the next gpeaker.

SHRI G, C. BHATTACHARYA:
Give me one minute. “Specific mea-
sures contemplated include increasing
the acecess to importg of restricted and
banned items...” See they are going
to import restricted and banneq items
permitted under automatic import
licenceg ag well ag changes in the
classification of items under the res-
tricted, banned and open lists...

THE VICE-CHAIRMAN  (SHRT
ARVIND GANESH KULKARNI):
Thank you very much.

SHRI G. C. BHATTACHARYA:
I am finishing, Although we have in-
digenoug capacities to manufacture
stee]l plants and energy industries, yet
the Government. ..

THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You have to conclude now. I am call-
ing the next speaker, o
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SHRI G. C., BHATTACHARYA:
Only two sentences more.

THE  VICE-CHAIRMAN (SHRI
ARVIND GANNSH KULKARNI):
Only two senterces? After that you
should conclude,

SHRI G. C, BHATTACHARYA:
Still, the Government are opting for
Devy Mackee Group, a UK/US com-
bination for construction of three
million tonne sleel plant at Paradip
and importing heavy ghovelg for coal
mineg from a US company. The
agreement with Siemens for power
industry equipraents and to import
other such equipment are alsp result
of thig poliey...

THE VICE CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr Ladli Moha: Nigam,

SHRI G. C BHATTACHARYA:
All that T hear/| ia the morning from
the Finance Minister is rhetoric.
There wag nothing to touch upon the
problem which has arisen out of this
agreement whih, I say, is a sell-out,
Let him resigr. He is selling this
country and )& will be judged by
posterity. Petple will not forgive
him. He should resign and go.

oft wreslt wWigw f ;. sTawTeRs
wgiRa, qF T an @ 3 frfggma
# ghge 1 os gaoafe @ @
g1 ¥ aga gt Aq d e g fedaa
FQ TIT A E t 7T HEF H faQw
3w warg & 5 S0 g @
T & @St ower ¥ &7 § ag W
gre § w39 a4 A7 L F a1 I\
F1 dgaT WY FWART AT F Al
IAFT FAA F gF A S A
FG FTouk I F aza wsa A
fag g0 g sEAr wrEw f
1917 & W1 »§ wATH 3 feedr &
U EUTE (MR ATIH) T 39 gew
F-atgR A §8 WG T W WG
1430 RS.
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g &7 oAy @ I Ry ¥
aarfeat Ft wYg fEaar fager As

F1 frgerta o =1z #77 &7 gfaar

& &1 oAt qE aw @ E fr o191

¥ fegeatm & a7 wg Aew A

fear sfgs armrem #1 fee @

Ay @ qw H ™r Ay {1

1917 | UF 97, @ TGO K

qq T T wEH w1 oAfE) a@ n4my

AT @ W s Rz A7 qyg waw

78 sifasw g= fr g &) aarat

FT A for i@ E 1 g A

wf e ¥ fv 1945 ¥ gfhat &

geT A3 ¥ sw fx fa gha
qIAIT EF A o I vEr 9@

3 O Faar far av) I3 Fo9A

qr f5 eafy agrg dfgg § IR

gagr qar fafuw swEl qv aar gar
g1 e9f fere 43 @ fafaw
O W SAAr & atifw garg @,
AR qAdifaE arardy A1 zEe

F Ag TRY W FX qOF | FAF

gy O% wsa 991 gur f ooaw
aifas €aral & & fra gare 3o
F T 1945 § gg4T wJAT HAT

Thg AW T EEEr ks fan
FOF gl AFGS a1 A qg AFAR
ag o1 fF fa7 Wl & IR ST
aagfert 8 @1 & 93 gaafwt 1
TR a7 £gfAq wA¥ o § MR
aqaa ® A qv #R ufdem dar
faar sta 1 ag @y ghear & are
@Il W & AdRg, 0F FNIR TR
Fof A AT AR T @ATE AT A X
AT qg WA FOF AT FAT |
Ta WG IF! AR FA g

it woqATg T AT g | BT
wat g ?
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st sree dgw o : g 3w wt
FAO g & A A owrg A wEar
qigat § f& z@ aw A asEF S
@ qa ar FT A7 9gred | & qg oft
sriar § % ag few Ffag aar ar
& &t st § 5 fog fag garar
qT | IqF qrq H gEEr worn gfE
T, 7R FINF T | oY A
TN gF ANE ) OF T gaar
g sg-dim fomd w1 fergea
¥ qarcor gF W AT ga e
2 wfrma wam s 99d Wiy
3 gT 9ga A 9} FT g7AT
AT T FT BT | AW &F &
F I afzd off, a@ W o=y
arst &1 # faware ¥ @3 wer A
T[T WK AT 3 weadn o fafga
wd ¥ oA ==t adf wr w46ife
g qJFF  IWA AT W WG v
w&r Far & F @ wAr §r w30
srgar § i mra O wraRr FT qQrw
F HIT 355 ATty T[T JIFT §
aF &g Q¥ g I|ar Wyar | o
FER o) ag wd w7 g f5 omw
7 7 §F gz & qfy aq A
msfee @ §F "I 49T /A
¥ frq? @@ a3 AR way A g
1717 ¥ @01 0 ;T WA AW FT
atg &9 & gfaar 3 ot @ 7
1 fegrgears & wm W) frafa
T # §t 9ZF AT AGGAT A
a1 & 9ud! fedy gt dqfod 3@
F AT FEAT | U 13 9IEE
wraFr fafe & s 30 w=EE wEw
& ol 43 wgda e, 78 9w
g 8d Gur aom § f¥ e &4
F FATIEY JTY K §Ng W A
ag™r ) & faata AT STgar §0 w
gt faats &Y qwd § 97 99 9
¥ wearm § 2o wren-fAdT & R
g dar Sv§ & &r  fagar @Ay
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qar, A ga frafy &0 atd £ im,
fasttfaar &1 FmE a9 gamy &
¥ oaxy &, A sy afer gan
awe ¥ #Afs faay o) 48 aew @
ay st 9o Ffaa fasfaq ga 93
g W @TAT siweAr wd eagenr
# fram w ag 3 qza faar §
fa agsreEars) F HF 3 s
% afsw wasTaRTfA g gl & o 9
AT F W3 431 g F 1 mnfear
# T gatam ? ag 41 I [T
foust wamry =19 fag &% ga ad,
qeqa A3 I §, 3§ v FT A9y
091 § 1 ZfT F Frqre {7 Arae &
forq zae3ar 31 Taet £ O A
T 3 Y A BT TS TGATZR 7T
qE T FL 41 47 SqqeEAT & Al AT
qiqan A ! FTA0E g §qAT AW
§31 aff T AT | ;wafE qEr N
ATF FIN I T &) Y g9 fal
FE a9 FmaT oF oo 3 fag &
att @ £ f5 ot wgar dw
&, afea oz W a7 @ G @avar
fr e fyg S =1 farfoa Ia
da faaz ¥ swar g, W8 3O
faxfga 3n w7 9 faz & arar
&, N e —faawr argq 99t
ay fa ag WY wt G 1ar Z-39w
49 fraz § sarar g1 o TR
sofRaz ¥ gary g1y ag Sy R
F HANIT A4 §, IqF QA S
g€ qtfasfaq Txararst T araadrEy
sta § A% sax g qfvga amre
&t adta gt ) oag W FA QT
FIN | MI 5] AZT aTF
FOT SN AL wWA & LA Al
qFEAr A& & awal | T AGEA
J weri I gar Ady 3@ W ¥ fraq
ggeq qTIAAR I3 & g awr g

argifas @eg 3 fag so e
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@ @, g gF 0F maw §
f& s a» 10 7 F g frea
AR AT qF T ET REFA a7 AF
waT €S qlwr ¥ oAgd  qu 84,
a3 aw fzgera § faadt  Faey
ms g 9ge  gf qza gy
q wfawgzar =& § #f$a a1 =8
@ g fs ¢ ma wfed f& oo
1966 ¥ gl AJAT HHT & AT
T F 38 FUT 60 @ TTHAT
I AT 9 AT | G9 aFq €
#r Far Fma Nt ? Stg AeT S oar
o ag A et @ f5 gw wd
FT nIgen N ST R § afwa 9w
g9 7 AT 37 9@ far faar
(wma #1 a2t) faay fase o f

g?

QLRARTEAR ( ot gl woTe gerRoR ) :
afed |

st sree wvgw o 37 ude
argy faa fear) ag am@ A3 wiwd
fo o7 75 AR T N AT
TT A ST F7 frmr o wd 5
TR OET A1 IR AT 9T 3673
o7, fop wat i) BT T SN A
# fegfa & E f5 3@ w9 & I
AMF I[AC AR TIA F A" AT R
Agl Fgart d TEAT STV FFAT FRAT
g f5 wme ag o« @@ g aw
12 ¥F X7 TE G STCAT |

U% WA G 14 T 4T
g ST |

ot arew! Wigt fem . sarET @
var ¥ 8 & @8 W FY WE
Fr-dm "W A FPAT AEaAT §
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Bw ¥ wored ¥ fag am arw @
W TA% FIE | gaN ;ar
FAET ag o g ¥ A aw g
AT HOFT I9 9 {dgar gar ?
fag sg@m ® ot @it 9" 97
REET F1E fAdaer gar? oo 3w A
faet  agudm gwfqat am #T
W § s gEhd gav qv g
T ATTHT F7S FosT AgY goT | uITeA
ag e ga IR ¥ aifar @l ¥
f13 AT qardr F7 @ § | adrad
& af & gl F A WAF A
gormar, faw A@# St & qew @
faadi it ard 98 wF @@, qF
9v w9 w9t g§, ¥ St «raar §
AT TF FFIT F oqHAT .,

Y FEIAY T ; STAAT SR A
(i

st et WgR fem o @ o
w2 W g f& asfy @1 7@ 85 72
faxt1 oim o s §@T fwg §F &
G G@r g AN TULT IF [T S,
AN & (a3 F§ @ AR GAATAT S,
85%7 10 I ¥ § | dAfFm MR
gfaar & Fwre ¥ W@ AT g
AT aOEFhs gE U
T & arfem &) 98 o w6 9@
Eawey ? 9w @ o< mws dat
fasr gwar § 7

= 7S XA fas <@

st srrey AigA o o Faaary
nET Fiww W g W HowTET
qYT AT HA, A faE q@ F Afaw
e ¥ awey & fod st we
- & "W 9YT IO [AUAT &g
QITF [T F SIFAT | AT TG00
T % fo 2w ® fwaar swer dar
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(=t et Wgw qwA)
¢ 98 9v F¥ g Ag Fqwr q
9% A WFEE gw § #d ¥
84 37T WT 1 wedArd w1 @ Eafra
AT A=A F IR AR FH A FH
€0 Avy ATT fam T&AT |

| N

F o & ara 7R FF WO
a@ TP g @I o @ &
fagrgesm oAt 3w wifww w7
g erraawdt Fa¥ & IR ghar
® qoe ¥ WL WY TG YA A
w3 A ) g FIF! [TAT FIAT AT
W ® 99 AW § dare ad
gt ¥ guET 1+ § wargewr & @
OIaF 941% 5 6 oo o Lo
® g St Ay Fadr & fRa
wa d §q FMI 280 AT 284 WA
7g faaqt arone § 100®1F W at
widi ¥ W SRR AT KT
ga®) famifeq arqt o¢ AF) I=4r
Qifed | A qEdr F 49 77 [IA
[T B AY-BAACAT FT ACEST @
@ w1 F Fifaw 5 < & 90 aEmA
9T RTAT T &3 AT TN A
Wiy fred qenl @ Faad 1 A s
st A wgaT qEat g F oA
i adfra 98 AW & ag g A
a4t fren a7 wrads & AL wfr
a9t Sa¢ A fawq Anw saEr g6
g a3 ¢ sl § 5 AR R
¢ A AT freq IF gfwa g
a1 faeq a1 g I d fraga
e BT T ARG g froww R®W
ATE A AR g ¥ faq Ay
LCEIIE I (B ) B T (e DA
w2 W fRal @y @r @ & @
wetn @ f5oAe 53 gzq § v
QYA FJE FT WWT I+Q Qe FIETA
arfs 2 A& oig @E gat aiEA
q ag wiar qRAT § fo mmd gary
fad a3 3z ¥ 2 I wA AN
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nE Al g 9T ARARIE

5 PM of gift e ge §1ang

ave AT =gy § & oam

F ARl &0 wrw fwar

S, 9AwT  wIRe  far (3 qr

ATTF | TAIT F WG BT @A GIF

g AT IFAT 01 WGt Ak qH GaT

AT 8, ATIF IAAr F W 7@ A9

7 wadqe g1 F agt sear o oag

zgl ad 9gr §, Arwa }@ aF BT

wrat § fe fora wavaa & afgefol

¥ «f1 39 qOmd 9 G2 BT AN

97 38 ATAT FmEr a0 W § fF
TREW 2@ F) A0 T AL wEA qA
S oA AG1 T T gL gg @A §
T AOST F WeAX F A FEI
AT g, wfea 3aF dgew ® ag
#wr 0 vgr & & oga il B a0
qar 1 38 gEd # ag wgar =g
fa gart 3w § dga a1 g1 AT
qUF A B9 4§ & ¥ gFd £
Ffwa gz w9 TW w4 Y AW F
nY-eNFEqT A awtwFar & Hi"
Ty ET AW TEAT ARY 2§ 79 AW
T F4AT gaF ao FTQ A T
@AY § a9 A FEg ag wEAr
FeAT w1 g fo afi 1 wanmr
w3 A qavTg, mRer ¥ faem
F A3 afey, o « wfgs @t
gEmsaaidy amwd: & g § Aag faef
Fifaq e femgeaT w7 g@eT SO
faama & wfFadi & < § a0 st
Qfsd | agi ¥ awd faggs &
SHRI R. RAMAKRISHNAN: Mr.

Vice-Chairman, Sir, I have great pride
and pleasure both personally and on
behalf of my Party, the All Irdia
Anna D.MK. in congratulating the
Government for getting the largest
loan ever in the international finan-
cial history. This loan of 5.6 billion
dollarg or that about is no small

thing. It is not a small joke and it
the congratulations are due, it is in
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great measure cue to the Government
led by Mrs. Indirg Gandhi, and more
particadarly, we are very happy to
say our man, Mr, R. Venkataraman—
I say our man because he belongs to
the South; he belongs to Madrag and
I am a voter in his constituency—
S0 we have great pleasure in congra-
tulating him for bringing of this
financial coup. In fact, I don’t think
ever in the annalg of the international
financial history such a loan has been
negotiated in such a smooth and effi-
cient manner. And really this gives us
a shot in the arm that India, which
many people consider all along just
to be a nation which can be taken
for pgranted, cannot be taken for
granted on tl.e international finacial
scene. Sir, do you really think that if
the United S.atas of Americy had
wanted to scittle the loan it could
not have done so? I am sure it could
have with all the power at its com-
mand and with all the trickg in the
hats of the CIA. But the very fact
that it did not chose to do so but it
mearly abstained from the voting
shows that it reckoned India as a force,
not merely as a force in the develop-
ing nations of the world but also as
a2 fast-becoming great world power
to reckon with. Sir, at the same time,
we have to s¢lute national newspapers
like the ‘Hirdu’' and also the ‘Indian
Express’ whih on many occasions
bring to lim light many national and
internationa! issues. On this parti-
cular matter I think the Parliament
and the ent re Indian people owe a
debt of grat tude to Mr, Ram, Washi-
ngton Correspondent of the “Hindu'—
he is the son of my esteemed friend,
the late Mr, G. Narasimham, the
Managing Editor—ior his exposure in
bringing out the complete memoran-
da of letters which Mr Venkataraman
eould not place in the House because
it was a private document; he has his
own reason; for it. But these have
helped the Indian people to critically
evalyate th= Joan and other so-called
conditionalities, etc.

Sir, acco~ding to the financial ch:—
cleg all over the world the IMF condi-
tionalities which have now come to

light have shown that the IMT has
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taken rather a soft approach towards
India, That itself shows that our
negotiators like Mr. Narasimham and
others have done a good job to tell
the exact position to the Internaticnal
Monetary Fund. Not only that, Sir,
Recently, the IMF sources said tha
this conditionality is not final and that
it i3 also flexible. That means, de-
pending upon the gituation, depending
upon the circumstances and after a
continual apprisal of the policies of
the Government ang the country, the
IMF also may not exactly go by the
rigid stands that it has taken in the
original  conditionality. Sir, the
conditionality itself, if we cap sum-
marise, can be called the 12-point pro-
gramme of the IMF, We are used to
the 20-point programme and the 5-
point programme. Now we have this
12-point programme. Just now I need
not repeat the whole of it. (Time
bell rings) Briefly speaking, one is
the import policy, the seconq is the
expor{ policy, the third is the ex-~
change rate policy, the fourth is the
monetary policy, etc. etc. I have ne
time to enumerate them. But, Sir, I wil
deal with only s'ome of the important
aspects of this condifionality, One is
about the import liberalisation, whick
has come in for a lot of criticism. 1
am sure the hon. Mr, Venkataramar
has got the wisdom to know that cer-
tain indiscriminate imports have bee:
taking place in the recent past which
even though the Government ma;
justify, ig not a harbinger of gvo
news for the country. Sir, if there i
ng proper monitoring of this impo:
liberalisation it will spell chaos. Re
cently a report has come to light th:

our great Mr. Stephen’s department-

these telephones which do not work-

wantg to import felephone instr
ments into India. Sir, the T
makes very good  instrumernr
What is wrong is with ¢

engineering and the managering

the communications department. I 2
sure, leaving aside personalities th
Mr. Venkataraman will not allow t
jmport of such indiscriminate itet

like telephone instruments in ti
eountry.
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The other point, Sir, is about de-
valuation, Sir, the Finance Minister
has assured us that there is nothing
o worry about devaluation ang that
the Government, at the same time,
will not do anything derogatory to the
self-respect of this nation. But, un-
fortunately, Sir, one trend hag to be
notice. Ever since January, 1981 the
rupee has been fast depreciating
against other currencies, particularly
against dollar, (Time bell rings)
(Interruptions). S8ir, I have cancelled
my flight to Madrag because I wanted
to speak on this matter and you are
ringing the bell. You have been libe-
ral to other Members and 1 am re-
questing you to extend the same
facility to me,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You have already taken eight minutes
and I am giving you ten minutes, not
nine,

SHR1 R. RAMAKRISHNAN: The
trend of thought goes away.

THE VICE-CHAIKMAN (SHRI
ARVIND GANESH KULKARNI):
Watch this clock provided in the
Chamber.

SHRI R. RAMAKRISHNAN: Now,
about the debt for fufure generations.
One thing about the interest aspect
of this loan. Only a certain portion
of the loan will be available at 6.25
per cent and the other will be avail-
able at 10 or 11 per cent. So, there
is definitely a cause for concern about
what will be the debt-servicing, the
debt for posterity and future genera-
tions, Therefore, it is imperative that
in the next two or three years the
development programmeg and parti-
cularly the perfomance of the public
sector hag to be {oned up and I hope
the Government and Mr. Venkatara-
man are quite seized of thig probdlem.

Similarly, they have expressed
hopes about Bombay High ang other
things and that they need not take
even the second or the third instal-
ments of the loan. Since the time is
short, T will just skip many points.

[ RATYA SABHA |
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I will only say one thing about the
23 wise men of Calcutta. What advice
they offered to Mr. Venkataraman, I
do not know, But definitely on this
occasion I would like to earnestly
place before him a demand, a request,
for setting up of a national economic
council which will consist of 15 or 16
expert gconomists who ean critically
evaluate both in advance ag weli as
later about these things, independent
of political considerations. These can
be academic bigwigs and others also
meq drawn from the highest walks of
public life so that thig body can ad-
vise the Government on certain
matters,

One more thing is about the bearer
bonds and the buoyancy of revenue
about which the hon, Minister has
spoken., I only hope tha; today’s
newspaper reports about the gale of
bearer bonds, that the sale is dull,
may not be true. There is still some
more time to go and I hope these
bearer bonds will give them the de-
sired results.

Before sitting down I congratulate
them once again for this bold decision
and I extend to him my good wishes
for all the pest for future, Thank you.

SHRI V. B. RAJU (Andhra Pra-
desh): Mr, Vice-Chairman, Sir, I
would not like to repeat what has
already been gaid. Now, the contro-
versy that hag arisen about borrowing
from outside i.e. from the IMF is be-
cause of the suspicion that is being
entertained in the country that there
is something secret about it, something
deep about it which is not desirable..
In fact, borrowing is not a new prac-
tice. 1 think, the foreign debt out-
standings are of the order of Rs. 15,000
croreg or so. Nobody had raised his
little finger when all this amount was
being borrowed. We have borrowed
much more than this and we have
made repayments. Now, ag I said,
the total outstandings are of the order
of Rs. 15,000 crores. But a borrowing
of the present size, at a stretch, with-
out preparing the country’s mind, has
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given scope for this controversy, ag I
find it.

Secondly, Parli: ment wag not taken
into confidence Lefore finalising this
loan. It ig not gnly that one should be
honest, but one should seem $o be
honest. This is more important. The
latter part is mor« important. [ think,
the Finance Minister lackg the art of
public relations, This is what I find.
So much heat has been generated
today because of some misunderstand-
ing, as I understang it. The fact of
the matter is, a facility has been se-
cured. Not that we are borrowing all
this amount of Rs. 5,000 crores to-
morrow, A facility, a limi for
been agreed upon.
They take it as @ concession to us.
But we find it 05 3 burden to us.
There is a gap in the wavelength,
Bath are not on the same wavelength,
This needs a ve y cool debate not on
party lines, as . see it. Most of the
speeches have been made on party
lines, in termg of the opposition and
the ruling party. Not in an objective
way, from the point of view of econo-
mies as such. There should be more
economic content rather than political
overtones. We can score a point, It
ig all right. It is for a qay. This is
not a party malter, Thig is not even

- the Government’s matter, [ would put

it. The suspicin is, whether there is
going to be a s.ructural change in the
economic activity in the country,
whether we a e shifting or sliding
back to a miore capitalist-orienied
economy, from the present mixed eco-
nomy which siightly leang in favour
of a socialist economy., This fear has
got to be removed in the sense this
suspicion has to be dispelled.

I think, the Finance Minister,—not
only in his reply to the debate, but
during discussion with the Members
of Parliament in the Consuliative
Committee anq outside as well,—will
fmpress his point and salisfy every-
body that what the Government ig in-
tending is not what is being suspectg.d.
The burden of removing the suspicion
§s on the shiulders of the Govern-
ment. What is being done ig to get
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some assistance to meet the existing
payments, balance of payments, crisis
because of the hike in the price of
crude oil and also because of certain
essential imports which we are having
through a liberalised import policy.
Because of this, this situation has
arisen. The Finance Minister has
made an assessment that by about
1983-84 or so, we would be needing
about, there will be a gap of about,
6.4 billion SDRs, This ig the eslimale,
To thig extent, we have secured this
loan of five billion SDRs or whatever
it is; partly to meet it, to meet this
gap.

[MR. DEPUTY CHAIRMAN in the
Chair]

It is all right. You meet a tem-
porary emergency situation, After
this, what ig going to bappen? I
would put a straight question to the
hon. Finance Minister. Now. the Guv-
ernment has already liberaiised im-
ports. In fact, when this Gavernment
or this Party took office in 1980, it
complained that the Janata Govern-
ment and the succeeding Lok Dal
Party had mismanagad the economy
and that this Government would im-
prove upon it. Thig ghould reflect in
certain things. While claiming that
there has been increase in food pro-
duction by about 21 million tonnes or
24 million tonnes, at the same time
when there was scarce foreign ex-
change, it imported food. And there
is no glackening in the import of
edible oils. TForget crude qgil we are
importing agricultural products., Even
edible oil worth Rs, 600 croreg or
Rs. 900 cores was imported, We are
importing cement, we ate importing
sugar.

SHRI KALPNATH RAJI: That is.
only because of you, :

SHRI V. B. RAJU; That i5 all right,
you may find reasons. Every Gov-
ernment hag a reason. The Janata
CGovernment had also a reason, But
the question is, where is the fcreign
exchange? When there ig slackening
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of exports, you allow all types of im-
ports and create such a situation, Shri
Kdlpnath Rai creates a situation and
says that this is the way to meet the
situation.

Secondly, Sir, at such a gituation
when the depletion is there io the
foreign exchange resources, to meet
actually the balance of payment by
bigger borrowing and agreeing to
further import liberalisation I
am unable to understand the
logicc. Who is to ensure |us
that these heavy importy will
help meet the gap of exports? Second-
1y, in the long run should our eco-
nomy be domestic market-based 2co-
nomy or export-oriented economy? I,
for one feel, when there are hungry
millions, when nearly half the popu-
lation is below the poverty line...

SHRI KALPNATH RAI: No.

SHR1 V., B. RAJU: Why no? I
think everyone is not as fat as you are.

SHRI KALPNATH RAI: No, it is
30 per cent only.

SHRI V. B. RAJU: No, no, we
have governmental figures. It is
51 per cent in the rural areas. (Inter-
ruptions)., Now the export-oriented
economy means that we have to pro-
duce things which are world market
requirements, not the domestic mar-
ket requirements, and we must de-
press the export prices, We have fto
export at lower prices to compete.
Now what will happen to the domes-
tic market? I think more miserable
times we have to face, This is mnot
a blessing to us, Therefore, these
things have to be examined. Borrow-
ing is not bad, If anybody says that
borrowing is bad, I think he is not
doing justice. Every country has to
borrow and much more we have 1o
borrow because we do not have
enough domestic resources. That is
required for growth,

SHRI KALPNATH RAIL: That is
very good. )

e e -
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SHRI V. B. RAJU: But that is nos
the point here. Again nobody ha#”
suggested that the Finance Minister
should go into the commercial market
for borrowing at 18 per cent or 20 per
cent. I do not know who has said
that. Anyway, we are opposed to
borrowing from the commercial mar-
ket at high rate of interest. I would
appeal to the Finance Minister to on-
sider one suggestion, We have got
the right to borrow from the IMF
450 times of our quota or whatever it
is. We have that right. I think the
present borrowing ig at the level ot
291 per cent or so. 48 per cent i»
from ordinary sources of the IMF and
52 per cent is borrowed money. 48
per cent is at the rate of 61/4 per
cent interest and the remaining 52
per cent is at about 14 and odd per
cent inierestt Can we not be safis-
fied with thig 48 per cent, namely
2400 crores at 6 1/4 per cent interes¥
and see later on what is required by
us? Why should we go in for borrow-
ed funds of 52 per cent at the rate
of interest of 14 per cent? Why
should we go in for that? Because one
estimate is, according to this scheme
of things, ultimately when we reply,
it will be somewhere near Rs. 9008
crores, This Rs. 5000 crores will be-
come Rs. 9000 crores by the time we
repay. Therefore, why should we
take that money? Why should we
go in for Rs. 2600 crores at 14 per
cent? Is it necessary? Can’t we con-
fine ourselves and limit ourselves?

Will IMF agree to that?

I do not want to take much fime.
Much has already been said, T would
only say that the Finance Minister
shoulg be careful when there iz an
imprassion that he is making a devi-
ation from the established pattern of
economic development in this country.
He should remove this misunder-
standing, if it is a misunderstanding,
according f{o him, and assure Parlia-
ment that this is meant for growth.

There are three problems for ous
country: price inflation, slow rate ot
economic growth and the balance of
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payment difficulty. This might tem-
porarily meet t.e balance of payment
difficulty. But for this, we should
not land ou selves into a bigger
trouble later on. The other motives
that are attributed are irrelevant, as
though somebcdy has come under
somebody’y infiience, Let us not make
political projections here. Let us dis-
cuss it actually on an economic plane.

S0 let the Finance Minister assure
us Whether so much of borrowing is
necessary. He has already said in
his introducto'y speech about the
valuation of gold. If the gold that
we possesg is valued according to the
market rate and the reserves which
we have got of Rs. 3500 crores—both
will make it J{s. 7000 crorves, So we
have a cushicn of Rs. 7000 crores.
Now what th: Finance Minister is
worried abou ;s that some greater
difficulty will arise at a later date—
after two yeurs, Now actually this
is not-taking care of that greater diffi-
culty, Taking care of that greater
difficulty is .0 reduce imports. For
whom all this imports is being made?
To whose benefit these imports are
going? And you complain about the
crude oil porition! I have not seen
any signs of austerity in this country.
We talk about high prices of fuel
But the num ber of private cars on
the road has not come down. We are
actually bur ding away this fuel as
though we ar2, like any Gulf country,
taking it out from below the ground.
There is no sign of austerity.

Secondly, what about the machinery
imported and the utilisation of capa-
city? Everywhere there is the com-
plaint that the capacity utilisation is
so low, in some cases even 40 per
cent, or 45 per cent. So much machi-
nery has already been imported and
the utilisation is so low, And what
about fertiliser production? When we
go into these matters and discuss
about the activities of the public sec-
tor—we are prepared to quote facts
and figures here—we find that there
is so much »f wastage, Without tak-
ing steps n this direction, without
taking measures in this direction,

-~
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import liberalisation is not the right
thing. 'We must resist particularly
this import liberalisation,

Lastly, I would put it, the orienta-
tion that is sought to be put, that a
favourable climate has to be created
for the growth of the private enter-
prise, what doeg it mean? Leave for
awhile the invitation to multi-natien-
als and ofhers. Our image is going
to be distorted. Has the Finance Min-
ister taken care that our image is
more important? We the political
elements are temporary tenants here.
We may be here today; we may not be
there tomorrow, But the ‘image of
the country that we have built over
the last three decades is that this
country jis left-oriented, because morae
than half of its population is poor.
Pandit Jawaharlal Nehru used to
say: “Our party may be a middle-of-
the-road party, but we have to lean
a few degrees fo the left because the
country’s situation is such that with-
out an injection of leftism, this coun-
try’s poverty cannot be directly tack-
led.”

Thank you very much, Sir,

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, I have
not come here to discuss the econo-
micg of the loan, which my colleague
the Finance Minister, has explamec
previously, and will, no doubt, do s¢
most ably at the end of the debate
But some questions have arisen o
the political aspect. I intervened fo
about a minute in the other House
and I thought I would enlarge upo
my remarks if I may, in this Houst
and I take a couple of minutes.

What has been zlleged or insinuat
ed is that by taking this loan we hav
deviated or are intending to devial
from our declared policy. That
why I have come here to strong
refute thig allegation. In the oth
House, I said and I should like
repeat, that it is inconceivable th
we would accept assistance from ar
external agency on terms which a
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not in conformity with our declared
national policy.

Just a glance at our policies: Ba-
sically we aim at self-reliance, and 1
think that wherever I have been re-
cently— I have travelled a great
deal—this was acknowledged by eco-
nomists as well as others that we had
made a tremendous effort and gain.
ed, not complete success, but certain-
ly partial success in this direction.

We stand for self-reliance, We are
committed to the uplift of the weaker
sections, and we bave, as the hon.
Members know, a mixed economy, in
which the public sector will hold the
commanding heights, but the private
sector also has a legitimate and active
role. This policy was decided wupon
right at the beginning by our leaders,
not as a whim, but after deep thought
given to the special conditiong exist-
ing in India and also the vast size of
our problem,

Also, as we in our independent
struggle, had, mobilised all sections of
the people, the rich, the middle class
and the poor, the highly sophisticated,
the partly educated and the illiterate,
50, in the development effort also o
section must be left out, We must
mobilise thig entire force in one direc-
tion, to make this country strong and

seaf-renanf)

We are also committed to build up
indigenous capacity in production and
to progress towards seli-reliance, We
are doing everything possible to
build up our own strength, But we
found that we needed to import in
order to increase efficiency in produc-
tion, to achieve more rapid growth in
investment and to provide essential
commodities which were not availa-
ble at all. This is the import policy
which we are maintaining at this mo-
ment. We have liberalised protedure
because they were cumbersome and
they added to our problems, not just
problemg of those who wanted to sell
to us or to invest here, but even our
own. But T should like to assure the
Hous= that there is not going to be
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no reversal of our policy of using
this to develop our indigenous capa-
city and our gelf-reliance.

We have provided and we shall
continue to provide, special assistance
to the poorer sections, particularly
of the backward regions, economical-
ly backward regions and classes whe-
ther they live in rural or in urban
arzas. We shall continue to support
programmes to meet their essential
needs and for their economic deve-
lopment and advancement,

Since ours is A mixed economy, we
shall also contigpe {0 encourage the
private sector; it should impinge on
any of the areas reserved for the
State sector, but worse in those areas
which are kept aside for the private
sector. In that area, it should grow
and play a much fuller part than it
is doing today in the development
of the country’s economy. The pub-
lic sector will maintain the comman-
ding heights of our economy, and I
am sure that it will continue to ex-
pand, We should redouble our efforts,
to make it more efficient, to produce
higher returns and to serve our social
purpose. These in a nut-shell are the
basic elements of our economic policy
and we are not going to compromise
on them. There is no question of our
being dictated to from any quarter.
Anybody who has been abroad or who
has beengwith me when I have talked
with leadery there or exchanged cor-
respondence with them will see that
we have been very firm on all those
points. 'This is all I wanted to eay.

MR, DEPUTY CHAIRMAN: Mr.
Indradeep Sinha.

SHRI HAREKRUSHNA MALLICK:
I have a small submission...

MR. DEPUTY CHAIRMAN: No

submissions,

SHRI HAREKRUSHNA MALLICK:
I thank the hon Prime Minister for
this, but one thing I want...

.‘/l\\\\\~
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MR. DEPUTY CHAIRMAN: No, no,
the Minister will reply at the end.
{Interruptions)

SHRI HAREKRUSHNA MALLICK:
It means you do not allow me even

to thank the Prime Minister. (Inter-
ruptions)

MR. DEPUTY CHAIRMAN: When
your turn comes, you can say it. (In-
terruptions) No, [ do not allow you.
Mr. Indradeep Sinha. (Interruptions)
Dr. Mallick, just hear me. Please
take your seat first. When your
turn comes, you can mention your
points and the Finance Minister will
reply to your points, There ig no
shurry, 1 have got so many.-uames.
Now, Mr, Sinha. ‘

SHRI HAREKRUSHNA MALLICK:
I have only a stamission...

MR. DEPUTY CHAIRMAN: Don't
recard him, i il

SHRI HAREKRUSHNA MAL.
LICK:*

SHR! INDRADEEP SINHA (Bi-
har): Mr. Deputy Chairman, Sir, I
-am happy that tie Prime Minister has
intervened in the debate at this
moment, more 0, because she has
sought to clari‘y the policies and
economic obje tives that are being
pursued by her Government. I am
not one of thosa who think that this
Government ig -elling the country 1o
foreigners, We do not indulge in
such talk. But it is not a question of
intentions. It is a question of objec-
tive realities and the logic of facts.
It is possible. It is true that neither
the Prime Minister nor the Finance
Minister nor thig Government as &
whole want to morigage our country’s
future to the IMF or to other imper-
ijalist powers. But the question is
whether the type of loan that our
country is going to accept and the
conditionalities that are attached to

*Not recorded.
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it whether they restrict or do not
restrict our freedom of action in vital
spheres, some of which have been
named by no less a person than Mr.
T. N. Kaul, a former Secretary of
the External Affairs Ministry, I do
not want to go into details. But an
objective analysis of the conditions
attached to the loan would induce
any impartial observer ta come to
the conclusion that, in some way or
the other, the freedom of action of
our Government is going to be res~
tricted because of this IMF loan.

SHRI SHRIKANT VERMA (Madh-

ya Pradesh): Now China is also de-
manding Joan.

SHRI INDRADEEP SINHA: ] am
not answering for China, You can
ask your Government about China.

MR. DEPUTY CHAIRMAN:
Minister will reply to it.

The

SHRI M. KALYANASUNDARAM:
China is no model for us,

SHRI INDRADEEP SINHA: Now,
Sir, I want to raise only one point
We are taking a big loan of about
Rs. 5,000 crores, The repayment lia-
bility of this loan, after repayment
begins, principal plus interest—I am
taking the average of the interest
rate—would be about Rs. 1,000 crores
per year, Rs. 500 crores of the prin-
cipal and Rs. 500 crores of the
interest. Already our repayment
liability on the existing foreign loans
is about Rs. 900 crores per year.
That means that when the repayment
begins, we will have to find foreign
exchange of about Rs. 2,000 crores for
meeting annually our foreign “debt
liabilities, principal as well as inte-
rest, provided further loans are not
contracted.

AN HON. MEMBER: You are weak
in mathematics,
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SHRI INDRADEEP SINHA: Sorry.
I .have to work with my own mathe-
matics, not with borrowed maths-
matics,

So, how shall we be able to meet
thig liability? Ome of the conditions
is that our Government cannot res-
trict imports in order to improve its
balance of payment position, If the
deficit grows and if the balance of
payment account worsens, we are not
free to cut down certain imports. We
cannot do that according to the terms
laid down by thg IMF. Then how are
we going to meet this liability? By
increasing exports? We are asked to
increase our exports, But the imper-
ialist countrieg themselves are erect-
ing barrier after barrier against im-
port from our country. So we can
increase exports only by subsidising
exports to a large extent. That Jub-
sidy will have to come from the
meagre earnings of our common peo-
Ple and even then it will not be pos-
sible for us to earn enough foreign
exchange to meet this entire foreign
exchange liability on account of debt
repayments. So, my apprehension is
that this IMF loan is going to place
our country in what is called a “debt
trap”. We are putting our neck in
a trap out of which it will he very
difficult for us to extricate.

I do not accuse the Finance Minis-
ter that he is doing it deliberately.
But the question is not of his desire.
The question is not of his intentions.
The question is one of objective {facis
and the facts are like this, Whatever
the intentions of the Government may
be, our country will be in a debt trap
and we shall never be able to come
out of this trap. We have to contract
one loam after another. Wg have to
contract one loan in order to repay
the previoug 10an and i this way our
countyy Wwill go on repaying debts.
The consequences of this loan and its
conditionalities will be quite serious
for our country.

I may remind the Finahce Minister
that in 1966, when our rupee was de-
valued, it was at that time too a ques-
tion of foreign loans. According to

[ RAJYA SABHA]

with the LM.F. 312

Dr. Gyan Chand, Mr. T. T Krishna-
machari is reported to have stated
on July 8 (1966) that devaluation had
been before the Government since
1964 angq that he had himself been
wader pressure fro;m American
interests for two years when he was
the Finance Minister.

The other point which hag been
admitted M an official document is
that “the action to devalue the rupee
would not be pPostponed ag all further
aid negotiations depend on it”. THE
MENACE OF INFLATION Pag. 162.
Thig was in 1966. In 1974, our Govern-
meng went in for a stand-by arrahge-
ment with IMF. On May 1, 1974
the IMF issued a press releage which
said inter alia: “The Fund had agreed
to the purchase by the Government
of India of the equivalent of SDR 235
millions. The purchase is in supporf
of the Government’s programme fo
reduce the rate of inflation, adjust the
balance of payment and ity economy
&5 a whole to the recent increases fn
the impor; prices and achieve satis-
factory rate of economic growth’.

Yimes of India 1—July, 1977. Here -

again in 1974 the cohdition laid down
wag that Indian economy as a whole
had to be adjusted to the economic
situation which had been created by
the increase in prices of petroleum
products, Angd, Sir, what did tha#
adjustment mean. That adjustment
meant wage freeze for workers, abro-
gation of civil liberties and declartiom
of emergency. The whole country
knows what the consequences were of
the second loan from the IMF, So,
now, Sir, this is the third time thal
the Government ig going in for such
a loan. In 1966, we took the loanm
which led to the devaluation of the
rupee and the disastrous consequences
which dislocated the entire process of
plahning for 5 number of years. The
second time thay we went in for the
IMF loan wag in 1974 which brought
about the emergency, abrogation ef
civil rights and attack gn the working
people. And now, Sir, this js the
third time that we are going in for a
big IMF loan for bigger loan and
with conditions which are far more

4
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stif. So, I would only say that we
expect the Finance Minister to tell us
today in this Hous, that after the first
jnstalment, Mdi: will not draw
another instalment of this loan. That
loan ig not necessary and alternative
sources can be found. If the honoura.
ble Finance Minister wants, we cah
have a discussion on that subject and
i? the Finance Minister considers it
necessary,, he car appoint a smaller
group and we car discuss this subject
and alternative sourgeg cah be found.
Our situation is really not ag bad a5 it
is painted to be and this loan is %ot
necessary. But if this loan is insisted
upon and if the Government goes on
blindly, then, Sir. with your permis-

- sion, I would like to warn the Gov.

ernment that the consequehices will be
ag serioug for the Government as
they were in 196' and 1977.

SHRI SANK/R PRASAD MITRA
(West Bengal): -ir, numerous points
have already been raiseq by the pre-
vious speakers. Whay is happening
in this House today is a post-mortem
examination of 2 deal, which has al-
ready beehr enteied into by the Gov-
ernment of Indi.

Sir, particula ly after the Prime
Minister’s intervention in this debate,
it appears that, the principal point to
be considered is whether it is feasible
to avoid these b rrowings ag much as
possible, keepin;' in view our ideal of
a gelf-reliant e onomy. The Finance
Ministey has ad -anced hig argumetnts
for the necessity of this loap and the
circumstances vhich compelled him
to go in for -his loah. If we are
heading or intenling to be heading for
a self-reliany’ ecohomy, there should
be a rethinking on, and a review of
our economic policies. I agree, Sir,
that for improving our productive
structure and making it more compe-
titive, updated technology, es-
pecially for expanding exports s
necessary. Anyone who hag visited
the India International Trade Fair,
must have realized that, i1 this sphere
of upshited technology, India has
made fremencdous progress. But we
must cirarly lear in mind the dis-

tinctioy Yet weenn updated technology
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and indiscriminate use of technology,
particularly of imported technology,
for agriculture amg industry, Where
Jocal resources are available, techno-
logy based on importg has to be
eschewed. I was glad to hear the
other day, Sir, in this House from
one of the hon. Ministers of the ruling
party that the party was committed to
Geaadhian philosophy.

Sir, Gandhi, in “Young India” on
the 13th November, 1924, said—I
quote;

“What I object to is the craze for
machinery, not machhery 59 such.
The craze is for what they call
labour-saving machines. Men g0 on
saving labour {til]l thousudg are
without work and thrown on the
open streets to die of starvation. I
want to save time and labour, net
for a fraction of manking but for
all. I want concentration of wealth,
not in the hands of a few but in the
hatidg of all. Today, machinery
only helps a few to ride on the back
of millions. The impetus behind
it all is not philanthropic to save
labour. but greed. It is this consti-
tution of thingg thay I am fighting
with all my might.”

Unfortunately, the philosophy of

Gandhi was not always considered
to be relevant or appropriate in the
past. India in my view, needs
introduction of this philosophy at the
present time, subject to modifications
in changed circumstances, to reduce
depetidence on importg ang to make
ful] use of local resources and man-
powey f or iincreasing production, and
hence exports, in agriculture, for
instance, as far as possible, we have to
replace the use of chemical fertilizers
by locil resource-based bio-ferti-
lisers.

China has been attackeq over and
over again in this House today. But
Mao Tse-tung adopted this policy
with remarksble success, in China
when he was at the peak of his power
without perhaps knowing anything
about Gandhian ideas. In 1954, I
have seen M Ching that his slogan of
«Potal Mobilisation of Total Man-
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[Shri Shankar Prasagq Mitra.]
power’ was in fact working miracles,
We have to think in terms of more
relishice on small irrigation projects,
using local resources and labour, We
have to think in terms of decentralis-
ed growth of small industries with
local resources, coupled with needed
inputg and implements for agricul-
ture. We must ensurg a balance
betwecdn growth in agriculture and
growth in industry. et us concen-
trate, Sir, on small and marginal
peasahits, and smal]l producers in
industry, who consist of nearly 90
per cent of our households. Let us
concentrate on a socially-comtrolled
marketing system and a planned sys-
tem of distribution.

Sir, the Finance Minister has said
and we al] know that thery ig a hike
in oil prices and this hike M oil prices
compels ug to go to the International
Monetary Fund. But, a far as I khow,
We have not yet thought of restrain-
ing our wuse of peiroleum products
through rationing ahd controlled dis-
tribution. We have not thoughy of
curtailing money supply and Goverh-
ment's non-developmental expendi-
ture. The Preamble to ouy Constitu-
tion proclaims that wg are to have a
sovereign, socialist, secular, demo-
cratic Republic. The Finance Min-~
ister has behind him the mandate of
this Parliament and he says that he is
a democrat. He says, and I asgree,
thay cent pep cen¢ consensus in a
democracy 1{ig not possible. But as a
most ordinary citizen of India, it is
my appeal to him to see that the
IMF loan does not lead ag astray
from the ideals which this Parliament
has  unequivocally  declared and
create a heaven for monopolisis and
multi-nationals, for a few of the
richest families in our country, and
of the privileged few. I do hope that
Finance Ministey and hig colleagues
would take necessary precautions in
thig behalf before going in for this
type of adventure.

SHRI V. GOPALSAMY /Tamil
Nadu): Mr. Deputy Chairman, Sir, as
far as our policy is concerned, I am
not opposed to borrowing from foreign
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countries. Buyg there have been some
severest criticisms which have been¥”
made by eminent economists. Some
of the criticisms seem to be genuine,
And I would like to get enlightened
by the hon. Finance Minister ag far as
these criticisms are concerned.

Sir, there are certain conditions
which have been imposed. As far as
the first condition ig concerned, it is
that inflation should be curtailed.
There cannot be 3 second opinion
about it. Even if wg are not able to
curtail infiation because it is a global
phenomendch, we are a; it, we are
trying to curtail inflation. Regarding
credit expansion curbs, even the
academicians do admit that there
should be credi; expshsion curbs. As
far as export promotion is concerned,
this conditionality will also be wel-
comed by all sections. As far ay libe-
ralisation of imports is concerned, 1
would like to know from the hon. -
Minister whether he would give an~
assurance that liberalisation of im-
ports would not be of the cost of do-
mestic industries which would ultl- -
mately lead to unemployment,

Sir. one condition which causes
anxiety in the minds of economists
and otherg is the condition of a rea-
listic policy’ in regard to exchange
rates. Sir, our hon. Finance Minister
hag assured that there would not be
any devaluation of rupee. Even if
there is devaluation of rupee, if that
decision is takeh by the Cabinet I am
not against it. But it should not be
taken at the instance of the IMF Why
I am pointing out this is hecause it hag
happened in the case of Jamaica.
Jamaica availed of a loan from the
IMF and they had to devalue their
currency by 46 per cent. The same
thing happened in the casee of Sri
Lanka. They had to devalus their
currency by 49 per ceht. You may say
that these countries are very small,
The size of the country ig irrelevant
here. There is a geénuine fear that the
Government may go in ‘for baizdoor
devaluation becaus, ther, has been
frequent revision of fluctuating rate of
rupee. So this is the danger. Thig is
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the fear which hag been expressed by
economists, mnamely, that there may
be backdoor devaluation.

~ Sir, another thiag which ig creating
anxiety is about the principles of
gelf-reliance beciuse the principleg of
self-reliancg have gong to th, wind.
Thig ig the criti:ism mad- hy econo-
mists. Suppose irur country faces a
bad harvest, I would like to khow
from the Minister, are we free to get
imports of foodgraing? Are we free to
expand the public distrbution system?
Moreover, the prescriptions of the
IMF may lead o a cut in the social
welfare programmmeg like education,
upliftment of the Harijans ang the
weaker sections because there cannot
be a cut in development projects,
there cannot be a cut in defence
expenditure in thay case. There is a
genuine feap ‘that these conditions
would ultimate’y usher in an era of
Reagonomics or supply side of econo-
mics. This is tlie fear which has been
expressed. Then there is the fear that
in the name of curbmg inflation the
subsidy for foodgraing may be given
a goodby. Ir thg name of export
promotion ther: may be export sub-
sidies. Therefore, I would like to get
a categorical reply from the Finance
Minister whether goodby will be
givemn to food subsidieg and there will
be a boost given to expory subsidies.

Another seri.ug concern has been
expressed abolt debt servicing. Sir,
in our country we have got external
debts to the tiine of Rs. 15000 crores.
Now thig IMF loat will furthey push
up the debt se-vicing by one-third. In
thai case our country may be in a
quagmire of external debtg unprece-
dented 'in the history of thiy country
#nd our postority may  be tied up
eternally to clear the debts for debt-
servicing. Sir, leave alone the condi-
tiong of the IMF, leav, alone the
monitortig by IMF, whay are we
going to do after getting the loan?
How are we g0ing to monitor our-
selves? Sir, oy past record is nog a
good record. As far ag achievements

are concerned oup past record is a
poory record ad never have we

achieved a grewth rate evinced by the
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Plan document. I am not speaking
from any party angle or party-
politics point of view. (Time bell
rings). So, I would like to ask whether
there will be quarterly assessments of
our Plat: programine. Even after
getting the loan that amount should
be spent in a proper way. For that
there should be quarterly assessment,
thers ghould be a monitoring cell and
I would like to say tha; without cons-
tant vigilance no amount of money or
loan will deliver the goods. That is
why I woud like to request the hon.
Finance Minister to take ito account
the caution and warning given by the
economists and also make use of the
experietice of vthep countries which
have availed of th, loan from the
IMF, Sir, with these words I con-
clude. )
6.00 p.M.

MR. DEPUTY CHAIRMAN: Now,
we have the Half-an-hour discussion
by Prof. Sourendra Bhattacharjee. If
he agrees, we can postpone it to the
next week some day. In that case, we
can continue with this discussion,

PROF. SOURENDRA BHATTA-
CHARJEE: We should take it up on
Monday.

MR. DEPUTY CHAIRMAN: Ws
shall fix it up and we shall inform
you. Now, Mr. Kalpanath Rai please.

THE MINISTER OF STATE IN
THE = MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN).-

Not

on Monday. .. L

MR. DEPUTY CHAIRMAN: If not

on Monday, it will be some other
day (Interruptions),

DR. BHAI MAHAVIR: Sir, it is not
a question of taking the consent of
the individual Member, in whose
name the Half-an-hour discussion
stands. It is a question of the propriety
and the ruleg of the House. I would
make a suggestion. Unless there is
something extraordinary, we should
stick to the rules and we should go by
the rules. The rule says that either it
has fo start at 6 P.M. of earlier.
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SHRI R. RAMAKRISHNAN: The
whole House agrees to the postpone-
ment of the Half-an hour discussion.
(Interruptions)

DR, BHAI MAHAVIR: Please per-
mit me to make my submission, My
submisssion is, there is no particular
urgency why the Government should
insist that the discussion on IMF ghould
be concluded today. We have the
whole Session at our disposal. Even
if it spills over to Monday and it is
concluded on Monday, the Heavens
are not going to fall. Actually, there
may be some more Members who will
get an opportunity to speak and there-
by we may be able to do more justice
%0 the subject.

SHRI R, RAMAKRISHNAN: We
should conclude it today. You can
take the consensus of the House. All
the Members are agreeable.

MR, DEPUTY CHAIRMAN: That
is why, I requested the hon. Member,
1 think, the House also has no object-
tion. We can postpone the Half-an-
hour discussion. So far as the discus-
sion on IMF is concerned, four hours
have been allotted. We have already
taken a quarter tq five hours, There
are only one or two more speakers.
There is therefore, no question of
postponing this discussion. Mr, Kalp-
nath Rai please.

oY weAa T omigedr 9-
gy adan, 5w fede o fav ara-
Frr gzedt § wer faur, AT @
gar |

SHRI M, KALYANASUNDARAM:
Why not speak in English?

oY weaara T : FuaArfa TE-
g, 3@ A w3 WEAr F  ag
q@ agwr § f5 faQdy arfeqt A
av® 3 ¥y war fr St gw 7 wiw
gaArT FAT T F FaAl faar § g
FF A ga forgear £ wiaw wrawdy
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T AR AT A 7 T A& ®
Aag A wG o ¥ oA ko
Qe THo 1 W 7T 7 99
TT NG 3% & 1 AT wAqA Uy
R PP gfvar & o ar aar 3w @
fraq od smaeqr & faabr & fog
o af fear @t 1 3 @ g § o
FE arE ww F geslT ww
R qar siwer ST ae few
F FIT A mrar § o wEw O
B oFeErT swmdl gfevr widt
Aqe & wea & sifaw wrard
R FF S vE g

Qr WA /AW ol &

oY werara e & qEAT wEar
g wror Amdr gfeer wdy  Hea
fageara &1 @ adl, o | &
adl, a9 gl & v | w ¥
ghen & LAy 97 S § 1 g
i & FTRT N AT AT 7 Fgl—
“Problem before the world is gene-
ration of wealth.”

WA Her sy gfger  aredy
A Fg-

“Problem before the world s
not only generation of wealth but
redistribution of that wealth loot-
ed by colonial countries for 300
years"”

Foga Frmy & fog T &
Fal a3 sEMAeE "weT Ad sev-
§mas AT N @ F 99 ®
gag ¥ ag wgg & 5 & wifaw
qrsrdr &1 oafer &vF o9 @ Fa

gl wdea, fggeam of
USAATAF ATy wodr a@r Sy
far gor fore faa oo, d%r 3 gvdy
o ATt g I Fyr fv fafe

\aw
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F fafafiwor qor gubugn ww
qr 1 fgegeam 3t usHifas sy
R AT TH e J
3u faa fH41 wa qwd SarEET
7 @ fo amr w1 fegratt §
fafadiacr gabugl #aw @

svawefa  wEiga, wafar  #
et qv fggEara v mfas
WA F W& IT Yy gt @
et awd { owifeew dWe
AEd FowwA Ay .. (®eFEe)
I WA F. L,

- ’ ﬂ b
N

Y frr wer Ay ostaa g R
& .. (=) afer wz wmo

A

AT qr werd § o

§ ¢

Wt ewre T fgEane F
wigr oD H1 ARy 9y why
frar @rervstt € F w3 wafesr
LI (A IR
the explosion a. Pokhran made by
Indira Gandhi was unfortunate and

India wil] not resort to atomic explo-
sion.

3w fam fegeame &1 Arond
arr "7 wfes gradt #1 G
197 R WIUET yeETe g av
e - T o
weqr, wdf A gfeer wier £ enw
T2 I F/T A7 SR yg ATAAT
T & ;Mo wro ThHo WM AT
qraEFar A Y ) y-yardfa
Wy, 1977 ¥

When the Congress demitted office,
it had left belind a strong industrial
base, modern agriculture, a sound
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infrastructure for further develop-
ment, a buffer stock of 20 million ton-
nes ‘'of food and seeable foreign
exchange reserves., Priceg had been
stabilised by 1975-76 and the tempo
of industrial production was mainta-
ined at a high level. The public sec=
tor had also started yielding profita.

Despite all these valuable assests,
the incoherent policies of the Janata
Party Government have ruined the
economy, Industirial production has
slumped and the public sector is run-
ning at a loss. There is a steep fall
in the production of steel coal, cemen,
paper, power—in fact in all essential
commodities, For a country with a
200 miles sea coast even salt has
gone into short supply, perhaps for
the first time in history. Hardly any
sector of industry is free from wide~
spread unrest, The main pillar of our
accepted industria] policy, i.e, keep-
ing the public sector at commanding
heights was practically obandoned,
Self-reliance has become the bigges$
casualty. The concept of planning
was diluted with fanciful notions like
the rolling plan.

ufa AERY, 1977 W
qq TAHIT yeIrv aw A A4, g
F A CERER FIT A, ¥H @R
F AT FIT q, gW T CE-
T F¥d ¥, g AT TRERE G
¥, T THH AT AL CTGEIA
Hifadt & Fivor el TRy @
Fo #1 R W oAwar agT,
g @z ¥ 4 ., W dnA oy
# 1¢ & 3 AT WY A W G
FTE T HT FU 47 IYH ¢ 56
o FAT WUT @I FHT Y |
WISt 9F W Fi GHOHT 9¢ 9g
F FIA FIIT g & A AW AWET
g &7 8§t FUs war fedw uv
e AT YR W | g ad,
gAY YewIT, gHI qAr A9 Al
ANgd, AfFr Je<a g ] A AR
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[ Feqarq 712°

a0 gear § ol FAT qiEl AT
i1 g faid figemm &
s & g hed fEar 1 A
7t faqd w4E & g A wiwd
fargesta & WA WY 34-35
@A an qed W IAENT I OFEd
fonr & 3@ 3 @R A TR
Fr faeg = fpar & 1 3aaqaiafa
74, W zEonds & AR R
gads &, .. (M)

et

St FqRAER MG T E{iA-
G L

st wEaAA I ESRE (EIE]
Adma, ¥R AW AT 1 FFI WE
Jge & A @wifwas & o oA W
I owaq gt w1 oawar gy fw
st $xafgn vve k- V- BRI I
TFNE F AT 8 IAE AT
qoFz 7 wEsaw Ay g owmw Wi
BRAT Fwre § A ATAT LFG TET-
TE Foft § FIRT FITANAH WiIHE
F grdg FH HAar § o @ aacy
CFRII § AIAT FOATT eEdE
wdt &3 A & A A AR
g fagd #ivo §94 0% qFT A
w7 =t § 1 fidi @ ga 7
RN F AT FAH AAgy g
a7 & Td gy fedr  wv wsd
§ TCAMIT TERTH, ..

T AT R WAT A TR
T3 TT ¥4 W G w3F §1 w4
qesr AT FAT wid ¥ qame
TT A& F AT F A sefad
qrfdr {AREIWA Faar &, g 34
fifs ar foodr FOT o A =9

W

oft wefar nover gl : 7g A
fear 1. . . (e73amA)
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&Y wEAATA @ ;. ., AT WA
§t T 7z & 1 oww Fifyow, gw
gfrardy @fc § 4% ofvaga adl
fear 3y . . . (swaudtd)

5t gqawafa . urg gifqe

st wEAE I™ :ATAZY ATE AT
g W § 1 gav yfand Sifqor §
g ofwadn  Ad fear & . .
(saaema)

=it gaawmafe : am agw givd

=7 weaAty T ¢ gt dow-
feamz 3 ¥ g9} KT, W Ay
wAdr F qmd Faq fqarg 0 ogw
feea Gara 9@ ¥ dew-f@ ez ==
a7 faes fwar &

F Ansr A F g gear
igal § & ufmar sic smmar s
Fogi yes! # faegiv ewRT &
qETT ¥ AN AT H gATAHY 0L
&, A AT A FFAA T SAR
AT A AT ARF F R AFF
FowRTAE -E P oAuAr @1 dFowa
frarde gwia & Fi arw fesgeraiw
gfrat &1 @rgv dalFA A1
G g, AT W gMat § s
gTitgaq arax &, gfhat A oz
THFTA@ U@ § AR AR wie-
ATEAT IV FTAX AT &, WA
g9 g 9rgl g, uwErfad gt
X |

cfar ar agsr F fra) &Y qow
¥ zaar fawra ad frar § fagqr =
fgegeam A fFa1 @ 1 s a® M
faeds 48 WM AF F g9 TEA
fag 1 $& ad & gw wgma &
gxaafag &t ¥ g% gwE frg
HA TR AT FRIT G o£8 qoF Y
9% & fag | zafaw & ond gm
adl FAr ARIT | AT XFTAAY
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gH 39 FT ooy fowa agd
g o1 @i FFAHT §, gwd
TETNIA AT AmfaEe FAT q
gt =fgd 1 A ATt wIwA
F faT 29 WMF A/ FIA ISW
=627 1 24 w1 FrEa F) REIAF
Fegd w&f F,34F zFae T gfaaey
ATAT FET 1 IH YA qFF F AL
71g TWa =T 37, 17 wIAd FHEY G,
qig @iav I @, g4 dFEd N
Tag1 FW F fAT 97 qedt &, S
vy w700 § oY fir g7 A5F A
fedauie =2d & w1 37 5 A
SHRIATH) A7 a1 (T AFA §, TG AL
a4 Ffga

P ®F E ZAR AN F gadia’
fear 31 &3 9 ghwwsAly & 39 ¥
F fiad H—-TywT @R oad w F
5 O qUIAAIT! IA A FAR T AV
WA AT B AL-STITAT Ay ZAL
qeF H 3@ zaAfszsed @, A E0-
qafen ¥, gz g fedar =3 ¥,
fedx fedma = d wHiR @9
g feaar w37 F gwQr wam
frg1ogmAm & & SW
AFed FT g7 T AT ATE A
LEE GRS

gAY T gEwE U gAIAAE)
quiy #r WA w1 iy fFwar § A
ATAFE T H TFAT F  AqleqW
¥ ga FisT M oA quw wfediay
Tx 5 fgigama § gg-wafe
gfrat & & war =gy & ) &
geate & o gl fergeam gad
Fr AY3 ey W SR ghearr Ay
fergerm #t mgfas @k aqd
wfyagarel Tw gy@T g g g
Jwatfady § A w@ ¥ fF ouse
& wa ¥, v oA AfEa F Y
ga ANwdr At F ogedl w woEa
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0. .. (sumam)

st guawwle (99 g w9
Afwe 1 wm A & ga ANfaw )

1 HFATY @ AW NICT AN
g1oard oA 0w, ¥ w9 faar g,
foedt g &1 w9t & &\ gAY Fee
A TATA THS fRAT § W 2w
I8 FA 1 geawa, TR -mimR
gF@M & fay adl @« #30 1 gw
IAE( TEAMIR H1AA THGAIRAT &
fag &37, aieg @€ § &%, MNarEd
M FEAN F I3 F @9 7 | g¥
5600 FTTT TIT FT AT gAY TNIE
fam 8, 39 fam #1 3 ¥ fag
(==am)

fra fer fergesiv siga 3 &

¥ deH-1Nq T @O, W UAST

¥ ad 73 | zofeu oae §FT
. ()

SHRI ARVIND GANESH KUL-

KARNI: The Finance Minister does
not understand Hindi.

MR, DEPUTY CHAIRMAN: Order
please, Please take your geat.

SHRI ARVIND GANESH KUL-
KARNI: Mr. Minister you do not
follow Hindi, That is your good luck.

oft grmwafa ¢ oam fardr ag

FAAT g 7 am gq

quay F 1 Am A< Ffgg, gAar
gifer |

=t gy : [T g3 AqTEU
g fgr wff gwed § Fam ?

St 9 wegiAT ¢ T2 IR
At gt FwAy g

s AT T g9ty w
7a, 4 Fg f5 am@r wae i A9
F @FoAad) ¥ FTO FFT IO
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[ Ferarg 7ra)
gar | fwT WY @ 197778 F A9
ur fafqan z7 ¥4 &1 s Tqr
o 1980 & 1981 F &4 AN
10faforan za Fa 1 IWigA Tgrar
HR T 5600 FUT FT TR Tl
9T I3 W FT 4600 FUT T Finm,
T g favare & f& s|mar gfewr
maY & g § agwm H, wAa A
A @ FY, g7 whaer & faqlr
# fagy fogeam wifrs gfiz &
g & AR g @a ¥ fasfm
g Argfaa fgegear a+ oF A
T A F Al w7 fPegEaTr s
g% | " garg |

MR. DEPUTY CHAIRMAN: Prof.
Sourendra Bhattacharjee, please take
five, seven minutes, not more than
that, .

PROF. SOURENDRA BHATTA-
CHARJEE: Sir, I shall i{ry my best.
Economy of time has to be sustained
by us,

Mr. Deputy Chairman, Sir, we have
a Finance Minister who is always
out to teach everybody on the other
side, and his self-righteousness is
rather sky-high. His main defenders
on the Treasury Benches, including
Mr, Salve and Mr. Bhandare, excel-
led in using invectives because that
is the only course left to them because
of the poor logic of the case they are
out to defend,

When we consider that it ig this
party which has been responsible for
the administration of the country for
most of the period since independence
and that it is their policies which have
brought the economy of this country
to this situation which campels the
country to go in for such a massive
redit, their gladness surpasses shame-
lessness of anyone. As Mr Raju as
pointed out, after having created
sroblems Bhemselves, they ask that
he way out is. The economy of the
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country has been brought on the verge
of ruin by them, The tentacles of
the multinationals and the monopoly
capital have been spread everywhere,
Well, they have no shame in talking
about socialism which meang at least
social ownership of all the country’s
resouces by all, not by a handtul. But
this is the state of our economy, and
even then their talk of gocialism never
ends.

Sir, the tenor of the Finance Minis~
ter's initia] speech is against the very
spirit of a Parliamentary debate, be-
cause, to start with, he dismisses any
possibility of finding any logic in
the arguments put forth by any sec-
tion of the Opposition. Parliament is
both of the Treasury Benches and the
Opposition Benches. When a major
policy is involved the Parliamentary
process demands that the Treasury
Benches would at least show to be
respectable to the opinion of the Op-
position. He has shown ultre con-
tempt, thereby denigrating the spirit
of Parliamentary debate in its essen-
ce, Of course, what else could the
Finance Minister do after he entered
into a secret deal on behalf of the
Government with the IMF, behind the
back of Parliament? What else could
he do when he failed Parliament?
After having completed the deal,
Parliament is only enabled to make
a post-mortem and pothing else. On
our part, I would say that we are
unequivocally opposed to the taking
of loan from international financial
institutions under the tutelage of US
capital, as the World Bank and the
IMF are. We are throughly opposed
to it. ..

SHR! KALPNATH RAI: No.

PROF. SOURENDRA BHATTA-
CHARJEE: “No"” from those who have
created the conditions for it is an echo
of their own guilt.

SHRI KALPNATH RAI: Janata
conglomerate,
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PROF. SOURENDRA BHATTA-
CHARJEE: We are not admirers of the
Janata Goverrnment, That you settle
amongst yourselves.

MR. DEPUTY CHAIRMAN: Please
make your points,

PROF. SOURENDRA BHATTA-
(CHARJEE: What they have been
donig all the time—the Congress
Government with different names—is
to turn our country into a happy
‘hunting ground of multinational car.
tels, for whon, you have guaranteed
import liberali:ation, removal of capa-
city  utilisation restriction on the
multinationalg and many things else,
Tmport liberalisation is to be made in
order to favo ir these organisations,
in order to olitain some kickback, if
not in respect »f cosmetics, in respect
of wheat, in re ;pect of sugar, of which
there is on dearth in our country.

Sir, when i is asked as to what
wrong has been committed by obtain-
ing a loan from the IMF, the basic
question arises: what jis the charac-
ter of these irternational financial in-
stitutions? Are not the World Bank
and the IMF under US tutelage?
It is gelf deception to claim that this
loan was opta ned in spite of opposi-
tion from the United States. Our
friend, Mr. B ardare, enlogised the
contribution t! at the Prime Minister’s
global tour m: de to the sanctioning of
this IMF loan. It is not our idea that
the Prime Miinister of the country was
going round the world only to pave
the way for this massive loan,

SHRI KALFNATH RAI: No, wrong.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I never said
that.

PROF. SCURENDRA BHATTA-
CHARJEE: Ultimately it comes to
that. If there had been opposition
from the Uni.ed States Government,
the IMF wou!d not have been in a
position to grant that loan. That is
she position. Therefore, they agreed
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to the conditions put forth by the IMF,
whose brazenness is quite clear. The
IMF contradicts in very clear terms
what our Finance Minister seeks to
explain. It says; “During the pro-
gramme period, the authorities will
consult with the Fund in accordance
with Fund policies”, not in accordance
with Indian policies. Either here and
now the Finance Minister contradicts
this or we will have to conclude that
this has been a gsell-out in gpite of
loud protestations from the side of
those who entered into this secret
deal. Thank you,

MR. DEPUTY CHAIRMAN: Dr.
Mallick five minutes only, please. The
Minister will be called at 6.30,

SHRI HAREKRUSHNA MALLICK:
Sir, on the 8th September, we had a
half-an-hour discussion ...

MR. DEPUTY CHAIRMAN: Leave
aside the half-an-hour discussion.

SHRI HAREKRUSHNA MALLICK:
For the first time the hon. Finance
Minister was caught red-handed. He
kept on escaping but now ultimately
the hon. Finance Minister nLag been
caught in the forum of Parliament.
And even the hon. Prime Minister
has had to come forward to hold the
brief for him both in the other House
and here. I wanted to make g little
submission while thanking the hon.
Prime Minister who was making a
face-saving attempt to defend the
hon. Finance Minister who has been
misleading this country ang who has
led this country to economic crisis.
There is now practically an undetlar-
ed economic emergency. Now I am
making a few pointg as to how Ts it
and why ig it that Parliament was not
told earlier when this was ~Started.
Secondly, while he was presenting his
Budget for the current financial year,
how is it and why is it that he was
silent on this?

Thirdly, may I just ask him as to
why and how during the last 33 years,
that means in the last 33 Budgets, no
Finance Minister thought of this deal
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and no Prime Minister also thought
about this deal and how iy it that
overnight you decideq to borrow this
huge sum? My hon. friend over
there gaid: Yavat Jeevet Sukham
Jeevet, rinam Krithwa Ghritham
Peevet. That does not apply
here. Ours is a democratic
country. Parties may come and par-
ties may go. Governments will come
and Governments will ge. Finance
Ministery will come and go. They
will not be here to repay the loan.
They create difficulties for the sue-
cessor Governments. And ultimately
ihe nation will be in difficulty

(Interruptions). The more there is
interruption, the more I will speak.
Therefore, I am not bothered about
interruptions. i

MR. DEPUTY CHAIRMAN: Please
do not disturb him.

SHRI HAREKRUSHNA MALLICK:
When the Finance Minister was
speaking in the other House I was
the only Member watching him from
the Rajya Sabha Gallery in the Lok
Sabha. He was saying that the oppo-
sition members are disappointed be-
cause thig loan is not being distribut-
ed among them. I was really amus-
ed; but I could not laugh loudly
there because the House decorum had
to be maintained in the gallery aiso...

SHRI ARVIND GANESH KUL-
KARNI: You have to maintain deco-
rum here also,

SHRI HAREKRUSHNA MALLICK:
Yes, I have to.

"Then he was speaking of “Buoyancy”
of our economy. This word was very
much used in relation to 5 discovery
by Archimedes. When he discovered
“Buoyancy” he ran ocut to the public
road without even a loin cloth shout-
ing ‘eureka’, ‘eureka’. I am not say-
ing that the Finance Minister, after
33 years of freedom, and after 33
Budgets, ran out into the street say-
ing ‘eureka’, ‘eureka’, that is, IMF,
IMF of course not without loin cloth.
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T am sorry t0 gay this. But I want
to warn thiy Government{ of putting
this avoidable burden on the future
generations. I say that this agree-
ment should be repealed. Otherwise
you are casting a heavy financiel bur-
den on our children. One of the
great freedom fighters, Asaf Ali, who
wag once the Governor of Orissa said
while addressing the Convocation of
the Utkal University said: “Our life
will be but vain, if we do not ear-
mark a better future of our genera-
tiong to come” Here the Finance
Minister is just switching off the light
for all time to come. A responsible
person is one who.does not leave be-
hind a loan for future generations to .
pay. Now you are doing the opposite
and the future generations will blame
you. T

After comparing the Finance Minis-
ter with Archimedes in a wrong way—
ag he is not like that—I will now
just tell a small story from Jaradgab
Upakyanam. Incidentally he is from
our nice State Tamijl Nadu, Asthi
Godavari  Teere  Vishal Salmalt
Taru—This was near the Goda-
vari. On that tree there was an
old vulture who was in charge of
many little birdies. When the birds
were going out for food the Jaradga®
was in charge. He allowed 3 marjarg -
ie, a cat—who wanted to stay there
ay a guest. The cat came disguised
with Ganga Jal and Tulsi Mala and
told the vulture; “I have taken to
vegetarianism” Jaradgab asked him:
How can I allow one who is Ajnyate
Kula Shila® That is, who has no

clan or family. Karnam Sparsa
Bhoomim Sparsa—touching the ears
and the earth—he asked: How
can you blame me? | am after

all your guest. So Jaradgab allowed
him to stay and the result wag That
the Birdies were finished off day by
day. Finally the birds hag to peck
Jaradgab and ultimately kill him. I
think the House can analyse and find
out whomr I have compared with the
birds. the Jaradgab and the Viskal
Salmali taru with no fruits and no

flowers ag useful. Whether {f has
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been done by their party or by some-
body else, I really feel sorry and I
really think that the Honourable
Finance Minister will ultimately be
fooled by his own zdmirers. He is
falling a prey tc the flattery of his
friends who are admiring him now
and who are shouting the loudest,
from the house-tops, probaBly think-
ing that this huse sum is coming as
some other hono rable Members said,
and will be listributed amongst
them ... (Interruptions).

MR. DEPUTY CHAIRMAN: Please
conclude now. That will do. You
have made your point. T

SHRI HAREKRUSHNA MALLICK:
The honourable Members on the other
side should answer (Interrup-
tions).

MR. DEPUTY CHAIRMAN: That
will do, Dr. Mallick. Please sit down.

SHRI HAREKRUSHNA MALLICK:
The honourable colleagues on the
other side should answer *Wwhether
this IMF loan will Be put to proper
use (Interruptions) . or not
and they should say that ...

MR. DEPUTY CHAIRMAN: You
have gaid enough. You have told a
story and that is enough Pleage sit
down

SHRI HAREKHUSHNA MALLICK:

. that thig I} IF loan will be proper-

ly used and will not go to andther

IMF, that is, ‘Indira Monetary Fund’

which they are waiting for. (Inter-
ruptions)

MR. DEPUTY CHAIRMAN: That
will do. Please conclude now.

SHRI HAREKRUSHNA MALLICK:
I can only say that this will only lead
this nation towards darkness.

Please

MR DEPUTY CHAIRMAN-
eonclude now. mpmlt Ve gt tanes

SHRY HAREKRUSHNA MALLICK
-Slr I would :mlv hke to fell h1m that

e r .- ’r‘&,
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he should remember the budgetary
gap that he hag made which this Par.
liameng accepted. After that, we are
going in for a huge loan ... (Intér-
Tuptwons) ... which ig going to affect
us  adversely. (Interruptions) I
would only say that this Budget, that
the Budget of this Finance Minisfer,
hag crashed, his Budget hag failed
and he hag failed signally. (Interrup-
tions)  Sir, it is not his personal fail-
ure, but it is the failure of the Cabi.
net as a whole. Therefore, &ir, I
demand hig resignation, not only his
resighation, but the resignation of the
Cabinet ag a whole and I demand a
fresh poll on this issue of IMP.
(Interruptions)

MR. DEPUTY CHAIRMAN; Al

right. Thay will do. Yes, 07 Fin-
ance Minister,

st firg ==x W @ AT, IV @R
nE ATET &

st It ¢ wfed, wr earde
RUE AT ¢ | -

sft fiva o= WY Q19 AT AT AIE
sy fifww f& T o miEgHz § ITR
¥ FEAT AT & F wAl Y FING
F oZ W a@A T A0 AEA ¥
qrz Al FIT 7

it gwewwte © ®r Y, wW W@
gaor wfTw | g7 gew 0 oo frow g,
AT FHET &, FT AU T IGF A~
AT wHSHT AWMA F AT g QA
¥ o WmA adl RuEEE A a3y
Ffaw o wy & ey wifear
now feary & AvaT §7 WM WG
T ag [UTHT W wE QT 9L
FAF £ 1 Avsle 9T ARy T @A
T TET ARl wAal | W &¥A ¥
Fngr ¥g @ & 0w wE) gAr

cgafan qE F R TET 3 e )



35 Re arrangement

ot frx = w1 ¢ f@s avagmTe
3§ FTw grar 81 . . (SEEw)

ot Fggaafy c 3@ 9T FAIT AT
FAA A gar &1 . . . (|IEw)

st for =2 W i am FE Do
{# gas1 faamafr g . . . (swauwm)

st sgawafa  : ANSHz oy
g, gg8 @ g 1%

=t fara 277 wr ;A fqqq gy,
fagq sgarg 1. ..

Y geawiafa ;. fraw gax 3w
faar | A7 goaga wiTEW S, AN
T FFATFAEA & |

=t gERig ATAN JAT @ I

afg S, 4G sygEAT FT QW
f& #1% Y weqra wgw #F 1AM @
FFAd ¥ U@ W QA IFR AR Y
JAMCAT | AgAT T ATATL 9T %aq
TEATA QT FILETAT AT AT TE FAT
FF1 @91 FIT 1 ITF FAR TA-
FeAi 9T AW A4 FaAy Afed
TY TACEEAT AN AR FU T § |
TUHT FETIAT g1 | g@@g & @r
Wi g\

(At this stage, the
left the Chamber.)

hon. Member

=t ferg ==% WY : 38 TIET
HQFT & | IEHT WA PTTAFS
e o o (sTEETA)

Rk

g

ot gggamfa ¢ A &
af57

5

ot frx @ W oA A, gER

fatig & & 971 @r g1

(At this stage, the
left the Chamber.)

hon. Member
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SHRI R, VENKATARAMAN: Sir,
at the outset I should say that I am
looking for Mr. Bhattacharjee for he
has joineq the band of people who
have been dismissing me from time
to time.

Sir, 1 think once the *Times of
India” dismissed me; at another time,
“The Hindu” dismissed me; ang at
another time somebody else dismissed
me. Now he hag joined the band of
thoge people who are indulging in the
great pastime of dismissing me But 1
want to remind him that the Govern-
ment or the Minister is not dismissed
by the strength of thei; throats; but
it is only by the strength o the votes
that he can be dismissed. It is only
by the strength of vote that he can he
dismissed, (Interruptions) So, what-
ever exuberance he exhibited it total-
ly oug of place. Barring some
jarring note in the whole proceed-
ings, T must thank the House on the
objectivity they have brought to bear
on the discussion of the subject and
the number of points which they have
raised for clarification.

1t is true that each Member present
hag a certain commitment to ideologv
and, therefore, he will put forth that
ideology and the Parliament is in-
tendeq to be a forum for setting out
the representative opinion of the
country. I have always welcomed a
debate on that line and 1 have never
objected or quarrelled with it, T
shall, therefore, in my own humble
way try to answer the main points
that have been raiseq in the debate,
And i, in the course of my reply I
fail to advert or refer to any particu-
lar point raised by an hon, Member,
it is not because 7 have not taken
note of it but it is because of the
constraing of time.

Sir I should like to pay my tri-
bute to the Members on my side whe
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very gallantly defended the Motion—
particularly Mr. Salve, Mr. Bhandare,
Shrimati Pratibha Singh, Shri Pande
and no less, th. ebullient Kalpnath
Rai. (Interrupt.ons)

DR. BHA] MAHAVIR: Could you
understand what he was saying?

SHRI R. VENKATARAMAN: I had
Put on my ear hone, (Interruptions)
I have a conver ient habit. When you
speak, I take off my ear phone.
(Interruptions) Let us have some fun.
What does it matter? (Interruptions)

There are certain general points
which ] would like to clarify before
I go to the individua) points raised
by the Members,

In the firsty 'lace, the Bank asses-
sment, the Bar k staff assessment, is
the perception of the Bank. It is
not—I repeat not'—binding on the
‘Government. What is binding on the
Government i3 the Memorandum
which I have attached to my Letter of
Intent, ang I will be bound and the
Government o! India wil] be bound
only by that. f hon. Members have
quoted from tiat Document and say
certain things, 1 have only tosay *hat
it is not binding on me. What is
binding on me is the Document which
I have put forth, and I will deal
with thig subjzct from the point of
view of the c¢ mmitment the Govern-
ment of Indit have made in this
matter,

The second clarification I would
like to give s, even though in our
Letter of Intent of 28th September,
we hag told them categorically that
we will consult them on all general
matter but we will be bound by
only the policies which have been
adopted by Parliament, lawyers being
what they are in the world, raised
eertain doubts with the Bank, saying
this could be interpreted as limiting
the consulta:ion only opn policles
which are approved by Parliament,
Therefore, w« issued a clarification
that it is ne. limited only to the
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policies approved by  Parliament.
Under Article 4 of the Articles of
Agreement of the Constitution of the
IMF, they have a right to consult the
Member country. And that such
consultationsg will not be in any way
debarred. In fact, if the hon. Members
would kindly refer to my letter, we
have definitely stated that the Gov-
ernment will consult with the Fund
on the adoption of appropriate
measures consistent with national
policieg accepteq by Parliament, and
there has been no deviation from that.

DR. BHAI MAHAVIR. What about
the statement made by the IMF offi-
cial that they would allow only poli-
cies which they consider proper?

SHRI R. VENKATARAMAN: Now,
about consultation and adoption, I
suppose people understand the diffe-
rence. What T am bound to do i
consultation, Excuge me, I have got
some throat trouble. What I am bound
to do is a consultation. A consulta-
tion is the one in which they men-
tion certain policjeg are good for the
country and we explain to them that
our perception is different, our point
of view is different. Ang that is all
a consultation means. Thereafter, the
adoption is what the Parliament has
approved. If in gpite of the consul-
tation, the IMF authorities say that
certain things must be done, then it
is open to ug either to accept or not
to accept, and it is open to them
either to give the further loans or
not to give the loans. We exercise
the option. There is nothing like
somebody being bound to follow their
advice, And there the difference
between consultation and acceptance
and adoptlon must be clearly under-
stood by the people. It should not
be exaggerateq as if mere consulta-
tion means acceptance of whatever
they say I ig not.

Then, Sir, a number of Members
have raised questions with regard to
the devaluation of the rupee. They
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said, even though you have cate-
gorically stated that there will be no
devaluation ag such-—] don't know
what is wrong with my throat—your
currency as against the dollar has
depreciated by 13 per cent and, there-
fore, you have devalued. Sir, our
currency is linked to a basket of
currencies, the US dollar, the British
pound, the Deutsche mark, the
French frane, and the Japanese yen.
Sir, here, as a result of the variations
in this ....

SHRI NARASINGHA PRASAD
NANDA: Sir, if the hon. Minister is
feeling any difficulty in giving the
reply, let him reply on Monday.

SHR!I R. VENKATARAMAN: No,
no. I am going to finish it.

SHRI NARASINGHA PRASAD
NANDA: Mr. Venkataraman, we may
be severe on you so far as your IMF
policy is concerned but certainly so
far as your physical body is con-
cerned, we cannot be gevere on you.
You can give your reply on Monday.

MR. DEPUTY CHAIRMAN: He can
do if very well. He is giving the
reply.

SHRI NARASINGHA PRASAD
NANDA: But he is having a throat
trouble. v

sy Fedara T : Aty gAw giad
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SHRI R. VENKATARAMAN: Sir.

the American dollar, from January.
1981 went, on appreciating as against

Lt -
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all the currencieg of the world. 1
will give the rate of appreciation.
Between 1Ist January, 1981 ang 17th .
November, 1981, as against the British
pound, it appreciated 25.14 per cent;
against the Deutsche Mark it appre-
ciated by 14.16 per cent; against the
French Franc it appreciated by 24.66 °
per cent, against the Japanese Yen
it appreciated 11.24 per ceft “and
against the rupee it appreciateq only
13.68 per cent. If you put it in the
other way, the British Pound depre-
ciated 24.14 per cent, the Deutsche
Mark depreciated 14.16 per cent, the
French Franc 24.66 per cent, the
Japanese Yen 11.24 per cent while
the Indian rupee depreciated 13.68
per cent. Would you all say that all
the currencies of this world have
depreciated or devalued their curren-
cieg? It is share ignorance of inter-
nationa] monetary payments that
makgs them say that India has
devalueq its currency. Therefore, my
submission is that so far as the basket
of currencies with which we have
link, the statement that it will be
expressed through the international
currency, namely, the British Pound,
this wil] certainly continue and the
fluctuationg will be there on account
of the fluctuations which will take
place in the international money
market. In fact, during thia period
the Indian rupee has been valued
upwards or downwardg nearly 122
times. Op 62 occasions, it has been
valued downwarda ang on 60 occa-
siong it has been valued upwards.
Therefore, to say that India has
devalued her currency as against the
dollar ig to exhibit a lack of know-
ledge of the system.

Now, the next¢ noint which 1 would
like to deal with is the conditionali-
ties about which peovle have said.
The main criticism is that there is a
shif+ in the policv towards <ocialism.
that wa are now going away from
Nehru’s doctrine of socialist pattern
and socialism to a pgreater emphasis

on private enterprise, T do not know
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wherefrom they get this impression.
On the contrary, in paragraph 6 of
the Memorandum, which I have sub-
mitted to the Intarnational Monetary
Fund, T have stated that the public
sector investment will rise from 45 to
53 per cent during the Sixtp Plan
period. Is it a deviation from Pandit
Jawaharalal Neh u’s policy? Is it in
any way derogat ry to the policy of
commanding heightg reserved for the
public sector? 1 do not know where
Memberg get this information and
what informatior they are using in
the debate. I want them to please
refer to paragrarh 6 of my statement
which says: The share of the public
sector rises fron 45 to 53 per cent
“reflecting the eriphasis of the Plan
on overcoming bottlenecks in the
infrastructureg suach ag energy, trans-
portation and ir basic goods such as
coal, steel, fert liser and cement. It
ig a totally unfiunded charge,

Then, Mr. Bhattacharya does not
even read the papers properly.
He said that the private sector invest-
ment, the National investment in
private sector v'ill go up from 33 and
1/3 per cent tc 40 per cent and this
is a crime which I am supposed to
have committed. He did not read the
sentence prope'ly. I will read the
sentence for his benefit. In the memo-
randum to the IMF, in paragraph 86,
1 have said:

“About 40 oer cent of the private
sector invest nent...”

Please mark the words—

‘...about 40 per cent of the pri-
vate sector investment is expected
to be in incustrial sector compared
with only o1e-third in the past.”

Tz ig to say, in regard to private
rector investment the emphasis will
now be to have more investment in
industry rather than in other sectoxs
like agriculture and so on. Therefore,
we have said the private sector will
make 40 per cent investment in in-
dustry in o ler to increase produc-
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tion in the country. Have I said that
forty per cent of the national invest-
ment will be in the private sector
and that the private sector investment
will go yp from 38 and 1/38 per cent
to 40 per cent? If people do not
even read the documents and then
deliver thunders, it is very difficult
for me to answer them.

The next point which I would like
to take is about the question of im-
ports. They say, the import policy
has been liberalised. They say, this
will lead to flood of imported goods
in this country, The sentence which
I have used in my statement is:

“The objective of the import
.policy will be to ensure that import
requirements and technological
needs of a growing economy Wwill
be met with a view to economic
efficiency.”

This is the basis. In order to in-
crease economic efficiency, in order to
increase production in the country, in
order’ to update !zchnology in the
country, certain import liberalisation
will take place. This is not a new
policy which I have enunciated for
the IMF. I would like to quote from
the draft Sixth Plan which the Jana-
ta Government itself had prepared.
In the draft Sixth Plan, what they
call the rolling Plan, this is what they:
have said:

SHRI KALPNATH RAIL: What is
the rolling Plan? =~ " °° t

SHRI R, VENKATARAMAN: This
is what they have said in the Draft
Sixth Plan:

“The main thrust of the new im-
port policy should be on meeting
.7 (Interruptions)

Please hear me. If you do not want
to hear me, I can finish my speech in
ten minutes. It is possible for me
to do so. But I have never done it
I have always tried to convince
éverybody  in -the House. Therefore
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I will take a little more time to ex-
plain this, In the draft Sixth Plan,
this is what they have said:

“The main thrust of the new im-
port policy should be un meeling the
requirements of raw materials,
components and gpareg required by
priority industries and on those
having focus on export promotion.”

So far ag the national policy is con-
. cerned, there can be no Jiderences of
opinion between different parties. The
Plan is one of the national policies, We
do want the nation to improve. We
do want the production o g0 up.
After all, as you know, these docu-
ments are prepared by the staff, whe-
ther you are in office gr I am in office,
-and thig is directed towards the policy
‘which the Government lays down.

SHRI S. KUMARAN: Do you con-
sider the rolling plan ¢f the Janata
Party as one of the national policies?

SHRI R, VENKATARAMAN: There
are statements in the Plan which are
. of national importance and which I
consider right. I am not one of the
people on this side of the House who
have said that all that they did is
wrong. T have never sajd that. I have
always said that there were certain
things which were right and I men-
tioned it. Ip this case, this is one of
the things which is basic to both the
parties, whether it is the Janata Party
or the Congress Party. It ;5 that, so
far as import jg concerned, liberalis-
ation in favour of developing our in-
dustries, our technology, our export
promotion, hag been the basic policy,
whether it is you or T. You cannot
complain about it, What have I said
in the statement?

DR. BHATI MAHAVIR: Is there the
mention that this apprcach aims to
reverse the previous direction of eco-
nomic development ad policy which
made the Jomestic market more attrac.
tive than exports? And further...

SHRI R. VENKATARAMAN: Is it
‘in my memorandum?
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DR. BHAT MAHAVIR: No, it is not
there, but...

SHRI R. VENKATARAMAN: That
is why I knew that this king of things
will be said and in the very beginn-
ing I said that I am not bound by...

DR. BHAI MAHAVIR: Mr Venka-
taraman, you can certainly say that it
ig not correct.

SHRI R, VENKATARAMAN: No,
no, I do not say that it is not correct.
What I say is, it is not my presenta-
tion.

DR, BHAI MAHAVIR: And then.
they say of the small sector and the
reservation policy. In effect, that will
go.

MR. DEPUTY CHAIRMAN: He has
already clarified that position,

SHRI R. VENKATAFAMAN: 1
knew that this kind of things will be
stated; that is why I said that I am
bound to which 1 have put my signa-
ture. I have not put my signature to .
the economic agsistance document. I
have put signature to my memoran-
dum and I have made an application
on the basis of my memorandum.

Sir, to say that we have done any-
thing which is contrary io national
interest on import policy i« tolally
unsustained. I will take up the next
point, that is about import of tech-
nology. The policy statement which
I have made says; The import of fore-
ign technology needed for the eco-
nomy is being permitteq liberaily. The
emphasis is on ‘needed for the eco-
nomy’ and not on everything. Sup-
pose, there is  technology on face
powder, on cosmetics. I will not ac-
cept it. But it we need it for the
country. .. (Interruptions),

DR. BHAI MAHAVIR: Not cosme-
tics, but capital intensive technology
... (Interruptions) .

MR. DEPUTY CHAIRMAN: You
have already spoken. You have al-
ready made your point,
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DR. BHATI MAHAVIR:; I am trying
olo understand: Iam entitled to under-
stand. . .

MR. DEPUTY CHAIRMAN: Do not
interrupt him. You have already
made your point and he has heard
you with patience,

SHRI R. VENKATARAMAN: Here
again 1 will quote from the Janata
Plan document, It says: There js
need for continued inflow of tech-
nology in limited areas of sophistica-
fed technology of high priority <ectors
where the Indian skill and technology
have not developed adequately.

¥ DR. BHAI
that.

MAHAVIR: Stick to

SHRI R. VEN!IATARAMAN: In
other words I hav=2 stated, “what is
needed for the ecr»nomy.” You now
say that I have dor e something which
is not the national policy or which has
not been accepted by your men. In
fact, we have further said that all
our policies will be governed by the
Sixth Five Year Plan document. In
the finaliseq Sixth Plan document it
is mentioneq that he import of tech-
nology should be rroceeded by pdvice
tendered by the competent groups in

*the larger interes of the country.
This is what we lave stated and this
ig the policy on vhich we will im-
port technology.

We have gone o e step further than
the previous Plan and we have said
that the import of technology would
be proceeded by advice tendered by
competent groups in the larger in-
terest of the country.

Sir, T can deal with all the points.
Take the questicn of reduetion of
subsidies. In my memorandum I
have gtated: “Thz Central Govern-
™= ment intendg to contain—please mark
the words—and wherever possible
reduce subsidies even though this
might entail prie adjustments for
import in commdities. Therefore,
‘wherever possinle’ is the one by
which the Gove nment will exercise
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its discretion and say whether it is
possible or not possible. Take again
what the Janata Plan said. Some ¢f
the new sources of investment funds
which would need to be tapped in-
clude selective subsidy reductions.
This is the same thing which they
have said.

SHRI §. KUMARAN: This was
opposed by Shri A. P. Sharma and
those on this side at that time.

T p.M.

SHRI R. VENKATARAMAN: We
are now discussing the IMF loan. You
can go to the public ang then say that
this Government should be dismissed
because it had then done something
or the other, Now for the IMF dis-
cussion, you are shifting the charge.
Now your charge is that I am doing
something anti-national, that I am do-
ing something derogatory to the na-
tional interest, that I am doing some-
thing which is derogatory to the
national self-respect. And this, I said,
ig not so because this is what we have
stated,

1 think they are very happy now.
As far as exchange rate policy is con~
cerned, I have mentioned about it al-
ready. Then with regard to the pri-
vate savings, there is no dispute at
all, As regards exports, we have not
committed ourselves to anything
which will be contrary to our national
interest, The export procedure has
been liberalised and freed from res-
trictions because weé want more €x=
ports.

Therefore, in all the points which
you have raised, we find that the
policy has been consistent, not only
with the national Plan but with the
national aproach to this question, and
therefore to say that we have barter-
ed away, or humiliated ourselves, or
done anything of the kind in order to
get the loan is totally unsustained.

Befora I conclude, I would say that
I would have said that the Govern~
ment would not do anything deroga-
tory to the national interest, but atter
the very powertul statement made by
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the Prime Minister, who has a gréater
authority to make such a statement,
I conclude by re-emphasising what
she has said.

SHRI ERA SEZHIYAN: The hon.
Finance Minister hag said that we
have got two documents before us.
One is the letter of intent and also
the statement of policy given by him
and for which he says he is bound.
The other one has been prepared by
the IMF staff, to which, he says, he
is not responsible, Still this ig a
document prepared by the IMF and
sent to the Government of India
which, is treated as confidential and
therefore he is not laying it on the
Table of the House. But what ig his
reaction to the IMF statement wh=re-
in, as has been pointed out by him,
there are some contradictions and
certain things which are not according
to the proposals or the policy of the
Government, But I want to know
whether they have given the reaction
of the Government of India to the
IMF on the points contained therein
to which they do not agree,

DR. BHAI MAHAVIR: I am only
asking him about a point which
seems to have besn missed by him. I
referred to the private transfers. It
has been estimated that Rs. 1500
crores would be coming through pri-
vate transfers, I referred to a press
report here where 4 billion dollars
have been offered by non-residents as
a non-official inflow. Now that the de-
bate is over, will he at least now con-
sider such a proposal and make use
of such inflow of funds? If non-resi-
dent Indians are able to offer an
amount like 4 billion dollars, that
would be good for the country, there-
by we may do away with such a loan.

SHRI R. VENKATARAMAN: So
far as the point raised by Mr. Sezhi-
yan is concerned, when the consulta-
tions take place after 25th of March
or around 25th of March, 1982, they
will tell us this is their viewponit and
this is what they think wauld be good,
and we wil] say, this is our state-
ment and thig is what we think,
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We will have to discuss. That will
be a matter for discussion, There is

nothing binding on us. Again I re-
peat I am bound by what I have
spoken and what I have put my sig-
nature to.

About private transfers, I have
been deceived by a number of offers
Believing one or two, I sent one
or two people to some Gulf countries
and London and they came Dback
empty-handed.

MR. DEPUTY CHAIRMAN: 1 shall
now put the amendments to vote.
The question is:

1. “That at the end of the Motion,
the following be added, namely: .

‘and having considered the same
this House is of opinion that the said
arrangement would,—

(a) only worsen the
of the country;

economy

(b) cast heavy burden on the
people for years to come by in-
creasing unemployment, prices
and poverty;

(c) cause hubiliation to, and
lower the dignity and sovereignty
of India;

(d) lead to external nterfer-
ence into the financial, industrial
ang budgetary policies of the
country;

{e) resirict the freedom of Go-
vernment to borrow from other
more favourable gourcegs and un-
dermine the independent and
self-reliant  industrial develop-
ment; and

(1) aggregate balance of pay-
ment situation when the réBhy-
ment schedule commences from
1985-86 due to addeg burden of
servicing this debt.’™

The motion wag negatived.

MR, DEPUTY CHAIRMAN: The
question is:
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2. “That at th:. end of the motion,
wuie following be acded namely:

‘and  having considered the
same, this House expresses its
disapproval of the conditiong at-
tached to the agreement which
would sericusly jeopardise the
national okrective of economic
self.reliance accepted by ull our
plans till now.””

The motion was negatived.

MR. DEPUTY
question is:

CHAIRMAN: The

¢ 3. “That at the end of the Motion,
" the following bt added namely:

‘and ha ring considered the
same, thig House is of the view
that accept.nce of the condifions
sought to le imposed by the In-
ternational Monetary Fund on
India would amount to a surren-
der of our sovereignty in the
sphere of economic policy and
Virtual abrogafion of the nation-
al idea of self-reliance.”

The motion wag negatived.

MR, DEPUTY CHAIRMAN: The
question is:

4, “That at the end of the Motion,
the following )e added, namely.

considered the
is of opinion
arrangement

‘and Laving
same this House
that the  said
would—

(a) jeopardise India’s efforts
for the establishment of socialism
in the country throutgh the Five
Year Plans;

(b) open the Indian economy
to the investment of foreign pri-
vate capital specially the U.S pri-

- vate capital;

(c) effect whatever social wel-
fare worl ¢ are being done at pre-
sent in fcod for work programme,
eta.
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(d) eventually force the Indian
eccaomy to deviaté from the
ideals of Mahatma Gandhi, Jiwa-

harlal Nehru and Loknayak Jai
Prakash.’ ”

The motion wag negatived.

MR. DEPUTY CHAIRMAN: The
question is:

5. “That at the end of the fotion,
the following be added, namely:

‘and  having considered the
same, thig House ig of opinion
that the extendeq arrangement
with the International Moretary

Fung be cancelled.” ”

The motion was negatived.

PAPERS LAID ON THE TABLE
contd.

Notification of the Ministty of Fin-
ance (Department of Revenue)

SHRI SAWAI SINGH SISODIA:
Sir. T beg to lay on the Table—

I. A copy each (in English and
Hindi) of the Ministry of Fin-
ance (Department of Revenue)
Notifications Nos. 192/81- Cen-
tral Exciseg to 195/81-Central
Excises, dated the 3rd Decem-
ber, 1981, together with Expla-
natory Memoranda thereor:.

II. A copy each (in English and
Hindi) of the Ministry of Fin-
ance (Department of Revenue)
Notifications Nos. 259/81-Cust-
omg to 266/81-Customs, dated
the 3rd December, 1981, toge.
ther with Explnatory Memo-
randa thereon, under Secfion
159 of the Customs Act, 1962.

[Placed ip Library, See No. LT-
2094/81 for I angd II]



